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CORRIGENDA
To

Ninety-seventh Report (Part II) of the 
Estimates Committee on.the Ministry of 
Transport - Bombay Port.

Page (i). line 1, for 'Conten* roaci ’Contents* 
Page (vii)j line 6 3 £or 'represntativos' 
read ’representatives'; line 2 fron bottom, 

for 'st&temens1 road 'statement ’ snd 
for ’recommendation' read 'recorrn^ndations'. 
Page 2j Statement, i t am (v ;, £or '?ractrs ' 
read 'Tractors'.
Page 8, recommendation, line 3 from bottom, 
fot '^ra?er. . . 1 loray?.'.,r.. <’ .
Page 14. lino 10 from bottom,.for 'othed' 
read '
Pape .16, lines 10-11, for "'Priestnr.n", which 

are both mo^e than 40 years old and on 
replacement .of two dredgers, F.C.C*.
"Flamingo" and G.D. ' read ’replacement of 
two dredgers, F.C.G. "Flamingo" and G.D. 
"Priestman", which are both more than 40 
years old and on*.
Page 19, para 20, line 3, for 'reconsructedr 
read 'reconstructed'; line 6, for 'thereform* 
read 'therefrom'.
Page 20, last line, M l  '&• 1 before ’92,9^1'. 
Page 21, first line, add 'Rs.' before 1^90229*. 
Page 21, para 22s line 12, for 'thte1 
read 'the r.
Page 23 ,’ para 24, line 1, £21 'now1' read 'nor' 
Page 23, line 4, for 'date-weight' 
read ’dead-weight1.
Page 26, line 8 from bottom, for ’Report 
Mormugao' read ’Report on I’.ormugao 
Page 27, Heading 3- for ’Launcheds’ 
read 'Launches'.

a  \



Page 40, in the table under u1963,, 
for '2,01,7321 read ’2,01,723* and 
under "1964" '2.49,833’ read '2,49,833
Pave 45, para 53, line 8, £2L 'cumbrous1 
read 'curaberous*.
Page 46, para 55, line 13, for 'once* 
read ’over'*

Page 76, para 84, for 'as' read 'at1.
Pape 77, line 11 from bottom, for 
'facilities’ read ’facilitate'.
Page 79, line 1~ from bottom, for 'Port 
Trust1 yead 'Port Trusts'.
Page 80, in the footnote, for 'follows' 
read 'followed'.
Page 81, against item (xiv), for 
'Decasulisation' read 'Decasualisation'. 
Page 82, line 20 from bottom, for 
'uniformunity' read 'uniformity*.
Page 90, line 12 from bottom, for ’for* 
read 'or*.
Page 91, line 4, for 'family* 
read 'families'.
Page 91, line 10, for 'member' read 
'members
Page 94, line 10 from bottom, for 
'orginally* read 'originally'.
Page 97, in the table, against total, 
for '1,62,73,081.94' read *1,02,73.061.89* 
and in Grand Total, for '1,27,10,483.99' 
read *1,27.01,783.94“
Page 98, line 12 from bottom, for 'partis 1 
read 'parties'.
Page 99, line 3, for 'services' 
read 'service'.
Page 100, para 112  ̂ line 15, kfter

W - S h e a v a ' read -S h eva  
Page 101. line from bottom, 
for 'period * read 'periods*.
Page 129, col.l, afli 'S.No.4 ’? p. 134, 
col.l, £o£ "S.Ko. 1' read 'S.No.18*: and 
p,138, col.l, add ’S.No.28*.



C O N TE N

Composition op the Committem 
Introduction . . . .

S . M echanisation . . . .

A. Mechanised Handling and Unloading .

General C a r g o ........................................
Bulk C a r g o .................................................
Bulk O i l .................................................
Introduction of Pallet and Container Services

B. C ra n a g e...........................................................

Electric C r a n e s ........................................
More Electric Cranes . . . .
Repair and Maintenance . . . .  
Gang-hours lost due to breakdowns of wharf cranes
Hydraulic C r a n e s ........................................
Repair and Maintenance of Hydraulic Cranes 
Standardisation of Handling Equipment 
Indigenous manufacture of Port Equipment 
Mobile Crane Section . . . .

II.  D redging

Dredger F l e e t ........................................
Second P l a n ..................................................
Third P l a n | ..................................................
Dredging of the Main Harbour Channel 
Operation cost of Dredgers 
Maintenance cost of Dredgers .
Employment of Dredgers crew for maintenance 
Inoperative days for Dredgers .

III. L ighters . . . .  

JV. T ugs and L aunches

A. Tugs . . . .  
Acquisition of additional tugs

B. Launches

Existing Fleet 
Acquisition of launches 
Hiring of Launches

*V. D ry D ocking and Sh ip  R epairing F acilities

A. Dry D o c k s ..................................................

Dry docks remaining vcaeam 
Integrated dry docking programme • •
Need for more dry docks

Pace

ork

B. Ship Repair Industry 

3940 (Aii) L S  I



Paob

VI. S icu rity  A r r a n g e m e n t s ...................................................................... 3*

A. Watch and Ward S t a f f .....................................................................  3®
Withdrawal of P o l i c e .....................................................................  39

B. Reorganisation of Port Security F o r c e ........................................ 39

C. Incidence of P il f e r a g e .....................................................................  39

Anti-pilferage m ea su res.....................................................................  4Z
Convictions s e c u r e d .....................................................................  4*
Rewards to employees for checking pilferage . . . .  43

VII. Rail/Road C o m m u n i c a t i o n s ...........................................................  45

A. Port Trust R a i l w a y .....................................................................  45

Railway T r a f f i c ................................................................................ 45
Coordination between Port Railway and Trunk Railways 46
Priority for Sea-Borne C a r g o ...........................................................  46
Working of the Port Railway . . . . . . .  47
Locom otives................................................................................ 51
Rail W a g o n s.........................................................................................  52
Rail T r a c k s .......................................................................................... 53
Incidence of D e r a i l m e n t s ............................................................ 53
Terminal C h a r g e s ................................................................................ 54

B. Roads . . . . . . . . . . .  57

Port R o a d s .......................................................................................... 57
Expenditure on m a in te n a n ce ............................................................  58
Road t r a f f i c .......................................................................................... 59
Approach Roads . . . . . . . . .  60

VIII. Water Si t p l y .......................................................................................... 62

Demand for Water . . . . . . . . .  62
Desalination Plant . . . . . . . . .  62
Existing and proposed Storage C a p a c i t y ........................................ 64
Water B o a t s .......................................................................................... 65

IX. Freight and Port C h a r g e s ...................................................................... 67

A. Freight C h a r g e s ................................................................................  6 j

Measures taken to bring down freight charges from Indian pom
to export m a r k e t s ...................................................................... 6ft

B. Port C h a r g e s ...................................................................................... 7a

Rationalisation, Standardisation and simplification of port rate
structure . . . .  . . . .  71

X. M a n a g e m e n t .......................................................................................... 73

A. Organisational set up and functions of the Bombay I nrt Trt»t 73
Organisation..........................................................................................

F u n c t i o n s ..........................................................................................  7^

B. Powers of the Board of Trustees and the Chairman . . .  77

(ii)



(iii)

X I. Staff M a t t e r s ..........................................................................................................
Page

80

A. S t i f f ...................................................................................................................... to
Reasons for increases in strength . . . . . . 80

Service Conduct Rules . . . . . . . . 81
Recruitment . . . . . . . . . . 82
Payment of Overtime Allowance . . . . . 82
Measures to reduce incidence of overtime allowance 84
Accidents . . . . . . . . . . 86
Dock Safety Measures . . . . . . . . 86

B. Staff H o u sin g ........................................................................................ 87

C. Medical and Hospital Facilities . . . . . . 90

Existing Medical Facilities . . . . . . .
Scale of Medical Facilities . . . . . . .
Comparison with Medical Facilities available in Calcutta and 

Madras Port . . . . . . . . .
Port Trust Hospital . . . . . . . .
Size of the Hospital . . . . . . . .

fo
90

91
92
92

D. Labour handling costs . . . . . . . . 93
Labour costs . . . . . . . .
Piecc Rate Scheme . . . . . . . . .
Premium Piece Rate Schemes . . . . . . .

93
94
95

X II. G enerai............................................................................................................. 97

A. Outstanding Rent Recoveries . . . . . . . 97

B. Fire Fighting Arrangements . . . . . . . 98
X III. C onclusions . ............................................................................................... 100

Appendices

I. Statement showing the recommendations made by M/s IBCON Pvt. 
Ltd. in Report Nos. i and 3 on the working of Mobile Crane Section 
of Bombay Port Trust . . . . . . . 10 4

II. Statement showing output, expenditure of each dredger and cost 
per unit of 100 cubic feet lifted and deposited— Bombay Port IC7

III. Stauir.cm sl'i wir.g ilur r.i n'bci ol Lighters and their D .W . capacity—  
Bombay Port . . . . . . . . . 109

IV. Statement of launches (their capital maintenance costs . . . n o

V. Anti-pilfcrage measures adopted by the Bombay Port Trust to prevent 
thefts in the Docks . . . . . . . 112

VI. Organisational chart of the Bomba\ Port Trust . . . . 117

VII. Functions of Chairman of Bombay Port Trust . . . . 118

V III. Recruitment ot officers and staff in the Port of Bombay 2
IX. Statement showing details ol arrears for a period over 3 years and 

amounting to Rs. 50,000 or more due from private parties as on
31-3-1965 ’ .................................................................................. 126

X. Statement showing summary of conclusions; recommendations con
tained in the R e p o r t ............................................................. l i t

X I. Analysis of Conclusions/Recommendations contained in the Report 153



E S T I M A T E S  C O M M I T T H  

(1965-66) 

C h a ik m a n

Shri A ru n  Chandra G u h a

lI lM B M

2. Shri B hagw at Jha A za d

3. Shri D inen  Bhattacharya

4. Shri C . K . Bhattacharyya

5. Shri Brij Raj Singh— Kotah

6. Shri Jagannath Rao  Chandriki

7. Shri Chuni Lai

8. Shri R . Dharm alingam

9. Shri EHgam bar Singh Chaudhni

10. Shri Indrajit Gupta

11. Shrimati Jam una  Devi

12. Shri Narayan Sadoba Kajrolkar

13. Shri Gauri Shanker K akkar

14. Shri C . M . Kedaria

15. Shri L . D . Kotoki

16. Shri Narendrasingh M ahida

17. Shri D w a rk a  Dass Mantri

18. Shri Jaswantraj M ehta

19. Shri M ahesh  Dutta Misra

20. Shri M o h an  Sw arup

21. C how dhry  R a m  S ew ak

22. Shri B . Rajagopala Rao

23. Shri J. Ram apathi R ao

24. Shri P . G . Sen

25. Shri H . Siddananjappa

26. Shri Nardeo Snatak

(▼



27. Shri N .M .R . Subbararnan

28. Shri Raxnachandra Ulaka

29. Shri Vishram  Prasad

30. Shri Yudhvir Singh

S e c r e t a r i a t

Shri Avtar Singh R ikhy — Deputy Secretary. 

Shri G . D . Sharm a— Under Secretary.

(▼i)



INTRODUCTION

1. the Chairman, Estimates Committee, having been authorised by 
the Committee to submit the Report on their behalf, present this 
Ninety-seventh Report on the Ministry of Transport-Bombay Port 
(Part II).

2. The Committee took evidence of the represntatives of the 
Ministry of Transport on the 25th, 26th, 27th and 29th November, 1965. 
The Committee wish to express their thanks to the Secretary, Ministry 
of Transport, Chairman, Bombay Port Trust and other officers of the 
Ministry for placing before them the material and information they 
wanted in connection with the examination of the estimates.

3. They also wish to express their thanks to the representatives of 
the Shipping Corporation of India, Indian National Steamship Owners’ 
Association, Bombay Chamber of Commerce and Industry and 
Karmahom Conference, for giving evidence and making valuable 
suggestions to the Committee.

4. The Report was considered and adopted by the Committee om 
the 23rd March, 1966.

5. A statemens showing the analysis of recommendation contained 
in the Report is also appended to the Report (Appendix XI).

New Delhi-1; ARUN CHANDRA GUHA,
March 26. 1966. Chairman,
Chaitra 5, 1888 (Saka). Estimates Committee.

(vii)



CHAPTER I
MECHANISATION

A. Mechanised Handling and Unloading

The broad break-up of 17 million tons of cargo handled at Bom-
Port is as follows:

(i) Dry Cargo 5'5 million tonnes
(ii) Bulk Cargo 2‘00 million tonnes
(iii) Mineral Oil and Products 9'5 million tonnes

The first two items of cargo are handled in the docks and bunders 
while mineral oil and products are discharged at Marine Oil Terminal 
and Pir Pau Pier.

General Cargo

2. It has been stated by port authorities that for handling oi 
general cargo in Alexandra Docks, the old hydraulic wharf cranes 
have been replaced with modem electric level luffing cranes of 6 and
3 ton lifting capacity. A large number of mechanical equipment such 
as mobile cranes, fork-lifts and platform trucks have also been pro
vided for handling of general cargo from the quay to the transit 
sheds and from the transit sheds to the warehouses and for loading 
into trucks. A number of tractors for hauling loaded trollies and 
for shunting wagons have also been made available. The number 
of units of different type of mechanical equipment available at the 
Port are as under:—

Mobile Cranes 49

Forklifts 36

Plaform Trucks 24

Tractors 58

Stillages 54

Bulk Cargo

3. The dry cargo, in bulk, handled at this Port, comprises food
grains, clinker, manganese and iron ores, rock phosphate and alum 
sulphate. It has been stated that the discharging of grain from the 
tankers into the sheds is done mechanically. For this purpose hop
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pers and shifts have been provided by the Port Trust. The Food 
Ministry have provided Buhler machines, Vacuvator machines and 
screw conveyors.

The loading of the ores and the unloading of clinker, sulphates 
of ammonia and rock phosphate is 'being done at present with the 
aid of shore-side cranes. As the anticipated increase in the traffic in 
these commodities is not likely to be very large, it is not proposed to 
go in for extensive mechanisation for handling these commodities. 
However, provision is being made for equipping two of the new four 
berths to be constructed in Alexandra Dock, under the Dock Expansion 
Scheme, with grabbling cranes, to enable these bulk commodities to 
be discharged speedily from the ships into railway wagons or trucks.

Bu»c Oil

4. For handling of bulk oil, a new modern oil terminal has been 
constructed at Butcher Island comprising of three berths capable of 
receiving deep drafted oil tankers, which have been fitted with oil 
pipeline etc.

A table showing the financial provision and expenditure incurred 
on mechanisation and modernisation of cargo handling equipment 
operations at the Bombay Port during each of the three Plan periods 
is given below:

Provision Expendi
ture

(Rs. in lakhs)
First Plan Period

(1) Electrification of Cranes First Phase 126-07 84* 84

T otal 126*07 84*84
Second Plan Period

(t) Electrification of Cranes First Phase 40*00 *547
(11) Electrification of Cranes Second Phase 190*00 21*51
(iii) Mobile C r a n e s ................................... 27*81 27*22

(i») Fork Lifts ................................... io*34 10*10
(») Tractors ................................... 7*30 7*30
(p i) Platform trucks and stillages 3*06 3*30

T otal 278*51 94*90
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Third Plan Period
(t) Electrifcation of Cranes Second Phase
(ii) Floating Cranes
{iii) Mobile Cranes and Tractors

Provision Expenditore
(Rs. in lakhs)

213*00 224-54
3200 2927
29-00 15-74

T otal 27400 269-55

It will be seen that the expenditure during the First and Second 
Plans has fallen much short of the provision made in this behalf 
and amounted to only 67 and 34 per cent respectively.

The Committee feel that to handle the large volume of traffic at 
Bombay Port which has progressively increased from 7-6 millioa 
tonnes in 1951-52 to over 17 million tonnes in 1964-65, it is necessary 
to mechanise the handling operations increasingly, besides providing 
other facilities like additional deep berths etc. The Committee re
gret that utilisation of provision for mechanisation in the First Plan 
period could have been only 67 per cent and in the Second Plan 
period only 34 per cent. They are, however, glad to note that tho 
provision made in this behalf during the Third Plan is expected to 
be almost fully utilised. The Committee would like to draw atten
tion of Government to the suggestion made by them in their Sixty- 
seventh Report on Calcutta and Haldia Ports to the effect that art 
expert committee may be constituted to go into the problems of 
mechanisation of ports not only with a view to suggest improvements 
in technology and practices but also to standardise the equipment as 
much as possible and suggest measures for its indigenous manufac
ture.

Introduction 0/ Pallet and Container Services

5. The Committee would like to reproduce the following sub- 
paragraph from para 57 of their Sixty-seventh Report on Calcutta 
and Haldia Ports:

"Tie Committee note that the traditional method of handl
ing general cargo is giving way to pallet and container 
systems. The traditional method of tranferring miscel* 
laneous parcels of general cargo between ship and shore 
has been to loan them in a cargo net which can be lifted 
by crane or ships gear and lowered into the hold or on 
to the quay. The method involves delay in making Up
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suitable loads and breaking them down again, and thia- 
limits the speed at which a ship can be loaded or dis
charged.

One advantage of the pallet is ‘that a suitable load can be 
made up in advance in the transit shed (or better still in 
the factory), conveyed by fork-lift truck to the quay, lift
ed by slings and lowered into the hold. Another is that 
a much better rhythm of working can be obtained when 
pallets are used. Ideally the load remains on the pallet 
in the hold, is stacked by fork-lift truck, and is available 
for equally speedy removal at the end of the voyage.

The object of the container system is “to reduce the number 
of handling operations required for individual packages 
or parcels by putting a quantity of them into a stand
ardised container which lends itself equally readily t* 
carriage by land or sea and which, after being looked and 
sealed, can be transported unopened from the point of 
origin to the point of destination ”.

The Committee are glad to note that the Railways have intror 
faced recently a pilot scheme for running container services between 
Ahmedabad and Bombay. The Committee need hardly stress that 
there should be co-ordination between the Railways and the port 
authorities so that the container service is increasingly put into use 
(or export of goods as this facilitates quick and sale handling ef 
p»d».

Hie Committee hope that in the light of experience gained in the 
operation of container service scheme in Bombay, it would be extend
ed to other areas and ports. The Committee would reiterate the 
earlier recommendations made by them in their Sixty-seventh Re
port on Calcutta and Haldia Ports to the effect that research should 
be undertaken to devise "the most suitable and forward looking 
methods of handling general cargo so as to take full advantage of 
modern technology and practices followed in ports of advanced coun
tries” . . . “There should be dose co-ordination between the port 
authorities/Ministry of Transport and Railways concerned /Ministry 
of Railways in the matter of devising best means for transferring 
goods from Ships ii|to the wagons and vice versa’*



B. Cranage
Electric Cranes

6. The number of electric wharf cranes in use at Bombay Port is
SO. Their particulars are given below:

No. of Cranes Year of Ins
tallation

Manufacturers Total Cost

34 • 1953-56
/  M/s Jessop «  Co. Ltd., Rs. 2-94

56 . 1961-65 \ Calcutta. crores.
The particulars of the 56 cranes installed during the period 

1961-65 are as follows:
39 cranes (3-tonners)—with maximum radius 63 ft. and mini

mum radius 20 ft., capable of travelling on 12 ft. gauge 
rail track;

6 cranes (3-tonners)—with 75 ft. maximum radius and 22 ft. 
and 20 ft. minimum radius, capable of travelling on 14 ft. 
of gauge rail track;

11 cranes (6-tonners) with 63 ft. maximum radius and 20 ft. 
minimum radius, capable of travelling on 12 ft. of gauge 
rail track.

All these cranes are stated to be full-portal level-luffing type, 
capable of hoisting to a height of 83 ft. and lowering to a depth of 
50 ft. with respect to quay-level. It has been slated that so far, the 
cranes have been working satisfactorily, except hoist wire ropes om 
the 6-ton cranes, which have given way on 10 out of 11 cranes dur
ing their guarantee period of one year. The contractors have agreed 
to replace the damaged ropes free of cost.

The contract for these 56 cranes was placed with M/s Jessop & 
Co. Ltd. of Calcutta in December, 1957 for completion by June 1961 
after obtaining Government’s sanction; but it has actually been exe
cuted by December, 1965. The main reason for delay are stated t« 
be:

(i) non-availability of steel materials and import licences;
(ii) paucity of electric power leading to slowing down of manu

facture;
(iii) non-availability on time of rail wagons for transport from 

Calcutta to Bombay; and
(iv) the absolute necessity to accord highest priority to defence 

works, thereby relegating other contract works to the 
background.
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It is added that these delays have given rise to a price escalation 
•f about Rs. 25 lakhs on a contract cost of Rs. 168 lakhs about fifteen 
per cent. In reply to a question, it has been stated that “there had 
been no specific communication to Government on the reasons for 
the delays for seeking their assistance for overcoming specific pro
blems.”

The port authorities have stated that “no penalty clause for de- • 
lays in completion of the contract works was acceptable to the con
tractors. They (contractors) were urged from time to time to expe
dite the completion of the work; but they expressed their inability 
to comply with the Port Trust's requests in view of certain delays 
that occurred due to reasons beyond their control.”

The Committee are distressed to note that the contract for 56 
cranes which was placed on M/s Jessop & Co. in December, 1957 and 
was to be executed in 31 years i.e. by June 1961, has actually been 
completed in 8 years i.e. by December, 1965, with the result that the 
delay has not only impeded the installation of the cranes as schedul
ed but has also resulted in increasing the cost of the cranes from 
Rs. 168 lakhs to about Rs. 193 lakhs i.e. by 15 per cent. The Com
mittee feel that the abnormal delay of 4£ years in the delivery of 
cranes cannot be wholly attributed to causes beyond the control of 
the manufacturers. They feel that had there been a penalty clause in 
the contract, the delivery of the cranes would not have been delpvH 
for so long.

In order to avoid such unhappy situations which affect adversely 
the operational efficiency of the port, the Committee cannot too 
strongly suggest that all contracts should invariably provide for a 
suitable penalty clause for delays in future.
More Electric Cranes

7. The Committee have been informed that there is a proposal to 
instal, under the Dock Expansion Scheme, 34 more electric wharf 
cranes for the Alexandra Dock east arm extension berth and the 
Ballard pier extension berth. These cranes are proposed to be dual- 
purpose type suitable for handling both bulk cargo and general 
cargo, the former constituting grabbing duty and the latter hook 
duty. The estimated cost of these new cranes is stated to be about 
Rs. 130 lakhs and it is expected that these would be of indigenous 
manufacture involving a relatively small foreign exchange com
ponent.

The Committee urge that firm orders for these cranes should be 
placed on indigenous manufacturers without delay so as to enable 
them to plan their manufacturing programme in advance.



Repair and Maintenance
8. The expenditure on maintenance and repair incurred on thr 

electric cranes during each of the last four years is given below:

Year Maintenance expen
diture on electric

cranes
1961-62 .................................. Rs. 2,21,166

1962-6 3 ..........................................Rs. 2,08,515

1963-6 4 ..........................................Rs. 4,04,007

1964-6 5 .................................  Rs. 5,63 883
_________  _  _ *4

The increase in this expenditure in 1963-64 and 1964-65 as com
pared to 1962-63, is stated to be mainly due to the fact that during 
this period 47 electric wharf cranes were added to the existing com
plement of 34 cranes as under:

1962-63 . . 2 1  cranes
1963-6 4 ..........................................15 cranes
1964-65 . . - . 1 1  cranes

47 cranes

It has been stated that each crane is laid up for one shift a month 
for mechanical and for one shift in a month for electrical mainten
ance. The lay-up period varies with the nature of the faults but 
generally does not exceed 2 to 3 days.
Gang-hours lost due to breakdowns of wharf cranes

9. The following is the estimate of the total gang hours worked 
by the dock shore labour during the last three years and the gang 
hours lost to the breakdown* of wharf cranes:

Gang-hours Gang-hours Percentage
worked lost

1963 . . . . 2,85,000 5,900 2°o
19 6 4 .................................. 3,90,000 7,800 2%
1965 . . . . 2,72,000 5,800 2 ■ 10 0

'Separate figures of gang-hours lost due to breakdown of Electric cranes
and hydraulic iranes have not been furnished to.the Committee. It has, 
however been added that about 60 per cent of the gang-hours lost are esti
mated on account of the breakdown of electric crane and 40 per cent am 
account of breakdown of hydraulic cranes.
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It has been represented to the Committee by a leading ship
owners association that “several of the cranes in all the three docks 
are out of commission at one time or other, some of them being held 
up for major repairs. In view of this position the allotment of 
cranes is restricted. This in turn results in further delays in turn- 
round. Even the cranes allotted for work suffer from frequent 
breakdowns due to poor maintenance. Due to inadequate cran* 
staff there are further delays caused by the deployment of some of 
them to attend to the repairs. There is also a shortage of crane 
shifting gangs which in turn delays working of ships by as many 
as 8 to 12 hours.”

Another non-official organisation has stated that “delay c a u s e d  

due to repeated breakdown of cranes and due to delays in shifting 
cranes is resulted inasmuch as fifteen to twenty per cent of the ship- 
days being lost. Such occasions have been frequent.”

Apart from the representations made by non-official organisa
tions. the frequent breakdown of cranes is also borne out by th« 
abnormal increase in the expenditure on their maintenance and 
repair during the last two years.

The Committee regret the frequent breakdowns of cranes which 
apart from causing extra repair expenditure affect adversely th« 
turn-round of ships. It needs no emphasis that efficient working 
of the cranes is of paramount importance for port operations. Th« 
Committee recommend that effective measures should be taken by 
port authorities to maintain the cranes in working order by intro
ducing preventive maintenance, attending to breakdowns promptly 
etc.

The Committee are concerned to note that delays have also bee* 
caused in shifting cranes.. .They would urge the port administration 
to make adequate and timely arrangements for shifting of craaw 
to avoid delays on this account.
Hydraulv Cranes

10. The number of hydraulic cranes, their age, capacity condition 
etc. are given below:

Capacity No. of Year of installation 
cranes

30 cwt. 
35 cwt 

>6 cwt. 
5 cwt.

25
«4
8
1

1879 (86 years) 
1919 (47 ye»w) 
1919 (47 years 
1919 (47 years)
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It his been represented by a leading 'tiMgttmttferfe’ association that 

“in Prince's and Victoria Docks about 30 per cent to 46 per cent of 
the hydraulic cranes are out of coimmission at cine time dr the other. 
These Cranes are nearly 50 years old and require early replacements.. 
The reasons for the breakdown, in otir opinion, is lack of proper 
maintenance and as we understand, on account of non-cooperative 
attitude of certain section of labour. It is, therefore, essential that 
the port authorities should immediately take measures to have pro
per maintenance of cranes carried out at periodic intervals. It has 
been found that sufficient number of craneman are not available 
with the result that the availability of crane drivers is restricted."

The Committee have been informed by the port authorities that 
all the hydraulic cranes in Alexandra Dock have been replaced by 
electric cranes, which in turn have been installed at Prince’s and 
Victoria Docks replacing the even older hydraulic cranes from 
there. The port authorities propose to replace the next batch of 
hydraulic cranes in the Fourth Five Year Plan.
Repair and Maintenance of Hydraulic Cranes

11. The Committee have been informed that with the ageing of 
the hydraulic cranes, they need extensive repairs and overhauls 
more frequently. There is a regular programme of lay-up of the 
hydraulic cranes but it has been admitted that “this is generally 
disturbed due to the very great demand subsisting for these cranes 
and the inadequacy of the maintenance staff to cope with the repair 
work volume.” It has been added that the conditions arising from 
inadequacy of maintenance staff “have been prevailing approximate
ly for the last three years. During this period, efforts were made 
to cope with the situation by redeployment of the personnel to 
achieve maximum results without adding to the establishment 
expenditure on staff. When the position became rather urgent and 
the cranes overhaul programme kept falling into serious backlog, 
additional staff was recruited in November, 1965. This is stated to 
have improved the position.”

The maintenance and repairs expenditure on the hydraulic cranes 
incurred during each of the last four years is as under:

Maintenance Expenditure

1961-62
1962-63
1963-64
1964-65

Rs. 10,51.534 
Rs. 12,28,148 
Rs. 12,50,611 
Rs. 11,80,741

2940 (Aii) LS—2.
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The increase in expenditure on hydraulic cranes during the 
period from 1961-62 to 1963-64 is stated to have been primarily due 
to the ageing of the cranes, which are in a fairly worn down condi
tion. These cranes are being subjected to considerable strain on 
account of arduous working conditions under the ‘piece-rate* system 
as also on account of the machinery becoming susceptible to damage 
whilst handling bulk and abrasive cargo such as manganese and iron 
ore, cement clinkers etc. It has been stated that “It is not possible 
to undertake any remedial measures to reduce it except by replacing 
these cranes.”

Hie Committee would like an expert survey to be made of the 
condition of hydraulic cranes having regard to their efficiency of 
performance and the cost of maintenance. The Committee would 
suggest that In the light of the findings of the expert survey a phas
ed programme for replacement of hydraulic cranes by modern 
cranes may be drawn up. In the meantime, the Committee cannot 
too strongly stress the importance of efficient maintenance of the 
haydraluic cranes so that the incidence of breakdowns is reduced to 
the rainiwwm-

Standardisation of Handling Equipment
12. It has been stated that at the Tenth Major Port Chief 

Engineers’ Conference held at Madras in October, 1963 a sub-com
mittee was formed to consider the standardisation of machinery, 
equipment and plant at different ports. The sub-committee con
sisted of the Mechanical Superintendent, Bombay Port Trust, the 
Mechanical Superintendent, Cochin Port, the Mechanical Engineer, 
Madras Port Trust, the Director (Mechanical), Development 
Adviser’s Organisation, Government of India, and the Chief 
Mechanical Engineer, Calcutta Port Commissioners (Convener).

The Sub-committee was prepared booklets containing standard 
specifications for (i) Locomotives, (ii) Forklifts, (iii) Mobile Cranes, 
and (iv) Towing, Tractors and Trailers. These booklets are stated 
to have been distributed to all concerned at the last Chief Engineers’ 
Conference held at Vishakhapatnam for obtaining final comments 
thereon.
Indigenous Manufacture of Port Equipment

13. The Committee would like to quote from the Report of the 
Committee on Transport Policy and Coordination which has inter 
alia observed that “various forms of equipment required by the 
ports, including cargo handling equipment and floating craft will 
in future entail even larger investment* than in the past Thmy
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account already for much of the foreign exchange expenditure in 
port development. A technical committee set up by the Ministry 
of Transport is at present engaged in working out standard specifica
tions for certain selected port equipment. We believe that the 
Industrial and engineering capacities available in the country can 
be harnessed to much greater advantage than at present and if this 
is done, most of the equipment required by ports can be provided 
within the country within a comparatively short period. This will 
not only reduce foreign exchange expenditure but will also ensure 
accelerated port development. For this purpose it is essential to 
strengthen the existing technical arrangements available with the 
Central Government. In view of the considerable volume of port 
equipment which is required for increasing present capacities as 
well as for raising the level of efficiency in the ports, we would 
urge that a special unit be established within the Department of 
Technical Development to assist the Ministry of Transport. Port 
Administrations and the industry in mobilising indigenous manu
facturing capacity for meeting the requirements of ports. To this 
end, Port Administrations should be enabled to prepare forward 
plans continuously for three or four years ahead and place firm 
orders on Indigenous manufacturers. It would be worthwhile to 
explore the possibility of establishing groups of manufacturers of 
different categories of port equipment and other related equipment 
and assist them with the balancing plants needed as well as the 
minimum supply of components and spares."

The Committee note that a sub-committee of Chief Engineers* 
of Major Ports which was constituted to consider the standardisa
tion of machinery, equipment and plant used at different ports, has 
brought out a number of booklets containing standard specifications 
for forklifts, mobile cranes, towing tractors and trailers. They would 
like the Ministry of Transport to take initiative in the matter and 
draw up a programme for standardization and mechanisation of 
handling equipment at the ports so that an effective beginning can 
be made in this direction at least in the Fourth Plan. Standardisa
tion should be done in consultation with the Ministry of Industry 
fcttving regard to the availability of manufacturing capacity within 
the country. The Committee need hardly add that standardisation 
would make for manufacture of equipment in si*cable numbers 
which should help in reducing the cost of production as also e i 
repairs and maintenance.

Mobile Crane Section
14- The Committee have been informed that there are full fledged 

(•pairs and maintenance facilities installed at tfte Mobile Crane Sec-
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ttoo. Alexandra Dock, wfierB periodical maintenance, ittnnmg re
pairs and major overhauls toe effected on all ntobfte vehicles enga
ged on cargo-handling activities in the docks. It is stated that an 
expert study of the work of this section was undertaken in 1957 by 
M/s IBCON Pvt. Ltd. a firm of efficiency experts who were paid a 
fee of Rs. 50,000/- for this work. The following Reports were sub
mitted by M/s Ibcoto Private Ltd.:—

Report No. 1. Preventive maintenance and minor repairs.

Report No. 3. Major maintenance and repair activities.

Report No. 4. Operation of mobile equipment
Report No. 7. Administrative activities and maintenance plan

ning and control.

Report No. 8. Incentive scheme for mobile cranes and tractors* 
staff.

Report No. 9. Cost of operating mobile equipment.

The Board decided to implement the recommendations made in 
Reports Nos. 1 and 3 subject to their being found feasible in actual 
practice.

An officer on Special Duty was, therefore, appointed in 1958 to 
examine the recommendations made in the reports of the firm.

The main recommendations contained in these two reports, to
gether with the conclusions of the Officer on Special Duty thereon 
are given in Appendix I.

It will be seen from the Appendix that while action on some re
commendations made in reports Nos. 1 and 3 have been deferred till 
the construction of a new building for the mobile crane garage under 
the Dock Expansion Scheme, a number of other recommendations 
have been found to be ‘somewhat academic and unrealistic'.

As regards the remaining reports, viz. 4, 7, 8 and 9, it has been 
stated that “no action was taken on these reports because the recom
mendations made therein were impracticable.”

The Committee are unable to appreciate the appointment of f  
Arm of efficiency expert* to undertake an expert study of the work- 
l i f  d i tkc MoMW CraM Section ot th e  Bombay Port Trust at ii fee

lu. IMM/* wbau ntine oi tbi recommendations made by tfcaa* 
cmM be implemented in actual practice.
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The Committee consider that port authorities should devote spe

cial attention to the work of maintenance of mechanical handling* 
plant and should constitute a cell of technical men within their own 
organisation who are fully conversant with the working conditions. 
The cell should undertake a systematic study of the performance of 
the mobile cranes and other handling equipment and devise measu
res to effect economy and improve efficiency.



CHAPTER n
DREDGING

Dredger Fleet
15. The dredging fleet of the Bombay Port Trust comprises four 

suction dredgers and five grab dredgers, as per particulars given 
below:

SI.
No.

Name of Dredging Plant Year of 
Purchase

Capital
Cost

Capacity 
in tons

Rs.

i S.D. 'Widgeon* (Suction) 1923 8,76,700 800

2 S.D. ‘Spotbill* (Suction) 1922 12,44,900 80a

3 S.D. ‘Moorhen* (Suction) 1921 12,72,300 600

4 D.S.D. ‘Vikram’ (Suction) 1962 79>53>ooo 2,000

5 H.G.D. ‘Chelura* (Grab) 1923 25>59>ioo 1 ,20a

6 M .H .G.D. ‘Vikas’ (Grab) 1959 76,94,581 1,500

7 F.G .C. Flamingo (Grab) with H.B. \  
‘Dabchick) j

1 1913 
1 1921

14,88,200 600
(Capacity of 
Dabchick)

8 G .D .‘Mayur* with (Garb) M .T. ‘Aron’ and "t 1955 
Hopper Barges 1, 2 and 3 J  1957

1959 .

'I Each Hopper 
Y 20,18,700 Barge 200 

J Tons.

9 G .D . ‘Priestman’ &(Grab) with M .T. 
‘ Karanja* and Hopper Barges 138,139 
and 140

1923
1944

1935-36

'I 10,15,300 Each Hopper 
V Barge 300 

J Toni

It will be seen from the above table that with the exception of D.S.D. 
Vikram, M.H.G.D. Vikas and G.D. Mayur all othed dredgers are 
over forty years old.

Second Plan
16. Provision was made in the Second Plan for acquisition of & 

new drag suction dredger. The dredger was actually delivered in 
the first year of the Third Five Year Plan. The reasons for this 
spill-over from the Second Plan to the Third Plan has been explain
ed by the port authorities as follows:

“The Trustees under their Resolution No. 433. of 22nd May 
1956 had administratively approved the purchase of a new

*4
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diesel propelled cutter suction dredger with a hopper 
capacity of 3.000 tons. However, after further considera
tion of the dredging problem and the operational require
ments of the port, they decided by their Resolution No. 
714 of the 2nd July 1957 to purchase a diesel propelled 
drag suction dredger with a hopper capacity of 2,000 tons. 
Tenders were accordingly invited in September 1957, due 
on the 20th January. 1958. However, at the request of 
the tenderers, the due date was extended thrice and the 
tenders were opened on the 30th September, 1958. The 
offer of M/s I.H.C. Holland was accepted by the Board by 
their Resolution No. 217 of the 10th March 1959. How
ever, the Government did not agree to this and directed 
that the offer of a Japanese firm should be considered. 
After protracted correspondence, the Government finally 
sanctioned the Trustees’ proposal and the acceptance letter 
was issued to the firm on the 29th February. 1960. The 
delivery period was quoted as 22 months from the date 
of receipt of import licence and the dredger was received 
in Bombay in October, 1962.

The placing of the order for the dredger having thus been de
layed, the provision made in the Second Plan could not 
be fully utilised by the end of the Plan period.”

The Committee are unhappy to find that the port authorities took 
one year to finalise the specifications for the dredger and another 
year to call for and open the tenders and 18 months more to accept 
the tender and place firm order for manufacture. The net result has 
been that no part of the Second Plan provision for dredger was uti
lised and the dredging fleet continued to suffer for want of adequate 
strength.
Third Plan

17. In the Third Five Year Plan provision has been made for the 
replacement of two grab dredgers, viz. F.C.G. Flemingo and G.D. 
Priestman and in the Fourth Plan there is a programme to acquire 
two suction dredgers to replace the three old suction dredgers namely, 
Widgeon, Spotbill and Moorhen. It is, however, now proposed 
to purchase one grab dredger unit and one suction dredger in the 
Third Plan period and second grab dredger and another suction dred
ger in the Fourth Plan period in partial modification of the original 
provisions. This is being done in order to try out the use of a suita
ble suction dredger in the dock basin so that* it could serve double 
purpose of being utilised inside the docks as well as in the channels
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<gutside> according to the prevailing requirements. I,t has been fur
ther stated that as the suction and grab dredgers with their own 
hoppers of the size required, are not indigenously built, they will 
have to be imported from abroad for which foreign exchange will 
be required. The estimated cost of a suction dredger of about 12000 
to 15000 tonnes hopper capacity is about Rs. 60 lakhs and the time 
required for delivery is about two years.

The Committee are unhappy that it has not been possible for the 
port to utilise the provision in the Third Five Year Plan for 
'“Priestman”, which are both more than 40 years old and on 
replacement of two dredgers, F.C.G. “Flamingo” and G.D. 
'which heavy maintenance expenditure is being incurred. The Com
mittee deprecate the leisurely manner in which the port authorities 
have proceeded with the question of replacing these dredgers by suc
tion grab dredgers. The Committee would stress that the port 
authorities should without further delay carefully assess the per* 
formance of the existing fleet of dredgers vis-a-vis the requirements 
and draw up a firm programme for replacing the old dredgers anoj 
for augmenting the fleet so as not only to catch up with arrears ofl 
dredging but also to cope with adequately the future requirements, 
which are bound to increase, with the implementation of the Dock 
Development Scheme.

The Committee would also like to invite attention of Govern
ment to the suggestion made by the Committee on Transport Policy 
and Coordination in para 7 of chapter 9 of their report that by mobi
lising indigenous manufacturing capacity, most of the equipment re
quired by the ports can be made available within the country in a 
comparatively short period. The Committee would like Government 
to develop, in an integrated manner, manufacturing capacity for 
dredgers within die country, as early as possible.

Dredging of the Main Harbour Channel

18. The Committee have been informed that no capital dredging 
was done in the main harbour channel in the First Plan period'or 
earlier as the available depths were adequate for the size of the ships 
vlaiting the port, before the establishment of the refineries. It is 
gtated that during this period tankers of deep drafts arriving and 
leaving at low water periods might haye suffered some detention 
96 they would have had to wait for a couple of hours for the tide 
tp rise. Apart from such detention to a small number of tankers* 
the delay 4 ld not affect the operational efficiency and working of the 
pofft



In the Second Five Year Plan, a provision of Rs. 4.28 crores was 
made for dredging 30 million tons of silt from the main harbour 
channel; but no dredging was actually done during this period. It 
has been stated that on the basis of the reports of the naval authori
ties, it was originally thought that extensive siltation had taken 
place in the harbour approaches and that the dredging of the channel 
to depths required for the deep drafted tankers would call for the 
disposal of a large quantity of spoil. To ensure that the spoil would 
not find its way back to the harbour, the Central Water and Power 
Research Station at Khadakvasla was requested to carry out neces
sary harbour model studies. These studies were completed by the 
end of 1958. A further survey of the channel had to be carried out 
to secure a more accurate basis for the dredging scheme. This sur
vey was completed departmentally in 1959. A further reduction 
of the quantum of dredging has resulted from the restriction of the 
width of the channel at the entrance and further upstream on the 
basis of the recommendations made by Mr. Postthuma, Managing 
Director of Rotterdam Port, whose services were obtained through 
the International Bank for Reconstruction and Development. The 
reduced quantum of dredging amounted to 10.56 million tonnes. This 
quantity of silt was required to be dredged under the following three 
phases:

z7

Phase I 3.10 Million tonnes
Phase II 5.60 million tonnes
Phase in 1.86 million tonnes

10.56
A contract for a quantity of 8.70 million tonnes, covering Phases 

I  and II was awarded to Messrs. N.O.B., a Dutch firm of dredging 
contractors in May, 1961 at their tender value of Rs. 1,90,21.508. 
Owing, however, to certain changes in the areas to be dredged, the 
actual work carried out by them amounted to 7.34 million tonnes at 
a total price of Rs. 1,68,68,600. It has been added that the contract 
period quoted by the contractors was 43 months, but they actually 
completed it much in advance in a period of about 18 month*

It has been stated tfiat dredging of Phase III involving a quantity 
of 1.86 million tonnes would be carried out departmentally tor the 
following reasons:

"In the area covered under Phase IQ. the silt levels were only 
1 to 2 ft  higher than the required working berths to which 
the channel was to be deepened. Jhe restriction to ship
ping in this area was. therefore, very and bene* the



work was not of an urgent nature. As our »wn dredger 
was due to be received by the end of 1962 and was quite 
capable of carrying out the dredging in this area, along 
with other maintenance work, it was considered desirable 
to execute this work departmentally so that a substantial 
amount in foreign exchange could be saved.”

19. The Committee find that in the Annual Report for Bombay 
Port Trust for 1964-65 it has been stated that ‘the work on Phase
m ...............to be done departmentally, could not be undertaken
owing to the difficulty in securing a trained Dredging Master for 
D.S.D. Vikram.” The Committee have been subsequently informed 
in a written note that—

“As Dredging Masters with adequate experience in suction 
dredging were not available, it become necessary to rec
ruit Master Mariners and give them training in suction 
dredging. In this manner, three Relieving Dredging 
Masters were appointed in December, 1963; October, 1964; 
and July, 1965 and given training."

Asked about the original and revised target dates for completion 
af dredging work departmentally, the Committee have been inform
ed that—

“No specific target was fixed for the completion of the depart
mental dredging, but it was expected that this work 
would be taken in hand in the latter half of 1963 and com
pleted in about two years’ time, i.e. by the end of 1965. 
Hie revised target for completion of this work which 
will have to be carried out along with the normal main
tenance dredging, is December, 1967”.

A&ed about the comparative cost of dredging by the contractors 
and departmentally, the Committee have been Informed that while 
the contractor had charged Rs. 2.25 per cu. yds. the departmental 
cost is estimated to be Rs. 2.5 per cu. yd.

The Committee find that the Secretary. Ministry of Transport in 
a communication dated the 18th Jane, 1958 to the Chairman, Bombay 
Port Trust on the Second Plan Scheme for the port had unequi
vocally stated that, "coming to the scheme for the dredging of the 
main harbour channel, fortunately there are no two opinions on the- 
9Nd far the scheme. *lt Is a question of only waitine for the techni
cal data to become available for a proper estimate to be made. I have



*o,doubt that the World Bank will consider this project well quail- 
fled to receive loan assistance from them.” The Committee, there
fore, cannot help concluding that the main reason for not utilising 
at ail the Plan provision lor capital dredging in the Second Plan 
period was gross delay in the completion oi studies to estimate the 
extent of dredging required and in deciding the disposal ol spoil.

Even in the Third Plan only Rs. 2.86 crores out of a provision
ol 4 crores would be spent lor dredging. This shortfall is all ithe 
more reprehensible considering that capital dredging of the main 
harbour channel which was originally scheduled to be undertaken 
in the Second Plan would not be completed even by the end ol the 
Third Plan.

Hie Committee also depricate the lack of advanced planning on 
the part ol the port authorities in as much as they have taken three 
years to recruit and train Dredging Masters lor D.S.D. Vikram.

The Committee find Irom the Annual Report of the Port foi 
1964*65 that lour dredgers out of nine are working double shift. Th« 
Committee would like the port authorities to examine at an early date 
the question of working a double shift on other dredgers particularly 
Vikram which is the latest addition to the dredger fleet The Com
mittee would like to emphasise that the port authorities should take 
up earnestly the work ol Phase III ol capital dredging of the harbour 
channel and complete it preferably during the financial year (1966*67) 
but in no case later than December, 1967 so that the entry of bigger 
ahips into the dock area is not impeded.
Operational Cost of Dredgers

20. From Appendices ‘O’ of the Annual Administration Reports for 
tile Bombay Port Trust for the last three years (1962-63 to 1964-65), 
the Committee have reconsructed a statement (Appendix II) showing 
output and expenditure of each dredger and cost per unit of 100 cubic 
feet lifted and deposited during each year.

It would be seen thereform that there has been a marked te»- 
dency for Increase in the dredging cost For example, the cost of 
dredging per unit of 100 cubic leet by D.S.D. Vikram in Prince's 
and Victoria Docks Channel has risen Irom Rs. 1.67 in 1962-63 to 
Rs. 4*16 in 1964-65. Similarly the cost ol dredging 100 cubic leet by 
“Chedura” in Alexandra Dock has increased Irom Rs. 15.26 in 1962- 
63 to Rs. 19.11 in 1964-65. It is also significant that while the charges 
paid to the contractor .lor dredging the main channel by the port 
authorities were Rs. 2.25 per cubic yard, the departmental cost is- 
expected to be Rs. 2.50 per cubic yard*. This brings out clearly the-

*9



-vast scope that exists for effecting economy in operations by im
proving efficiency and reducing overheads, The Committee would 
like the port authorities to carefully analyse the reasons lor UgU 
operational cost and take suitable remedial measures to bring it 
d o tn .

Maintenance Cost of Dredgers
21. The table below gives particulars of expenditure incurred on 

the departmental maintenance and repairs of dredgers during each 
■of the last four years:—

1961-62 1962-63 1963-64 1964-65

Rs. Rs. Rs. Rs.
JX S. D. Vikram 27,701 81,126 1,38,111

S. D. Widgeon 1.50,224 92,559 1,03,163 1,78,971
S. D. Spotbill 1,69,989 2,06,726 1,97,738 145,234
S.D. Moorhen 92,981 i»30,55i 1,90,224 1,90,299

M-H.G.D. Vikas . 1,10,296 1,60,722 1,73,644 3,09.939
H.GD. Chelura . 2.73.092 3,38,894 2* 3,612 3,69,346

<5. D. Mayur 65>4i5 16,160 27,291 32,067

F.G.C. Flamingo . »>33»254 96,802 49,271 1,63,802

<}.D. Priestman 23450 26*39 22,118 42440

10,18,701 10,96,554 10,98,187 15,70,219

The increase in expenditure on the maintenance and repairs of 
•dredgers during 1064-65 as compared to 1963-64 is stated to be 
mainly due to the higher cost of repairs and materials and more 
extensive repairs required in the case of older units during the 
annual survey. It has been further stated that if spare parts are 
readily available and no major breakdowns take place, the normal 
working days for a dredger in Bombay should be about 250 days in a 
year.

The Committee find from the above table that the cost of main
tenance of D£J>, Vikram which was acquired only in IMS has 
gone front Bs. 27,7U, in 1M243 to Hfc M U ll ill 196441 Simi- 
lady there has hem steep increase in the cost of maintenance of 
and. repair of GD. Moorhen which has increased from 98£U in 
_______________________________________________
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1861-82 to 1,90,220 In 1964-65 and of H.GD. Chelura from B8.2,73,09* 
In 1961-62 to Bs. 3,69,346 fit 1964415.

The Committee are surprised at such steep rise in maintenance 
and repair expenditure on dredgers and are not convinced by the 
reasons advanced by the port authorities in this behalf. They would 
suggest that reasons for increase in maitenance expenditure on each 
of die dredgers should be carefully examined with the help of tech
nical experts and that suitable measures devised to reduce the re
pair bill.
Employment of dredgers crew for maintenance work

22. The Committee have been informed that "with a view to 
expediting the repairs and thereby minimising the lay-up periods 
of the dredgers, the crew of the dredgers is deputed to assist in the 
work of repairs. For this purpose they have to work in excess of 
their normal working hours (i.e. 8 hours) and to that extent they 
are paid overtime in accordance with the existing rules. Figures of 
overtime paid during such lay-up periods are not readily available 
as a separate account of such overtime payments are not maintain
ed.”

The Committee find it difficult to appreciate how the crew of 
dredgers apart from the repair mechanics, can prove of such techni
cal assistance in thte execution of repairs as to justify their being 
engaged even over their normal woking hours, resulting in payment 
of overtime to them as a regular measure during the lay-up periods. 
The Committee would like the matter to be fully investigated with 
a view to stop payments of any unnecessary overtime allowance.

Inoperative days jor Dredgers
23. The Committee desired to know the number of days which the 

dredgers had remained in-operative during each of the last four year* 
and have been furnished the following informat;on: —

Dredger

1961-62

Number of days for which 
remained inoperative

1962-63 1963-64 1964-65

D.S.D. Vikram • 35 82 125
S. D. * Widgeon’ 120 58 53 137
S. D. * Spotbill» . 125 129 152 74
S. D. ‘ Moorhen’ 27 148 109 133
MHGD ‘Vikas’ 95-1/2 79-1/2 30-1/2 160
H.G.D. * Chelura 103 25 125-1/2 67
FCG ‘Flamingo’ 106 1/2 163 96 126- l/a
GD ‘Mayur’ 93 i/a 36 34 1/2 41
GD ‘Prit-stman’ 105 66 59 37

•D.SJD. ’Vlkram* was commissioned on 6th November, 1963.
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Vie Committee are perturbed to find that during 1964-65, the

0.SJD. ‘Vikram’, which was acquired in November, 1962, was in
operative for more than four months and that four other dredgers
S.D. ‘Widgeon’, S.D. ‘Moorhen’, M.H.G.D. ‘Vikas’, FGC. ‘Flamingo’ 
were similarly inoperative for more than four months. The Com
mittee cannot help concluding that there is something basically 
-wrong in the working, maintenance and the repairs of the dredgers. 
'They feel that there should be a proper enquiry into the matter 
and would like the port authorities to take effective measures to 
■rectify the prevailing state of affairs.



CHAPTER HI

LIGHTERS
24. The Bombay Port does not own now supply lighters for load

ing or discharge of cargoes. All the lighters used in the Bombay 
Port are owned by private companies. A statement showing the 
number of lighters and their date-weight capacity is given at Appen
dix III.

The need for lightening cargo is felt mainly during the monsoon 
months when, due to adverse weather conditions, vessels may be 
prevented from discharging or loading cargoes due to the incessant 
rainfall. With ships at berth not being able to complete their cargo 
operations due to adverse whether, those arriving after every berth 
has been occupied, have to wait in the stream.

A leading ship owners’ association has represented to the Com
mittee that “at the port of Bombay there are lighters with a dead
weight cargo capacity of 18,000 tons. Many of these lighters are 
very old. However, taking into account that about 4.000 to 5,000 
tons of fleet would not be available either on account of annual sur
vey or repairs, there will be available a fleet of about 13,500 tons 
cargo capacity. Presuming that each lighter carries about 60% of 
its carrying capacity, the existing fleet would be sufficient to receive 
8,000 tons of cargo, the main difficulty which exists at present is that 
proper repair facilities are not available to the lighters owners with 
the result that the lighters remain idle, for repairs, for a very long 
period. Repairs are carried out at Bunders which have silted 
heavily as there has been no dredging in that area for last several 
years. Furthermore, the lighters when loaded with cargo, are not 
provided with adequate unloading facilities. If unloading facilities 
such as cranes and labour at proper transit sheds are provided it 
would be possible to achieve a discharge of about 2.500 to 3.000 tons 
into lighters every day from waiting ships. This is all dependent 
on the facilities which at present are absent. Lighters have to wait 
for discharging points for five to six days and sometimes even more, 
with the result that the cost of lighterage becomes very high.”

25. The Committee find that Sundara Committee, consisting of 
two senior officers of the Government, which had gone into the 
problem of the congestion in the Bombay Port last year, had inter 
alia examined the question of lighters.

23
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The Sundara Committee had concluded that “there is no lack of 
privately owned lighters at Bombay (see statement at Appendix) 
On the other hand, lighter companies seem to be having a lean time 
now. It is not possible, therefore, to suggest that the port should 
provide the lighters."

26. The Committee understand that Frere Basin, Haji Bunder 
and Hay Bunder are being used on a small scale for lighters traffic. 
The lighters discharge the goods at such points as are indicated by 
the port authority from day to day. It is also understood that it is 
not possible for lighters regularly to go to discharging points inside 
the Prince’s Dock as the Prince’s Dock gates open only at intervals 
and the movements of lighters would interfered with the transit of 
ships in and out of the dock.

The Committee would like Port Authorities to urgently go into 
the question of providing adequate crane and customs facilities for 
discharging and clearance of cargoes through lighters at Frere Basin 
and at the Bunders.

They would also like the Port Authorities to go into the ques
tion of making available a suitable Bunder for execution of repairs 
to lighters so as to facilitate their maintenance in good working 
conditions.



CHAPTER IV

TUGS AND LAUNCHES 
A. Tugs

27. The Bombay Port Trust fleet of Dock and Harbour Tugs 
comprises the following:—

Dock Tugs Year Built

1. S. T. Willing 1921
2. S. T. Cheerful 1921
3. S. T. Hardy 1935
4. S. T. Uran 1944
5. S. T. Navah 1944
6. S. T. Anil 1951
7. S. T. Ajit 1951
8. M. T. Raja 1959
9. M- T. Raman 1959

10. M. T. Rudra 1959
11. M. T. Rahul 1959

Harbour Tugs

1. S. T. Azad 1942
2. S. T. Amar 1953
3. S. T. Arjun 1954
4. S. T. Anand 1954
5. D. E. T. Akshaya 1961

28. It has been represented to the Committee by a leading ship
ping line that “this flotilla of tugs and launches requires to be sur» 
veyed annually and it is not uncommon for a craft to be laid up for 
as long as 3 to 4 months. The effective strength of the fleet is, 
therefore, considerably reduced and on occasions delays have been 
caused due to lack of tugs, etc.” The Committee find that the tug
S.T. Azad which was purchased second-hand by the port authorities 
in 1951 at a cost of Rs. 10*96 lakhs from M/s. Helsingfors, Wartsila

2940 (Aii) L.S.—3
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Koncernen A/B, Sandvikens Skeppsdocks has been inoperative for 
the following periods during the last four years:—

1962 1 month 18 days
1963 5 manths
1964 3 months 16 days
1965 5 months 14 days.

29. The cost of repairs and maintenance of this tug during the 
last 4 years is stated to be as follows:—

Expenditure on repair 
and maintenance

(Rs.)
1961-62 1,32,067
1962-63 1,50,261
1963-64 1,28,49ft
1964-65 1,44,472

Acquisition of additional tugs
30. The Committee have been informed that there is a proposal 

to acquire nine tugs to meet the operation requirements. The details 
of the proposals are given below:—

5. Dock Tugs: Out of these, two are of larger size for working 
in Alexandra Dock where the work has increased due to higher 
turnover of shipping and also to cater for the increased shipping 
when additional berths are constructed under the Dock Expansion 
Scheme.

The other three are of a smaller size. Out of these, two are to 
replace the S. Ts. Willing and Cheerful which are over 40 years 
old and have come to the end of their useful lives. The third is an 
additional tug for Prince’s and Victoria Docks.

4. Harbour Tugs: Out of these one is to replace S. T. Azad. 
The other three are additional requirements for handling super
tankers which are likely to come to this port in the near future.

The Committee consider that in view of the heavy cost being’ 
incurred on repairs of tugs and the number of days for which they 
remained inoperative, due priority should be accorded for the 
acquisition of additional tugs to meet the requirements and to re
place the old worn out tugs. In this connection the Committee 
would like to invite attention to para 69 of their Report Mormugao 
Port where they have urged that as far as possible, the requirements
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•f tugs should be met from indigenous sources and that Govern* 
ntent should help in the manufacture of.tugs at economic cost by 
giving necessary facilities.

The Committee suggest that a review of the repairing facilities 
& Bombay Port for tugs and other maritime vessels may be made1 
at an early date, keeping in view the existing and the anticipated* 
requirements when 9 additional tugs are acquired so that necessary 
facilities can be developed on planned basis.

B. Launcheds

Existing Fleet

31. The launches fleet of the port comprises 16 vessels. The capi
tal cost and the operation, maintenance on repair costs incurred by 
the port authorities on each of these launches during the last four 
years are given in Appendix IV.

The Committee are concerned to note from the statement in the 
Appendix, the rising cost of operations, maintenance and repairs on 
the launches. In particular, they note that the cost of annual 
repairs on the following launches has been on the high side and that 
in the case of two launches it has even exceeded mi r.ome years their 
original capital cost.

Annual Repairs 
Launch Capital cost

cost

Rs. Rs.

I. Swift 47,569 48,043 (1962-63)

2. Gull 35,241 26.881 (1961-62)

3- Shcwa 27,755 16,453 (1961-62)

4- Vigilant 14.823 20,834 (1961-62)

5- Mora 22,154 19445 (1961-62)

6. Wavelet 41,666 28,637 (1961-62)

The Committee urge that the working of the launches may be 
reviewed with reference to their operational efficiency, their annual
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maintenance and repair charges as also their present replacement 
costs so that a phased programme may be prepared for their early 
replacement

The Committee would also like the Government/Port Authorities 
to carefully go into the reasons for the inordinately high cost of repair 
of launches and to examine whether these high costs were justified, 
whether there is even now scope for reducing the repairs cost by 
reducing the workshop and the materials cost for repairs.

Acquisition of launches

32. The Committee are informed by the port authorities that there 
is a proposal to acquire 13 new launches at an estimated cost of 
Rs. 68 61 lakhs during the Fourth Plan period. The details are given 
below:—

It has been stated that out of the above thirteen launches, four 
will be in replacement of the following old launches:

1. M.P. More
2. M.P. Vigilant
3. M.P. Wavelet
4. M.P. Shewa

Hiring of launches
33. The Committee have been informed that as the existing fleet 

of the launches is not sufficient to meet full requirements the work 
of transporting port workmen to and from Butcher island is given

Launches
4 Pilot launches
5 Mooring launches
2 Passenger-cum-water boats 
1 Passenger launch 
1 Survey launch

Estimated costs
(Rs.)

32 08 lakhs 
12-53 lakhs 
20’00 lakhs 
2'00 lakhs 
2'00 lakhs

13 68*61 lakhs
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out on contract to a private contractor who supplies his own launches 
at scheduled times. The following payments have been made to the 
contractor for this work during each of the last four years:—

Year Payment
(Rs.)

1961-62 1,39,045
1962-63 1,65,680
1963-64 1,44,029
1964-65 1,22,627

On the acquisition of additional passenger boats the necessity of 
hiring boats to carry workmen to and from Butcher Island would 
ease.

The Committee recommend that high priority should be given to 
the question of acquisition of new launches to meet the existing re
quirements and anticipated requirements in the Fourth Plan. In 
particular, they would stress the need for the acquisition of passes- 
ger-cum-water boats* so as to eliminate the hiring of launches to 
carry workmen on which an expenditure of over Rs. one lakh d  
being incurred annually and to augment water-carrying capacity of 
boats to supply water to ships.

•See also para 75.



DRY DOCKING AND SHIP REPAIRING FACILITIES
A. Dry Docks

34. For the use of the commercial vessels, the following four 
dry docks are at present available at the Port of Bombay:—

(i) Bombay Port Trust Hughes Dry Dock lOOO’XlOO’;
(ii) Bombay Port Trust Merewether Dry Dock 525’X65’-6”;
(iii) Mazagon Dock Ltd. Mogul Dry Dock 426’X60’; and

(iv) Mazagon Dock Ltd. Richie Dry Dock 495’X60’.

Besides, there is also one small dry dock in the yard of M/s. 
Mazagon Dock Ltd., which is useful only for small vessels less than 
300’ in length. The Naval Dockyards has one dry dock recently 
constructed 620’ x 90’ and three smaller dry docks, but these are 
not generally available for use of commercial vessels. In fact, some 
of the Naval vessels are required to be serviced in the Port Trust 
Dry Docks.

35. It has been represented to the Committee by a leading ship
owners’ association that “at the present moment, the major ports 
of Bombay and Calcutta are not in a position to allocate any of the 
available berths within the dock area for ships needing repairs 
since the ports are working to the fullest possible capacity for 
handling cargo. This is resulting in considerable delays to ships 
needing repairs since the repairs have to be invariably carried out 
in stream. In a majority of the cases, repairs even to Indian ships 
have to be postponed and eventually to be carried out at foreign 
ports. Except Mazagon Docks Ltd. of Bombay, no other ship-repair 
yard has drydock facilities and, therefore, it becomes necessary to 
utilise the Port Trust drydocks. These are regulated by the Port 
Trust authorities and, therefore, the use of these facilities are given 
to merchant ships only when the available drydock facilities are 
not required by the Port Trust for the use of their own craft. More
over, Indian Naval vessels also use the Port Trust drydocks as and 
when the Naval drydocks are not available for Naval vessels. This 
has resulted in acute shortage of drydock facilities in India”.

CHAPTER V
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36. The utilisation of the Port Trust dry docks during the last 
three years in indicated in the table below:—

31

Port
Trust

Vessels

Naval vessels 
inclilin; naval 
vossals of the 
U.K. Government

Merchant
Navy
vessels

Total number 
of vessels 
dry-docked

42 8 64 114

44 10 66 120

38 i i 6l 110

It has been stated that the dry docks are allotted in terms of port’s 
by-laws in the order of registration for dry-docking by ship agents. 
The by-laws also provide that vessels requiring the least possible time 
not exceeding 24 hours may be allotted priority in docking. There 
have, however, been few occasions when it was necessary to invoke 
the provisions of this by-law so far as the merchant vessels were 
concerned. Since the tugs and dredgers of the port perform vital 
services without which the port cannot function, it has sometimes 
become necessary to allot absolute priority in dry-docking to units 
of the Bombay Port Trust dredgres and tugs and other vessels. 
Similar priority had also to be accorded, during times of National 
emergency, to units of the Indian Naval fleet although these occa
sions have been infrequent.

The Committee regret to note that Government have not been 
able to provide sufficient dry-docking facilities at the major ports of 
Bombay and Calcutta thereby denying the much needed repair: 
facility to the Ships calling at the Indian ports resulting not only in 
the loss of foreign exchange earning but also expenditure of foreign 
exchange on repairs to Indian ships at foreign ports.

Dry Docks remaining vacant

37. The table below shows the number of days for which the 
two port dry docks have remained vacant duiing the years 1962-63.
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1963-64, and 1964-65 due to lack of demand and on account of main
tenance and repairs:—

Vacant due Vacant on
to lack of account of
demand maintenance

and repairs

Merewether Dry Dock—
1962-63 . . .  6
1963-64 . . .  5
1964-65 . . .  3

Hughes Dry Dock
1962-63 . . .  27 58
1963-64 . . .  47 36
1964-65 . . .  41 47

The Committee are unhappy to note that although there is pres
sing demand for increasing dry docking facilities the Hughes Dry 
Dock remained vacant for 58 days, 36 days and 47 days during the 
years 1962-63, 1963-64 and 1964-1965 respectively on account of main
tenance and repairs works being carried on.

It is all the more surprising that this dry dock also remained idle 
for as many as 27, 47 and 41 days during the years 1962-63, 1963-64) 
and 1964-65, respectively for lack of demand. Considering the per
formance of the other dock viz. Merewether Dry Dock, the working 
of this dock would appear to be very unsatisfactory. The Commit
tee would like Government to investigate the reasons for the Hughes 
Dry Dock remaining vacant every year for abnormally long periods 
on account of maintenance and repairs, and lack of demand, and to 
itake suitable remedial measures, such as proper maintenance, wide 
publicity of facilities available etc., to ensure that it is utilised to 
the mpximiim extent possible.
Integrated dry-docking programme:

38. The Ship Repairs Committee in their Report (1959) have re
commended that “the Port Trust and the Mazagon Dock should co
operate to achieve increased utilisation of the Ritchie and Mogul dry 
docks which are controlled by the Mazagon dock. The Port Trust 
should be prepared to accept responsibility for dredging and main
tenance of the channel and approaches to these dry docks and the 
Mazagon Dock on their part, should be agreeable to incur capital 
expenditure on lengthening and deepening the Ritchie Dry dock



33

which would make it suitable for docking large merchant ships. They 
should also not be averse to hiring out the Moghul dry dock to 
shipping companies who wish to utilise the services of the 
ship repair firms other than the Mazagon Dock.”

39. Asked about the action taken in this regard the Ministry 
of Transport have stated that it is not practicable for the Port‘Trust 
to integrate its dry docking programme with Mazagon Docks in 
order to secure greater utilisation of their two dry docks for the 
reasons stated below:—

“Messrs. Mazagon Dock and the Bombay Port Trust Dry 
Docks are owned by and function under two separate 
Administrations. Messrs. Mazagon Dock are a ship-repair
ing firm while the Bombay Port Trust is not. The dry 
docks owned by Messrs. Mazagon Dock are primarily 
meant for repairs of Government owned vessels and such 
other privately owned vessels as may be entrusted to 
Messrs. Mazagon Dock for repairs. It is only when the 
dry docks are not required for the above vessels that they 
can accommodate other vessels, repairs to which are not 
entrusted to Messrs. Mazagon Dock. The Bombay port 
Trust on the other hand, does not undertake repairs to 
vessels, except to its own craft. Repairs to ships in the 
Bombay Port Trust Dry Docks are entrusted by the 
respective ship-owners to various ship-repairing firms. 
For this reasons, it is not possible to integrate the dry 
docking programme of the Bombay Port Trust Dry Docks 
with that of Messrs. Mazagon Dock.

However, in the 99-year lease of the Kesara Basin 
which has been given to Messrs. Mazagon Dock in 1964, 
the following conditions have been inserted :—

South Face of Kasara Pier: —

(a) Whenever any portion of the south face of Kasara 
Pier is not required for the Company’s use, the Com
pany will make it available for the use of either th® 
Bombay Port Trust or any of the Shipping Companies 
for repairs to their vessels with full freedom to em
ploy any agency they like for carrying out such re
pairs.
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<b) For permitting the above facility the Company will 

charge the same rates as would be levied by the Bom
bay Port Trust for a repair berth in their Docks.

(c) The Company will furnish to the Bombay Port Trust 
every week particulars of occupancy and the antici
pated periods of availability of any portion of the 
south face of Kasara Pier so that the same would be 
offered for the use of the vessels of the Bombay Port 
Trust or of the Shipping Companies.

(d) For providing access from Kasara Bunder Road to the 
south face of the Pier, when so available for the use 
of vessels of the Bombay Port Trust or the Shipping 
Companies a suitable gate will be provided in the wall 
or fence that will be constructed at the Company’s 
cost along the boundary of the premises leased to the 
Company.”

The Committee are surprised at the argument advanced to jus
tify the lack of coordination between the Mazagon Dock and the 
Bombay Port Trust—both Government concerns. They feci—a» 
the Mazagon Dock is a ship repairing company with some dry 
docks and the Bombay Port Trust without bein? a ship reparinig 
concern possess dry docks, there is all the greater necessity of co
ordination in the utilisation of ship repairing facilities available in 
the two units.

In view of the paucity of dry docking facilities within the coun
try to meet growing demand and the heavy expenditure involved 
In providing additional dry docks, it is of paramount importance 
that the available facilities are put to the maximum use. This be
comes apparent when it is noted that the Hughes Dry Dock of the 
Bombay Port remained vacant for long periods on account of lade 
of demand. The Committee recommend that immediate steps 
should be taken by Government to bring about tbe much needed 
coordination in the dry docking programme between the two orga
nisations.

Need for more Dry Docks:
40. The Committee have been informed that entrance to the two 

dry docks are via wet docks. The Merewe'her Dry Dock is locat
ed within the Prince’s Dock. Its entrance p*te allows the passage 
of vessels of a beam not exceeding 61.2*. The greater demand,
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however, for dry docks, both from Indian-owned as well as foreign- 
owned vessels, is from those of beam larger than 61.2' and hence 
the Hughes Dry Dock, located within the Alexandra Dock, is more 
frequently used. There have been occasions of demands being made 
for dry docking of vessels of approximately 600' in length on spe
cified dates, but as there was already a vessel in the Hughes Dry 
Dock on those dates the vessels left the port to seek dry docking 
elsewhere. The Hughes Dry Dock is 1000' in length and 100' in 
width. The need often arises to dry dock two vessels therein 
simultaneously, but whenever their combined lengths exceed 1000'. 
one of the vessels has to be kept back for a more suitable date. It 
would be an advantage if an additional dry dock was provided oir 
the existing length of the Hughes Dry Dock increased by about 
200'.

It has further been stated that the demand for commercial dry 
docks is increasing and the Port Trust dry docks, which are in 
occupation by vessels almost throughout the year, are not adequate 
to meet the demand fully. Having regard to the rapid increase 
in the tonnage under the Indian Flag, provision of additional dry 
dock facilities at Indian Ports has become necessary not only from 
the point of view of saving the foreign exchange (now spent on 
account of Indian ships being repaired in foreign docks) but also 
for earning some foreign exchange (by foreign ships utilising our 
dry dock). The Directorate of Shipping, who have made a study 
of additional requirements of dry dock in the country, have sug
gested provision of one big and one medium dry dock at the Port 
of Bombay. It is, therefore, proposed that one dry dock 850' x 
130' x 32' (working depth) and another 650'x90'x30' (working 
depth) should be provided. The port authorities propose to put 
this work in hand in the latter part of the Fourth Five Year Plan. 
According to them the location and dimensions of the dry dock 
will form a part of the study under the Master Plan for the 
development of the port and a decision in this respect will be 
taken after the Master Plan Report is received from the Consult
ing Engineers.

The Committee note that decision on the provision of a dry 
dock in Bombay will be taken on the completion of the Master 
Plan for the development of Bombay Port. In this connection the 
Committee would suggest that Government should examine the 
question of suitably lengthening the Hughes Dry Dock in order to 
Accommodate larger veueb.
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B. Ship Repair Industry

41. The Ship Repair Committee estimated that the foreign 
exchange earning capacity of the Ship Repair Yards in the country 
would be about Rs. 5 crores in 1958. The capacity has not in
creased substantially since then as necessary foreign exchange is 
stated to be not available for this purpose. The actual foreign 
exchange earnings of all shipyards in the country amounted to 
only Rs. 1.5 crores in respect of work done on foreign ships calling 
at Indian Ports in 1962. Out of this Bombay’s share was about 
Rs. 1 crore, and Calcutta’s share was the balance of the order of 
Rs. 60 lakhs. The main reasons for the inability to utilise the sur
plus capacity is alleged to be the inadequacy of foreign exchange 
for import of essential components.

42. Asked about the amount of foreign exchange spent by the 
Indian shipping companies on the repairs of ships abroad during 
each of the last four years, the Ministry have furnished the follow
ing statistics:—

Amount of 
foreign 
exchange 

spent by 
Indian 

shipping 
companies 

on repairs 
to ships 

abroad

Rs.

112 ,98,300® 

156,05,307® 
49,42,642* 
88,23,463* 
22,13,646*

The main reasons advanced for poor foreign exchange earnings 
are:—

(i) absence of berths earmarked for repairs.
(ii) absence of rupee loan and foreign exchange for building 

sufficiently big dry-dock.

•Does not include repairs carried abroad tor which Reserve Batik issued 
sanction directly.

QDoet not include repairs in respect of two Shipping Companies.

Year

1961-62 . .

1962-63

1963-64 . . .

1964-65

April 1965— December 1965
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'(iii) inability to import raw materials, stores and equipment 
not indigenously available including Llyods Tested Rivets 
and Sections of various sizes, steel plates, nuts and bolts 
welding electrodes, pig iron and hard coke (foundary 
quality) white metal, gun metal, copper and brass pipes 
etc.

(iv) higher costs of repair in India.
(v) time taken for carrying out repairs in India is longer.
(vi) inadequate facilities like provision of fresh water, com

pressed air, electricity and drainage for which ship 
Repair firms are solely dependent on ports.

The Committee would like Government to pay urgent attention 
to the problem of absence of berths for execution of repairs as also 
Inadequacy of raw materials which have been hampering the full 
utilisation of the existing ship repairing capacity within the coun
try. In this connection the Committee would like to d r a w  attention 
to their recommendations on ship repairing industry contained in 
paragraphs numbers 67 to 70 of their Sixty-seventh Report on 
“Calcutta and Haldia Ports’. The Committee are confident that if 
adequate facilities are made available to the long established ship 
repairing industry, it would go a long way in saving foreign 
exchange being incurred on repairs to Indian ships abroad. In fact 
it should be made possible for Indian ship repair yards to earn 
-valuable foreign exchange by undertaking repairs to foreign ships.



CHAPTER VI

SECURITY ARRANGEMENTS

A. Watch and Ward Staff

43. The Bombay Port Trust maintains a force of 285 departmental 
watchmen for watch and ward duties at the docks. In addition 
they employ State Police force for law and order etc.

The expenditure of the Port Police Force is met by the Port 
Trust as under:—

(i) Full cost of the personnel employed on watch and ward 
duties;

(ii) Half of the cost of the personnel employed on law and 
order duties; and

(iii) one-quarter of the cost of the personnel employed on the

The proportionate cost of the supervisory staff is borne on the 
following basis:—

(i) Deputy Commissioner of Police—33-1/3 per cent.

(ii) Superintendent of Police—50 per cent.

(iii) Inspector of Police—100 per cent.

44. The expenditure borne by the Port Trust for maintaining 
the Port Police Force as well as on the departmental watchmen 
during each of the last four years is given below:—

flotilla.

Expenditure Expenditure 
on Policc on depa rt- 

Forcc - mental 
watchmcn

Rs.

1961-62

1962-63

1963-64

1964-65

9,56,592-67 3,39.632

10,10,343-31 4,42,111

10,06,255 10 3,49.437

11,86,249-20 3>73>f-77
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Withdrawal of Police'

45. Asked about the withdrawal of port police by the State Gov
ernment it has been stated that the number of such occasions in any 
year depends upon the number of civil disturbances occurring in 
the City as well as the occasions when high dignitaries including 
Heads of foreign States visit Bombay. On an average, such 
occasions are stated to be six in a year. The depletion in the 
strength of the Port Police as a result of such withdrawals is said 
to be about 200 constables and 4 officers. The permission of the 
Chairman of the Port Trust is not taken when the Port Police is 
withdrawn to augment the police force for duty in the city.

The Committee feel that whenever there is occasion to withdraw 
the Port Police Force it should be done with the knowledge of the 
Chairman Port Trust so that adequate alternative arrancements may 
be made for the security of the port area during the period of their 
absence.

B. Re-organisation of Port Security Force

46. The Committee are given to understand that since November,
1964 Government have been thinking of organising a Port Protection 
Force and of bringing forward a bill to give effect to it. While the
"ajor port authorities have agreed unanimously in principle to the 

constitution of a Port Protection Force on the lines of Railway Pro
tection Force, most of the Maritime State Governments have not 
expressed themselves in favour of a separate Port Force. Another 
important point under consideration is that unlike railway em
ployees port employees are not deemed to be Government servants.

The Committee note that a scheme for re-organising and integrat
ing the Port Security Force on the lines of the Railway Protection 
Force is under consideration. They hope that Government would 
take an early decision in the matter in order to nrovide complete 
control of the port administration over their security staff to promote 
functional efficiency in protecting properties of the port

C. Incidence of Pilferage

47. The incidence of pilferage at the Bombay Port—in the Docks 
•nd the Port Railway during the past three years has been as

39



-under:—
40

Docks

Year No. of cases 
of theft

Value of 
poods 

pilferred

Value of 
"goods 

recovered

Net value 
of pilferred 

goods 
which 

remained 
untraced

Rs. Rs. Rs..***• • f
1962-63 296 288,511 196,211 92,300

1963-64 400 638,713 480,359 158,354* ..
1964-65 475 932*272 754,364 I77>908

Port Railways

Thefts 1962 1963 1964 1965

Rs. Rs. Rs. Rs.

Consignment loaded in Wagons 57,958 1,10,009 2,49,833 1,52,042

Trunk Railways' Carriage a nd Wa- 
j&gons fittings i ,47,o36 * 2,01,732 2,41,434 1,89,366

T otal 2,05,044 3, n ,732 4,9 i , 3i 7 3,41,408

The type of cargoes normally subjected to pilferage are stated 
to be as under:—

Ball bearings etc.
Cloth (cotton and woollen piecegoods).
Copper (wire, bars and cables, etc.).
Cycles and accessories.
Dyes and colours.
Dyes and accessories.
Electrical goods.
Food stuffs.
Iron and steel plates, etc- 
Machinery and parts.
Medicines and injections.
Metals.
Motor Car accessories.
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Nylon cones and bobbins.
Photographic goods.
Plastic-goods, power, etc.
Radio parts.
Steel files and? saw blades.
Miscellaneous.

48. It has been represented by a non-official organisation that 
“the security of goods ’lying in the Bombay Docks is in name only 
and the results of the special police force being created for the 
purpose are yet to be seen. Incidents of pilferage are reported daily 
and strangely they are on the increase with every passing day. 
Thefts and pilferage by the organised gangs are too well known to 
be mentioned and such thefts are being committed in open day light 
even now. In spite of appointing a Security Officer for this purpose, 
apparently things do not seem to improve. A very thorough shake 
up of the watch and ward wing of the Bombay Port Trust is neces
sary.”

Another Chamber of Commerce in a Memorandum furnished to 
the Committee has stated that “the incidence of pilferage in the 
port is very heavy and it is carried out on an organised basis. It 
was interesting to note that according to a study undertaken' by 
Insurance Companies the overall loss to the country on account of 
pilferage is estimated at Rs. 15 crores in a year. Although the 
Port Trust have taken some steps in the past few months to check 
pilferage such as strengthening of security staff, etc. we feel that a 
continuous and ^determined effort is to control pilferage and that 
this • aspect- of • the problem- should be firmly dealt with.”

49. The Port Authorities have stated that whereas prior to the 
appointment of Port Security Officer and Assistant Security Officers, 
it was the State Police Force operating at the docks that brought 
to book the larger number of incidences of crime committed at the 
docks, the position has been reversed since the appointment of 
Security Officer. With the assistance of the departmental watch 
and ward personnel and by their own efforts, they have succeeded 
in apprehending large number of persons who pilferred goods or in 
the act of pilferring goods. With the recent declaration of the port 
area by the Maharashtra Government as a orotected area, with the 
State Police Force in the direct control both of watch and ward 
dutiesj«s'well as law and order duties, the position is stated to'have 
further improved considerably.
2940(Aii)LS—4.
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Anti-pilferage measures

50. A list of anti-pilferage measures adopted by the Bombay Port 
Trust from time to time to prevent thefts in the docks is given at 
Appendix V.

The Committee are perturbed to find that both the incidence of 
cases of theft and the value of goods pilferred have increased con
siderably during the last three years. It is possible to argue that 
the value of goods recovered has also comparatively gone up and 
that the net value of untraced pilferred goods .has not 
increased too steeply. The Committee, however, cannot overlook 
the fact that the shipping agents, trade, insurance companies etc., 
have categorically stated that the pilferage in the port is extensive 
and that it is carried out on an “organised basis”. The Committee 
note that comprehensive anti-pilferage measures have been taken 
just recently by port authorities to reduce the incidence of thefts. 
In particular, the Committee would like the Port Authorities to 
prevent entry of unauthorised persons in the dock area, remove 
uncleared cargoes particularly precious cargoes from open area, 
provide lock-fasts in all sheds and warehouses and in general 
intensify patrolling. The Committee would also like special mea
sures to be taken to reduce the incidence of pilferage on the Port 
Railways by intensifying check of railway wagons, patrolling of 
railway track, provision of suitable lookout towers fitted with 
searchlights etc.

Convictions secured
51. The Committee desired to know the number of persons who 

were arrested during each of the last four years for pilferage—the 
number of port employees amongst them and the number convicted. 
The Port Authorities have furnished the following information:—

Year No. of Port No. of Port No. of out-
Trust Trust siders

employees employees arrested
arrested convicted

1961-62

1962-63

1963-64

1964-65

20

16

3

2

4

7

555

360

498

576

As regards the conviction of outsiders it has been added that 
no record is kept as many of the outsiders arrested outside the
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dock- on charges of being in possession of property purported to 
have been stolen from the docks either by themselves or through 
other agencies. The Committee have been informed that the 
average time taken for a trial of the case varies from four to six 
months but it is expected that with the re-establishment of a 
Magistrate’s Court in February, 1966, near the docks it should be 
possible to speed up disposal of cases. There is also a proposal to 
establish a separate Police Station exclusively for the dock area.

The Committee would like the Port Authorities to make every 
effort to speed up disposal of cases. In particular, the Committee 
would suggest that Port or Government employees found guilty of 
pilferage should be sternly dealt with so as to act as a deterrent to 
others.
Rewards to Employees for checking Pilferage

52. It has been stated in the Annual Report of the Bombay Port 
Trust for 1964-65 that “members of the Port Trust staff who detect 
pilferage of cargoes or who are instrumental in apprehending the 
pilferers” are given cash rewards. The number of employees who 
have been awarded such cash awards during each of the last three 
years is given blow:—

Financial Year No. of staff 
members 
rewarded

Total
amount

awarded

1962-63 • • • • i8* 110

1963-64 14 180

1964-65 Nil. Nil

Cash rewards are also granted on ad hoc basis to emloyees for 
detection/prevention of thefts. The number of employees and the 
total amount so awarded during the last three years are as under:—

Financial Year No. of staff Total
1 members amount
rewarded awarded

FRs.
1962-63 . . . . Ni l •Nil

1963-64 ••1 25

1964-65 . . . t 3 350

*(One officer was also issued a letter of commendation).

**A letter of commendation was also issued to one officer for introducing a darice for 
preventing thefts of electric bulbs.

+A  letter of commendation was also issued to one officer for challenging thieves and 
recovering valuable stolen property.
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TVn 4TiminittnT eemmead the nheae ler giving iwwrdi to l t d  
leroleteciiqg pitfenge oases hut they led that the .scheme should 
he given wider publicity amongst the staff and adequate rewards 
should he given so <as to enlist wholehearted cooperation el the 
employees in cheeking piUerfge.



CHAPTER- VH

RAIL/ROAD CDMMUKICATIDNS 

A. Port Trust Railway

53. Prior to 1914 the Bombay Port Docks were not rail-served. As 
traffic between the port and the interior developed, the two main line 
railways, the Great Indian Peninsula and the Bombay, Baroda and 
Central India,- laid out spacious goods yards in close proximity to thfe 
Prince’s, and Victoria iDooks, with which they were*-connected by 
three sidings-crossing JiVere Road. These skiinga^aecomrood&ted only 
a-fraction, of the import and export traffic—the bulk , was conveyed 
from ship to. rail and vice vena, in bullock carts, a cumbrous and 
expensive .method which continued, until the completion and opening 
of . the new port railway on 1st January, 1915.

The railway system, though only 7} miles in actual length from 
Wadala Junction to Ballard Pier, comprises over 110 miles of main 
lines and sidings, which may be divided into five sections, all direct
ly linked with the docks and wharves—

(i) the- receiving and despatching yard.at. Wadala: where the 
link with the trunk)- railways is formed;

(li) the hulki oil depots;

(iii) the Mazagon-Sewri Reclamation with its depots for cotton, 
grain, manganese, coal and other trades;

(iv) the Prince’s and Victoria Docks; and

(v) the Alexandra Dock and Ballard pier.

Raiiiaay, Tragic.

51 The volume of traffic: (both Ideal and foreign) handled hy the 
Bombay Port Trast Railway, in terms of wagons and tonnaga, dibi

ts



tag the last three years is given below:—
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Local traffic Foreign traffic

Wagons Wagons

Year Inward Outward Tonnes Inward Outward Tonnes

1962-63 . 9>48o 17*940 358,800 127,272 143,310 4,83,300

1963-64 9,335 15,764 319,000 113,408 i 43>738 4,626*700

1964-65 15,5 84 22,890 432,000 111,979 143,055 4,482,100

Co-ordination between Port Railway and Trunk Railways
55. It has been stated that in order to maintain close liaison bet

ween the Port Railway and the Trunk Railways (Western and 
Central) the* Inspectors of the Central and Western Railways visit 
the Bombay Port Trust Railway Office and the Docks every day. 
The Central, Western and Bombay Port Trust Railway Officers are 
stated to be in close touch almost daily. The official co-ordination 
meeting is held once every two months by the Central Railway in 
the Office of the Chief Operating Superintendent of that Railway. 
The meeting is attended also by the trade interests connected with 
the Port.

The Committee have been informed during evidence that the 
Port authorities had approached the Railways to supply 100 wagons 
daily once and above the existing quota. It has been stated during 
evidence by the Chairman Bombay Port Trust that “the Railways 
have not been able to keep up a consistent supply of additional 100 
covered wagons per day to the Port. We have been getting only 50 
to 60 additional covered wagons”.

As die rail transport position has considerably eased in recent 
months the Committee would like the Railways to meet in full the 
demand of the Port Trust so that goods can be cleared from the Port 
expeditiously.
Priority for Sea-Borne Cargo

56. It has been stated in the minutes of the 341st meeting of the 
Bombay Port Working Committee held on 15th June, 1965, that “He 
(Chairman Bombay Port Trust) was also taking up with the Rail
way Board the question of upgrading the priority for movement by 
rail of sea-borne cargoes landed at the Docks vis-a-vis as he felt that 
unless the Pott was kept clear, several industries due to receive 
their supplies through the Port suffered." The Committee have been
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informed in a written note by the Port authorities that “The matter 
is still under the consideration of the Railway Board. In the second 
week of December, 1965 a joint note on the subject was prepared by 
our Railway Manager and the Deputy Chief Operating Superinten
dent, Central Railway, Bombay and sent to the Railway Board. The 
Central Railway has indicated that they will make every effort to 
ensure a steady and adequate supply of covered empty wagons to 
the Port area. The Railway Board is expected to finalise the matter 
shortly”.

The Committee would like the Railway Board to take an early 
decision on the question of according due priority for movement of 
sea-borne cargo by rail from Bombay Port to inland destinations.

Working of the Port Railway

57. The following table shows the results of the working of the 
Bombay Port Trust Railway since 1956-57:—

Revenue 

Rs. (lakhs)

Expendi
ture

Rs. (lakhs;

1956-57 »o 63 HS-5S

1957-5# S3 10 95*74

1958-59 73*62 103-83

1959*60 . 8 5 8 3 112 05

1960-61 83*78 I I 5 9 4

1961-62 76 I? 1 2 3 3 7

1962-63 178 40 160-2$

1963-64 106-65 155*36

1964-65 129 01 167-86

It has been stated that the marked increase in revenues in
1962-63 was due to the receipt of an amount of Rs. 72 lakhs from the 
Trunk Railways on account of arrears which had accumulated over 
a number of years and had been the subject of protracted negotia
tions. The Committee desired to know the reasons for increase of 
Rs. 79 28 lakhs in expenditure of Port Railways in 1964-65 as com-
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pwriii tn th» expenditamsiitt. 19ii6»57. The* Port AtttitodttefcihMntraftv 
cribed the increase.to thefollowing factors:*—

Approxiihate
Expenditure-

Ra.

(0 Increase in staff from 1956 to 1964 by 180 Class III 
& IV s t a f f . .................................................. 4,00,000

(«•) Revision cf pay scales of staff and increases in dear
ness allowance from tsne and corresponding increase 
in other allowance and overtime etc. 2JyOO,OOOr

(***) Increase in Chief Engineer, Bombay Port Trust’s 
Establishment (Railway Engineering Section) due to 
revision of Pay scales/allowances and increase in 
s t a f f .......................................................... IfiOfiOO

(it0 Loco and Wagon Establishment—Revision of pay 
and allowances and Repairs and Maintenance in
ducting additional expenditure on diesel engines com
missioned for the first time subsequent to 1956-57, 
and damage to Foreign Stock . . . . 29,00,000

(®) Renewals of rails and sleepers . . . . 9,00,000

(*») Increase in interest on sinking fund and capital 
debt charged to the Railway Deptt. consequent on 
the revision of the proforma account. 5,00,000

(« ) Provision for depreciation (new item of expendi
ture) .......................................................... 3,00,000

(«w») Increase in proportionate general charges 4,28,000

Total . . . . 79,28,000

Asked to state the measures which have been taken to effect eco
nomy and improve efficiency of the Port Railway during each of the 
last four years, the Committee have been informed that on account 
of increase in. foreign traffic and the various awards of the Industrial 
Tribunals appointed by the Government for revising pay scales and 
other benefits to staff, it has not been possible to effect economy in 
the working of the Bombay Port Trust Railway. However, certain 
Bombay Port Trust Railway charges have been stepped up recently, 
to bridge the gap between the income and expenditure. Hie follow-
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ingsnearaces'arestated.tahave beentakentc mprove ttoe efficiency
of <tkfr’Fert Raiiwaytluiring, each io t. the- last four years:—

1961-62
(i) Provision: of two additional lines for the reception of up 

trains at Wadala and electrifying- one additional existing 
line at a total cost) of Rs. 2,30,400;

(ii) Provision of an additional hump line at Wadala in the 
down direction and the bifurcation of the Down Departure 
Yasd at.an, approximate cost ofR s. 6 lakhs. This was 
done in pursuance of a. suggestion irom Shri Mathur, the 
then Member Transportation, Railway Board.

(iii) Introduction of armed police escorts on all loaded trains 
during their movements from the Docks to Wadala.

19624*

(i) Construction of a new Diesel . Loco Shed at an approxi
mate cost of Rs. 10 lakhs.

(ii) Provision of two additional lines at the Oil Depot at an 
approximate cost of Rs. 1,40,800.

1963-64
Creation of an additional post of Railway Inspector for doses 

supervision at night.
1964*65

(i) Provision of an additional new link line between Wadala 
and Oil Depot at an approximate cost of Rs. 70,300.

(ii) Provision of gumties in Wadala Departure yard (tuufcr 
installation).

(iii) Provision of a new interlocked level crossing gate for 
vehicular traffic.at.the extreme north end of Wadala at ant. 
approximate-cost of Rs. 1,71,600.

(lv) Conversion-of 58 B.P.T. wagons for use o f‘ore traffic at an 
approximate cost'of Rs. 3,50,000.

(r) Purchase of 50 KL type wagons from the CentralRaihway 
for the use of ore traffic on the Bombay Port Trust Rail
way atan. approximate cost ofR*.. 1 lakh.
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58. Hie following other measures are stated to have been taken 

or are being taken to augment the revenue of the port railway and 
to make its operations efficient and economical:—

(i) The Board has sanctioned on the 1st June, 1965 increases in 
tiie Bombay Port Trust Railway charges subject to the 
sanction of the Railway Board as required under section 
32 of the Indian Railways’ Act. The proposals will be 
given effect to immediately after receipt of sanction from 
the Railway *3oard.

(ii) Notice of termination of the existing 5 year Agreement 
with the Trunk Railways regarding terminal charges, 
which expires on 31st March, 1966, has been served and 
proposals for a revision of the charges are being formulat
ed.

(iii) The proforma account of the B.P.T. Railway has been re
vised so as to credit the Railway with revenue which 
should legitimately be credited to it, resulting in an addi
tional credit of about Rs. 24*80 lakhs.

(iv) The handling capacity of inward traffic is being rationalis
ed so as to create an additional capacity for handling about 
100 more wagons every day.

The Committee have been informed that Shri N. C. Kapur, the 
Chief Operating Superintendent of the Central Railway carried out 
in 1951 an expert investigation into the staff requirements of the 
Bombay Port Trust Railway.

As a result of implementation of his recommendations there was 
an immediate saving of rupees 2,10,000 per year.

It has also been stated that for operational efficiency the Port Trust 
have had the benefit of advice of Shri P. L. Sharma, Joint Director, 
Railway Board and Shri K. B. Mathur, Member (Transportation) 
Railway Board on certain aspects of railway operation. It has been 
added that "all the suggestions made by them have been accepted 

implemented at an expenditure of about Rs. 15 lakhs and these 
have improved the efficiency of handling of wagons."

59. The Port authorities have further stated that “The operational 
planning of the Bombay Port Trust Railway which was done about 
50 yean ago, was based on the principle of serving private plots and 
leaseholds on the Port Trust estates individually. While this has 
doubtless had a beneficial effect on the land values on the Port Trust 
estates, it has also resulted in a considerable amount of shunting,
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sorting and sub-sorting of wagons, without proportionate increase in 
the number of wagons so handled in relation to the engine power 
spent. We have now planned the progressive handling on inward 
traffic in such a manner that sufficient number of wagons will be 
dealt with on the Bombay Port Trust Railway in the manner of a 
“general siding” as is done at Wadi Bunder and Camac Bunder, the 
Trunk Railway railheads in the City. This is expected to enable us 
to handle about 100 more wagons every day. With the success of 
this scheme we shall be able to make a headway towards reduction 
of expenditure in relation to the traffic handled and also to augment 
the revenue to some extent. In the course of planning of railway 
movements that would be necessary as a result of the Dock Expan
sion Scheme, we have taken care to see that the new layout of the 
railway lines would be such as to lead to more efficient wagon opera
tion”.

The Committee apprehend that the reduction in staff which was 
made in 1952 on the recommendations of a senior officer of Central 
Railway have been more than neutralised with the efflux of time.

The Committee also consider that there is urgent need for plan
ning the layout of the port railway yards so as to ensure efficient 
movement of traffic on completion of Dock Expansion Scheme.

The Committee would, therefore, recommend that Government 
should constitute an expert committee consisting of senior officers 
drawn from the Indian Railways to examine thoroughly the working 
of the Port Railway and suggest concrete measures to effect economy. 
They would also like the expert committee to draw ap in detail plans 
for the development of rail facilities in the port area keeping in view 
the anticipated requirements on completion of the Dock Expansion 
Scheme and the developments envisaged in the Master Plan.

The Committee note that a proposal has been made by the Bom
bay Port Trust to increase the Port Trust Railway charges which is 
awaiting the sanction of the Railway Board. The Committee hope 
that an early decision in the matter will be taken by Government

Locomotives
60. The Bombay Port Trust Railway is served by 23 steam locos 

tnd 20 diesel hydraulic locos. The steam locos are all over-aged, 
having been purchased between 1916 and 1922.

It has been stated that the steam locos are proposed to be replac
ed by diesel power. On account of the shortage of foreign exchange
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* proposaliec purchasing a batch of 10 diesel looos duridg the currents 
Five Year Plan (Third Plan) has been held in abeyance. The Port 
Trust were given to understand that a Non Project Noni-commodtty 
grant amounting to Canadian Dollars 1.5 million is lying unutilised 
and could be drawn upon for import of Canadian equipment inchid* 
ing locomotives. The matter is stated to have been referred to 
Ministry of Transport by the port authorities on 16*9-1966 to enquire 
whether Port Trust could avail of this grant for purchasing 10 diesel 
locomotives.

Asked during evidence whether there was any possibility of pro
curing diesel locomotives for the Port Trust Railway from the Diesel 
Locomotive Works, Varanasi, the Chairman of the Port Trust stated 
that “enquiries have been made regarding the availability. Apart 
from the fact that this factory is producing only locomotives of a 
high horse power, which is much above the requirement of Port 
Trust Railway, it is understood that the output of these works is 
fully booked by the Trunk Railways for many years to comet’’

The Committee would suggest that the question of introducing 
gradually diesel locomotives on the Port Thist Railways with a. view 
to improve their efficiency may be examined. They would like 
that suitable provision for manufacturing these diesel locomotives 
may be made in due course in the Diesel Locomotive Works, Vara
nasi, where capacity is. being developed to manufacture diesel loco* 
motives for Indian Railways.

Rail Wagons

61. The Bombay Port Trust Railway owns altogether 690 wagons, 
all of which are stated to be over-aged being of the 1914 to 1924 
vintage. Of these, 279 wagons are stated to be of the covered type. 
About 100 of these are, in good order. It h a  been stated that rene
wal of the wagon stock is being undertaken progressively 30 Nos. 
KL» type wagons are being purchased from the Central Railway of 
which, 25 wagons have been received so far. Further, conversion of 
58 ‘D’ class wagons into ‘A’ class wagons is being undertaken at the 
Bombay Port Trust Workshops, Mazagon and 117 wagons of the 
covered type are being gradually converted into open wagons at the 
Wagon Repairs Section, Grain Depot, for carrying manganese ore. 
PVor both these items of Work, progress is stated to have been hamper
ed by the non-availability of steel. It is stated that against the de
mand of 90.18 tons of steel for the conversion of 58 wagons which 
was made in 1984 only 64 tons of steel have been received so far 
despite repeated representations to the Government.
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The Committee are concerned to know the delay an ~ the supply 

of requisite quantify of steel to the Port Trust Railway to carry 
orit vrginlt conversion work of wagons. They see .no reason why 
with" the easing of the position regarding the supply of steel it should 
not be possible for Government to arrange to meet in full the require
ments of Port.Trust’fer wagon conversion.

Roil Tracks.
42. The oldest track in use in the Bombay Port'Trust Railway 

was laid in the year 1914. The tracks are laid with 75 lbs. section 
tails on which a maximum axle load of 22-5 tonnes is permissible 
under speed restriction of 20 mph. It has been stated that 120 km 
of the ‘ track is considered overaged. Under a phased programme 
of renewal of about 5 km per annum, the existing'75 lbs rail are 
being renewed by rails of 75 R. section.

The Committee would Mkc the track renewal programme to bet 
reviewed by the • expert Railway Committee - suggested in para 59 
keeping in view the anticipated density of rail traffic «n completion 
of the Dock Development Scheme.

Incidence of Derailm ents
63. The incidence of derailment in the Bombay Port Trust Rail

way during the last three years has been as follows:

Year N o. of
Derail

ment*

1963-63 .................................... 373

1963-«4 >34
1964-6S >53

Most of these derailments are stated to be of minor nature. It is 
stated that all cases of derailment are enquired into for determina
tion of responsibility and that strict action is taken against the 
defaulting staff. To reduce the incidence of derailments suitable 
measures are taken for better maintenance of the track.

The Committee are constrained to note the high incidence of 
derailment In the Bombay Port Trust Railway. They cannot too 
strongly stress the need for proper maintenance of the railway 
track and the rolling stock within the port area. They suggest that 
+he incidence of derailments may be reviewed at least once every 
quarter so that remedial measures can be taken.
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Terminal Charges
64. There has been protracted controversy about fixation of ter

minal charges by the Port Trust Railway. The Bombay Port Autho
rities have informed the Committee that:

‘Terminal charges were first fixed in 1915 on an ad hoc basis 
at 2 pies per maund. This rate was raised to 4 pies in the 
year 1920-21. In 1922, the case for increase was again 
taken up but, as there was no agreement, it was decided 
to fix a provisional rate of 6 pies per maund from 
January 1922 and to refer the matter to arbitration. An 
arbitrator was, accordingly, appointed but his recommen
dation was not accepted by the Railway Board. The mat
ter was then remitted to a fresh Arbitration Board con
sisting of the Chairman, Bombay Port Trust, the Financial 
Commissioner Railways and the Agents of the two Trunk 
Railways. The telescopic rates recommended by the 
Board were accepted and were in force from 1st April 1928 
until 1949.

In 1949, the question of revising the terminal charges was 
again raised. After protracted negotiations, it was agreed 
that terminals to be paid to the Port Trust Railway on and 
from 1st April 1950 should be on the following basis: —
(1) (a) General Merchandise:

8 pies per maund in case of goods traffic where loading or 
unloading is done by the Bombay Port Trust Railway, 
and 6 pies per maund in the case of goods traffic where 
loading or unloading is done by owners.

(b) Coal:
8 annas per ton; 

plus
(2) An additional payment by the Central and Western 

Railways to the Bombay Port Trust of 2 pies per 
maund in respect of all the above-mentioned catego
ries of traffic.

This arrangement was to remain in force from 1990 for a period 
of 3 years after which the matter was to be reviewed. It 
was thereafter proposed by the Chairman, Bombay Port 
Trust that the arrangement be continued for a further 
period of 3 yean ending 31st March 1956. Hie Railway
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Board, however, directed that as from 1st April 1953 the 
Central and the Western Railways should pay to the Bom
bay Port Trust Railway standard terminal of 6 or 8 pies 
per maund as the case may be, but the additional payment 
should be only 1£ pies instead of 2 pies per maund.

The Western Railway started paying the terminal charges 
from 1st April 1953 on a provisional basis at the rate of 6 
pies per maund on general merchandise and at 8 annas per 
ton in the case of steam coal traffic, irrespective of whether 
the goods are loaded or unloaded by the Railway cr by 
the owners. The Central Railway continued to pay ter
minal charges at the agreed rates but with effect from 1st 
.April 1957 it started paying us terminals at the flat rate 
of 6 pies per maund on all traffic including steam coal 
traffic.

Protracted correspondence having failed to resolve the diffe
rences, the matter was discussed in Delhi in July 1958, at 
a meeting between the Transport and the Railway Minis
tries which was attended by the Chairman, Bombay Port 
Trust. It was agreed at the meeting by the Railway Minis
try that the Port Trust should be paid for a period of 8 
years from 1st April 1953 to 31st March 1961, one-end stan
dard terminals of 6/8 pies per maund plus 2 pies per 
maund on general traffic and at Re. 0-12-6.4 per ton on coal 
traffic.

Unfortunately, in arriving at the above agreement it was over
looked that a supplementary charge of 61 per cent had 
been levied by the Trunk Railway with effect from 1st 
April 1956 on the freight of almost all commodities, includ
ing terminal charges and that the supplementary charge 
had been raised to 12) per cent with effect from 1st July 
1957. There was also a mistake as regards the rate for 
coal. The one-end terminal charge on coal had been raised 
to annas 14 per ton with effect from 15th October 1956. 
These facts were pointed out to Government with the 
suggestion that the agreement at Delhi meeting would 
need to be modified so as to correct the rate for coal and 
to include the above supplementary charges on other 
traffic in the terminal charges payable to the Bombay Port 
Trust.

The matter was discussed on more than one occasion at the 
Inter Port Consultations. On the basis of the decision 
arrived thereat, it was proposed to Government that in
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tiie. drcumsUnws, aa reasonable iasdvpracttaal compromise 
would be for the Trank Railways to pay to the Bombay 
Port Trust Railway the standard onetend terminal charges 
as they stood at the levels as on the 31st March 1956 plus 
an additional payment of 2  pies per maund which had 
been agreed to in the past, plus the differentials conse
quent on the supplementary charges and surcharges levied 
from time to time from the 1st April 1956 onwards and 
that may be levied hereafter. As a result of these nego
tiations, the Railway Board have sanctioned the payment 
of terminal charges by the Central and Western Railways 
to us on the following basis: —

(i) For the period from 1st April 1953 to 31st. March 1961:
(a) General Merchandise:

8 pies per maund in case of goods traffic where loading and 
unloading are done by Railways.

6 pies per maund in case of goods traffic where loading and 
unloading are done by owners.

(b) Coal:

8 annas per ton.

Plus an additional payment of 2 pies per maund in respect of 
General Merchandise and Re. 0-4-6.4 per ton in respect 
of coal.

(ii) For a period of five years from the 1st April 1961:

(a) General Merchandise:
8 pies per maund in the case of goods traffic where loading 

and unloading are done by railway plus a supple
mentary charge of 12J per cent and a surcharge of 5 
per cent on commodities on which they are leviable;

6 pies per maund in the case of goods traffic where loading 
and unloading are done by owners plus a supple
mentary charge of 12$ per cent and a surcharge of 5 
per cent on commodities on which they are leviable.

(b) Coal:
Be. <V14-0per ton phis a supplementary charge of 12} per 

oaat omd a surcharge of 6  per i«»t,
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Plus an additional payment of 2 pies per maund in respect 

of general merchandise and Re. 0-4-6.4 per ton in res
pect of coal.

The Railway Board have also agreed that as the supplementary 
charge of 12$ per cent levied from 1st July 1957 and 5 per 
cent levied from 1st April 1960 was/is leviable on certain 
descriptions of traffic only and not on others, and as 
meticulous calculations of the supplementary charges 
according to the commodity on which they are leviable 
would involve considerable labour, an average rate should 
be worked out on the basis of the traffic dealt with in the 
past 3 years and payments made accordingly.

As regards the terminal element of the supplementary charge 
mentioned above, we have made a concrete suggestion to 
the Central Railway for computing this average rate, but 
full payment has not been made so far. The Central Rail
way has made only a provisional payment on account of 
the terminal element of Supplementary charge on coal 
traffic of Rs. 1,15,063 as against the total payment of Rs. 20 
lakhs due to us for the four-year period ending 31st March 
1965 on the basis of the average rate as worked out by us. 
In addition, another Rs. 6 lakhs are also due to us for the 
same period on account of non-payment of terminal 
charges on Railway material and military stores.”

The Committee have been further informed that a notice has been 
served on the 30th September, 1965 on the Central and the Western 
Railways to the effect that the existing terminal rater* *hall cease 
*o be operat v? after 31st March 1966 and the existing agreements 
«;ial! accordingly *tand terminated thereafter, unless the Ministry of 
Railways (Ra lway Board) desired to renew the agreement on such 
tevised basis as may be acjeptable to the Bombay Port Trustees.

The Committee are distressed to find the protracted correspond
ence and negotiations which have been going on unsuccessfully 
between the Port Tmst and the Railways to fix terminal charges* 
The Committee would like the matter to be settled exneditiously' 
and would suggest that if necessary a high level Committee con
sisting of representatives of the Railways, Port Trust and the 
Ministries of Transport and Finance may be constituted to lay down 
agreed principles for determining the terminal charges.

B. Roads
Port Roads

85. Th*re are various types of roads and wharf surfaces in the 
Bombay Port Trust estates such as asphalt, concrete, settpaved, as

2940 (ail) LS—5
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also a small length of water-bound macadam road. Most of these 
roads and wharves were paved more than 25 years ago. The condi
tion of these surfaces is stated to have deteriorated due to age and 
the increased vehicular traffic. It is found necessary to carry out 
intensive repairs to meet traffic requirements. The work of resurfac
ing is being taken up in a phased programme.

The approximate mileage of the road and wharf surfaces main
tained by the Port Trust is stated to be as under: —

Roads . . . . . .

Wharves 'including storage areas;

Tot.m

Expenditure on maintenance
66. The minor repairs to the road surfaces in the Port Trust 

Estates are carried out departmentally by road maintenance gangs 
and heavier repairs by contract. The following expenditure has been 
incurred during the last four years for repairs to the road surfaces: —

Year A m o u n t
Rs.

1961-62 . . . . . . . .  9,2# 2X>

1962-63 6,46,500

1963-64 15,29,900

1964-65 . . .  11,25,800

The higher expenditure in the year 1963-64 is stated to be due 
to the following reasons: —

(i) Increase in the maintenance cost, due to increase in the 
cost of materials as well as rse  in wages of labour due to 
the implementation of Second Pay Commission’? Report 
and increase in dearness allowance.

(ii) Increase in expenditure on resurfacing is due partly to rise 
in prices and partly to the larger number of works carried 
out during the year.

67. It has been stated that efficiency and economy can be achieved
in maintenance by providing a more durable type of pavement.
After trying out different kinds of its applications and mixes it has

miles

48
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beer found that asphaltic concrete surface is suitable for the heavy 
traffic on the Bombay Port Trust estate. Accordingly the main roads 
on the Bombay Port Trust estates are now being paved with asphaltic 
concrete. With the completion of the current resurfacing program
me, it will be possible to maintain the road surfaces in good condi
tion at a lower cost.

Another measure adopted in the interest of economy and effi
ciency is to get the repairing done by contract with a free guaran
teed maintenance period of 5 years.

Road traffic

68. The following steps are stated to have been taken to improve 
the flow of road traffic within the docks: —

(i) The road from the Red Gate to the Yellow Gate of the 
Alexandra Dock has been broadened.

(ii) The railway track from Alexandra Dock 1 to Alexandra 
Dock 6 has been paved so that trucks and mobile cranes 
can now handle cargo more conveniently. This had re
duced ribbon stacking of cargo along the edge of the 
road from the Red Gate to the Yellow Gate.

(iii) Arrangements have also been made to ensure quick flow 
of the foodgrains trucks from Alexandra Dock 7 &nd 12 
through the Yellow Gate and the Bombay City Police 
have been asked to ensure avoidance of bottlenecks on 
the Frere (P De'Mello) Road when the trucks use the 
road to go to the Grain Depots.

A leading Conference of Shippers have suggested that “hand 
carts should have rubber tyres and ball bearings to facilitate and 
quicken the transport of cargoes to the sheds. This would also save 
on the wear and tear to the surface of the sheds and wharfs *'

The Chairman of the Porst Trust stated during evidence that 
“We have licensed about 200 handcarts to ply in the docks. Two 
dozen or so have got rubber tyres and the rest of them do not have 
rubber tyres.”

The Committee wou^d I ke the Port Authorities to examine 
thoroughly the lay-out of the road* within the port area having 
regard to the existing and anticipated flow of traffic on the comple
tion of the Dork Development Scheme so that action can be taken 
on planned basis to improve the roads. The Port Authorises may 
take the assistance of Traffic Police to demarcate the roads in such a



manner as to speed up movement of vehicles. The Committee would 
also stress that ribbon stacking of cargo on the roads should b« 
strictly prohibited.

As regards the type of roads best suited to the requirements of 
the port, the Committee suggest that the help of the Central Road 
Research Institute may be taken.

The Committee would like the Port Authorities to consider the 
question of making provision of pneumatic rubber tyres compulsory 
for all vehicles which are coming to the port area so as to speed up 
movement and reduce the wear and tear of the roads.

Approach Roads

69. it has been stated that the approach roads tn the port are 
being well maintained, but they are inadequate for the peak hour 
traffic. All the approach roads are under the authority of the 
Bombay Municipal Corporation. The Bombay Porst Trust does not 
make any contribution towards their maintenance and repairs.

It has been represented to the Committee by a leading Expor
ters’ Chamber that “due to heavy road traffic on Frere Road and 
Homby Road, the approaches to Docks are in worst condition rnd 
traffic jams are not infrequent. It is roughly estimated that ab ut 
2000 trucks are plying between Docks and Wadi Bunder or Docks 
and Carnac Bunder. Goods from upcountry centres are railed to 
Wadi Bunder or Carnac Bunder and some of these goods are for 
exports. Transport has to be arranged for these goods from these 
stations to the Docks. As there are facilities for the imported cargo 
to be booked from Bombay Port Trust to the centres in the hinter
land. some arrangements should be made whereunder export go^ds 
from the hinterland could be directly received in the Dorks for 
shipment to overseas destinations/’

70. The Study Group which visited the port in June 1965 hnve 
been informed that as a part of th<* proposed improvements in the 
traffic conditions in Bombay City, the State Government are consi
dering certain proposals made by M/s Wilbur .Smith & Associates, 
who have made an exhaustive study of the traffic conditions in the 
City of Bombay anti have submitted their report recently. The 
recommendations made by them include the construction of the 
East Island Freeway and the Sewri Expressway whirh will h^v'*1 
the effect of improving the traffic conditions in the main roads in 
the Port Trust area. After the recommendations ar* appr-v^d, 
these improvements could be undertaken by the State Government

fin
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and the Municipal Corporation in due course. Among the propo
sals to improve traffic conditions inside the docks, consideration is 
being given to the construction of fly-overs at Malet and Gamadia 
Road Level Crossings, which will reduce detention to vehicular 
traffic at these two level-crossings of the Port Trust Railway. 
These proposals, however, can be finalised after a clearer picture of 
the traffic pattern inside the docks on the completion of the Dock 
Expansion Scheme is available and also the State Government's 
intentions regarding the scope and time schedule for implementa
tion of the recommendations of M/s Wilbur Smith & Associates are 
known.

The Committee would stress the need for closc co-ordination 
between the Port Authorities and the State Governments so as to 
ensure that the approach road and other connected roads, over 
which bulk of the traffic from and to the port flows, are maintained 
in good condition. In particular, they would suggest that there should 
be close coordination in planning for the future requirements keep
ing in view the anticipated increase in traffic on the completion ofi 
the Dock Development Scheme.

The Committee further like the Port Authorities to consider also 
the question of providing facilities whereby the export goods from 
the hinterland could be directly received at the dock for shipment 
to overseas destinations on the lines of facilities provided for booking 
•f imported cargo from Bombay Port to inland destinations.



CHAPTER VIII

WATER SUPPLY

Demand for water

71. The Port Trust obtains water supply from the Bombay 
Municipal Corporation at various points in its estates for divert* 
uses viz. for supply to shipping, departmental uses, workshops, 
locks, hydraulic cranes, supply to quarters, etc. The total require
ment of water for the whole estate is 5.4 m.g.d.* on an average.

The Committee have been informed that the average demands 
for water in the Ballard Pier, Alexandra, Prince’s and Victoria 
Docks for shipping is 0.35 m.g.d., for hydraulic cranes and machi
nery 4.40 m.g.d., for general use about 2.5 m.g.d., i.e. total average 
3.25 m.g.d. As against this, the average daily supply from the 
.Bombay Municipal Corporation in the Docks is 3.1 m.g.d. It has 
been stated that the supplies from the Bombay Municipal Corpora
tion are sometimes erratic and create considerable difficulties espe
cially during the hot season when there is generally an acute shor
tage of water in the city.

A leading chamber of commerce has represented to the Com
mittee that “Bombay Port Trust supplies fresh water to ships in 
stream and docks but very often it is not possible for them to cope 
with the requirements of the shipping in port due partly to insuffi
ciency of supply and partly to low pressure. The Bombay Trust 
must take steps to have the pressure increased and also acquire 
more fresh water barges to meet the increasing requirements of 
the expanding merchant navy. Private companies should also be 
encouraged to acquire fresh water barges so that ships do not suflf r 
for want of fresh water and consequent detention in port. It is 
also suggested that separate fresh water storage tanks be construct
ed to maintain adequate supply of fresh water to shipping.”

Desalination Plant

72. During their visit to Bombay Port in June. 1965 the Study 
Group have been informed that “in order that the Port Tri’st 
should not be adversely affected because of the chronic water sup
ply shortage in the city, which might become more and more acute

•M ill an £ lion* pc d*y.
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with the passage of time due to increase in population and indus
trialisation oi the area, the feasibility of installing a Desalination 
Plant of such capacity as would meet the entire requirements of 
the Port Trust is under active consideration. A preliminary techno- 
economic feasibility report has recently been received from M/s 
Westinghouse Trading Co. (Asia) Ltd. and is being examined.”

The Committee have been informed subsequently by the Port 
Authorities in a written note that:

“The first techno-economic feasibility Report regarding the ins
tallation of Desalination Plant was forwarded by M/s Westinghouse 
Trading Co. (Asia) Ltd., was received on the 24th November, !9fi4. 
A modified proposal incorporating power generation was forward
ed by them on the 3rd December, 1964.

The report has been examined in detail by the Pert Trust. The 
broad conclusions of the report were:

Type of Plant Cipacitv I uriil 
Cipical 

Cost

Recarring 
Annual E x
penditure

C >si of 
Pro * iction 
o f Water

Rs. Rs. Rs.

(Based on the use of furnace oi 1 as fuel)

Single pjrpoie (pro- 
J acaon of water) 
Flash Evaporator 
Desalination Plant

5 million 
gallons'Jay.

3,95,00,000
(Foreign
Exchange
Component
3,24,62,400.)

1,57,40,000 19/80 per 
10,000 litres.

Desalination Plant 
Plash Evaporator 
type with turbines 
3 Nos. 12,000 
K.W . each

5 million 
gallons/da \. 
Power : 

30,000 K.W.

6,10,30,000
(Foreign
Exchange
Component
5,04,00,000)

2.20.41. coo 12/56 per 
10,000 litres 
(assuming 

that the 
surplus elec
tric power 
20 + 10 units 
can be 
sold at 6 
paise/unit).

Annual re
quirements 

of furnace 
oil

Rs.

92,X7*cc«

i,6c,oc,ooo

The foreign exchange component of the capital cost is substan
tial. The P.O.L. forecasts furnished by the Ministry indicate that 
there will be a shortage of furnace oil in the coming years in spite 
of the existing and proposed refinery capacities. It follows that the 
country will have to import furnace oil even to meet anticipated 
normal requirement j and, therefore, our requirements of furnace oil 
will have to be included in the import bill. This would mean a 
recurring drain on our foreign exchange resources.
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£ven otherwise, the cost of production of water comes to about 
Bs. 12/56 or say Rs. 13/- per 10,000 litres compared to Rs. 4/- per 
10,000 litres at which the Municipal Corporation supplies the bulk 
oi our requirements.

The average consumption of water in the three docks is about 
3.1 million gallons per day. This is made up of 2.75 million gallons 
per day for departmental use and 0.35 million gallons per day for 
shipping. The average daily water bill comes to about Rs. 6,300/- 
on the basis of the Municipal rates now in force. If we instal a 
Desalination Plant, the average daily water bill will come to about 
Rs. 18,300/-. If the Port Trust is not to incur any additional expen
diture. the extra incidence of Rs. 12,000/- per day will have to be 
passed on to shipping. This requires that the present rates of 
water supply to ships may have to be increased by about Rs. 80/- 
per 10,000 litres.

The proposal is, therefore, uneconomical and has. therefore, 
been deferred for the time being.”

It has been further stated that “Desalination Plants of the type 
considered by us, or their modified versions have been in operation 
in Kuwait, Israel, Gwatemala Base in Cuba and at some places In 
the United States. It is reported that about 100 such plants are 
in existence in the world. But not a single plant has been set up 
in India so far on account of the uneconomic nature of the product.”

Existing and proposed storage capacity

73. The Committee desired to know the storage capacity of 
water tanks available in the port and have been informed that the 
total capacity of the tanks is 18,85,000 gallons as per details given 
below:—

(i) 1,75,000 gallons underground tank at Ballard Pier.

(ii) 4,00.000 gallons underground tank behind uncleared 
goods warehouse, Alexandra Dock.

(iii) 1,00.000 gallons underground tank at No. 2, Alexandra 
Dock.

(iv) 1,00,000 gallons overhead tank at No. 2, Alexandra Dock.

(v) 2,00,000 gallons underground tank at No. 6, Alexandra 
Dock.

(vi) 1,50,000 gallons underground tank at No. 9, Victoria Dock.



(vii) 2,00,000 gallons underground tank at ‘H’ Warehouse, 
Prince’s Dock.

(viii) 60,000 gallons underground tank at Pir Pau.

(ix) 5,00,000 gallons underground tank at Butcher Island.

«w

Total 
Capacity 18,85,000

74. It has been stated that as a part of the Dock Expansion 
Scheme, the following two additional tanks will be constructed in 
Ihe near future: —

(i) 2,00,000 gallons underground tank near Carnac Bunder 
(which will be included in the Alexandra Dock).

(ii) 1,00,000 gallons underground tank for Ferry Wharf.

Total 3,00,000

The Committee note that water supply in Bombay k’urt for smps 
has not been adequate arid that the position becomes difficult parti* 
cularly in summer months. The Committee feel that priority should 
be given to the provision of additional underground tanks so as to 
overcome the erratic nature of water supply, particularly in summer.

As regards the de-salination scheme, the Committee note that 
the Port authorities are not pursuing it, because of financial conside
rations. The Committee feel that as scarcity of fresh water is bound 
to be felt with increasing severity in years to come in Bombay 
and other major ports. Government should ask the Council of 
Scientific nntl Industrial Research to intensify their research efforts 
and evolve an economic scheme for de-salination of sea water, so* 
that it could be tried on a pilot basis in one port and then extend 
it to other ports.

Water Boats

75. It has been represented to the Committee by a leading Cham
ber of Commerce that "due to shortage of water, sometimes the ships 
went without water and obtained their supply at Ceylon, thus in
volving loss of foreign exchange."
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The Bombay Port Trust has two vessels, W.B. ‘Nirmala’ (260 tom 
•capacity) and S.A.H. ‘Panvel’ (120 tons capacity), for the supply 
of fresh water to ships in the stream. WB. ‘Nirmala’ is used ex
clusively for water supply, whereas ‘Panvel’ is also employed on 
other duties, such as salvage and lift:ng of anchors, buoys, etc.

The port authorities have admitted that the two vessels W.B. 
’Nirmala’ and ‘Panvel’ are not adequate for meeting the requirement 
of water for shipping. It has also been stated that some vessels get 
their water supply from private firms who have provided water 
tanks on their lighters.

It has been stated that an additional Anchor-Hoy-cum-Salvage 
and Waterboat is proposed to be acqu;red under the I.D.A. Credit 
for which global tenders have been invited. This vessel will have a 
storage capacity of 150 tons of fresh water and will cost about Rs. 32 
lakhs. In addition, two large passenger launches, each costing about 
Rs. 4 lakhs, are also to be acquired for carrying workmen to and 
from Butcher Island. These launches have been so designed as to 
be capable of being used as water boa's al?o. They will be fitted 
with fresh water tanks of 100 tons capacity each so that they c^uld 
be available for supply of water, when not required fcr transport 
of passengers. Provision has also been made for a new water boat 
in the Fourth Five Year Plan at an estimated cost of Rs. 17!) lakhs.

The Committee are unhappy to note that sometimes ships have 
to go to other ports for water supply. They have already recom
mended in para 74 above about construction of additional water 
storage tanks. They would suggest that the question of acquiring 
additional Anchor-Hoy-cum-Salvage and waterboat and passenger- 
cum-water launches should be finalised4' at an early date so as to 
ease the position of water supply to ships.

Scc' j Uo para 33



CHAPTER IX

FREIGHT AND PORT CHARGES
A. Freight Charges

76. Asked how the freight charges from Indian ports to ports on 
the Continent and the U.S.A. compared with those charged from 
ports in Australia, Hong Kong, Bahrain etc., it has been stated that 
■while the port authorities have informat’on regarding freight rates 
on all commodities moving from India to the Continent and U.S.A. 
only limited information is available with them about rates to the 
same destinations from other countries like Australia. Hong Kong. 
The following statement shows the comparative rates to the extent 
information is available with the port authorities: —

India to U.K./Con- Australia to U.K.Continent
tinent

Canned fruits and Sh. 185/per cubic Canned§ fruits Sh. 178/- per ton of 40 eft. 
Vegetables. metre.

Canned vegetable?. Sh. 224/- per ton of 
40 eft. or per ?on 
of 20 cwts.

Culcutia. Hast Coast Hor.glo'ig to U .S.A.'Atlantic
of India ro U.S.A. and G uir Ports,
fAtlantic and GulH 
Ports.

Cotton Waste $47 50 per eft. $23 - per 2000 lbs or 40 eft.

Ginger . £ 4f?6 00 per 2240 lbs $35 20 per 2000 lbs or 40 cf:.

Canvas shoes $38 25 per 40 eft. $28 6 per 4c eft.

It will be se?n that the rates from India are generally higher than 
those from the other countries to the same destinations f r the same 
commodities.

77. Asked to indicate the extent to which delay and other operat
ing difficulties experienced in the handling of cargoes in Indian 
ports have contributed towards the high frnght rates, the port 
authorities in a written note furnished to the Committee, have 
stated as under: —

‘Delays at ports have been the subject of criticism during re
cent years by shipowners all over the world and such 
criticism has been not only in regard to Indian ports; but

87
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many foreign ports as well. For example, ships are often, 
subject to serious delays at Australian ports on account of 
labour trouble. Also, inordinate berthing delays are re
ported to be experienced by ships calling at Persian Gulf 
ports like Bahrain. The following statement compiled 
from the information furnished by the Shipping Corpo
ration of India gives the comparative t;me taken by their 
vessels for loading/unloading more or less the same 
amount of cargo at Indian ports and ports in Australia.

Voy. Cargo load- No. of No. of days- 
No. ed at Cal- days taken in dis- 

Name of Vcssei cutta charging the
cargo in Austra
lian ports.

tons

State of Assam 18 7.547 19 23

State of Travancore-Cochin 34 4,754 14 27

State of Orissa 26 5 >860 14 15

M. V . Vishva Pratap 5 4»42 i 9 22**

Measures taken to bring down freight charges from Indian ports to 
export markets

78. The Committee have been informed that the question of ex
panding and improving the facilities at Indian ports have received 
the constant attention of Government during recent years and the 
port development programme envisages several steps in future for 
the further improvement and modernisation of these facilities. To 
the extent these facilities have a bearing on freight rates, the imple
mentation of this programme will, it is hoped, help to keep freight 
rates down. But apart from this, Government have taken the fol
lowing specific measures to combat the evil of high or anomalous 
freight rates in overseas trades.

(i) A Freight Investigation Bureau has been set up in Janu
ary, 1959 to maintain a constant watch over the fixation 
of freight rates for goods constituting India’s export trade 
and for investigating into complaints in regard to high, 
anomalous and discriminatory freight rates and lack of 
shipping facilities emanating from the trade interests.

(ii) A high level Commission known as the Maritime Freights 
Commission has been set up in October, 1962 with a view 
to advising Government about the justification for any



revision in freight rates proposed by shipp.ng companies 
and other connected matters.

( ;ii) An Export Promotion Advisory Council has been set up 
with Regional Advisory Committees at the Major ports 
of Bombay, Madras and Calcutta. These Committees 
inter alia consider the various problems faced by the ship
pers relating to hgh, anomalous and discriminatory 
freight rates and lack of shipping space for the commodi
ties exported from their respective ports.

(iv) A Consultative Committee of Shipping Interests in Ovei- 
seas Trades consisting rf the Secretary, Ministry of Trans
port, as the Chairman and representatives of the Overseas 
Sh pping Interests as members was constituted in 19!fe. 
This Committee provides a forum of discussion between 
Government representatives and representatives of vari
ous shipping conferences of all questions connected with 
shipping d fficuitios in overseas trades, including high, 
anomalous or discriminatory frright rates. Two Sub- 
Committees of this Committee have also been set up at 
Bombay and Calcutta to deal with specific ccmplainta 
concerning cargoes mov'ng through these ports.

(v) Tho Government has bee r ng the setting up of
Shippers’ Associations with a view to organise the vari
ous trade interests so that matters relating tc ocean 
freight rates and other shipp:ng problems could be discus
sed and negotiat *d from a position of strength on a bipar
tite basis with the concerned shipping Conferences/Rate 
Agreemonts/Sh pp'ng Lin^s engaged in the overseas 
trades of India. Two Associations r  r.. Western India 
Shippers Assoc:at on and the Eastern India Shippers Asso
ciation have already been set up. It is proposed to set up

s;milar organ:sation ;n the southern region also.

fvi) In add;tion to the setting up cf the various macnineries 
mentioned above, it has also been possible to evolve a 
new procedure for mutual consultation between the ship
ping interests, sh ppers and Government for revision in 
freight rates. Such a formula has been accepted by th« 
India-Pakistan/U.K. Continent Conference, under which 
it has been agreed that in matters connected with revision 
of ocoan freight rates, the sh;pping interests will first 
hold discuss’ons with the shippers and, in the event of 
disagreement between the two, the matter shall be refer-



70

red to the Government of India. The question of getting 
a similar procedure accepted by other Conference/Rate- 
Agreements/Shipping Lines serving the overseas trades 
of India is being pursued.

(vii) A Committee with Shri Ramaswami Mudaliar as the 
Chairman and a representative each of Ministry of Com
merce and Ministry of Transport has been constituted to 
examine the extent to which freight rates have adversely 
affected expansion of our exports. The Committee is col
lecting data and taking evidence in this connection, with, 
particular reference to Light Engineering Goods, Basic 
Chemicals, Chemical Products etc.

The Committee find that the Karmahom Conference have propos
ed a surcharge of 7;5 per cent on freight rate; for cargoes from and 
to India. The Committee feel that as the freight rates are already 
weighted against Indian exports, Government should take concerted 
measures to check further increase in freight rates which are sure to 
militate against Indian exports. In this connection, the Committee 
note that Government have set up a Committee under Shri Rama
swami Mudaliar to examine the extent to which freight rates have 
adversely affected the expansion of Indian exports. They hope the 
report of that Committee will be available soon and prompt action 
will be taken.

B. Port Charges
79. The Study Group which visited the port in June, 1965 have 

been informed by the port authorities that the Dock and Bunder 
charges on dry cargoes have generally remained unchanged since 
1932-33. except for minor changes, and the absorption of the sur
charge of 33$ per cent in 1960. As regards Docks and Bunders 
charges on P.O.L. traffic, opportun;ty was taken in 1955, of the con
struction of a new Marine Oil Terminal at Butcher Island to review 
and r^fix the rates. The port dues have remained unrevised since 
1921-22. The Pilotage charges carry a surcharge of 20 per cent 
which was levied in April, 1953. The other charges included in the 
Port and Pilotage scale have undergone minor changes.

It has bsen .stated that the Bombay Port charges have, by and 
large, been fixed on an ad hoc basis and augmented from time to 
time by ad hoc percentage or lump sum increases with such guid
ance regarding costs as could be revealed by the port accounts and 
after collecting special data as deemed necessary.

It has been further stated that when compared to the rate struc
ture in other ports, our rates are generally low. We have a good 
ca»e of wholesale revision of our rates, when viewed in the context
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oi the general increase of the price level and in our own operational, 
oiists arid the finance from internal resources required for our deve
lopment and welfare schemes. A general revision of our rates on a 
scientific bas s will, perforce, take time and, as an interim measure, 
it was decided, in connection with our Budget for 1965-6H, that a 
surcharge of 5 per cent be levied from the beginning of the year 
uniformly on all our Dock, Bunder, Dry Dock and Port charges. 
The Pilotage charges have been excluded as the existing surcharge 
of 20 per cent, which has been proposed to be merged in the rates, 
has proved to be adequate. The Railway Charges were also exclud
ed from the surcharge; but, very recently, our Board have sanction
ed subject to the Government s sanction, increase in our Railway 
Rates by about 20 per cent on the av?rage.M

80. Asked whether review of th? existing rates at Bombay has 
been made having regard tc the introduction of metric system and 
the dec;mal system of coinage, the port authorities have stated that 
“with the switch-over to the decimal system of coinage and later, 
with the introduction of the metric system of weights and measures, 
the existing rates and charges were merely converted into the rela
tive equivalents and apart from unavoidable miner adjustments duo 
to necessary rounding off, no review was attempted.”
Rationalisation, standardisation and simplification of port rate  

structure

81. It has been brought to the notice of the Ccmmittre that port 
charges prevailing at Bombay and other major ports m India are 
historic rates and that no systematic efforts have been made to fix 
them on economic basis having regard to—

(i) the cost of the service;
(ii) value of the service; and

(iii) what the traffic could bear.
In this connection, the Bombay Port Authorities have stated as 

under:-—
“We have given an undertaking to the International Develop

ment Association to employ a suitably qualified firm of 
Accountants to carry out the study of our Accounting 
system. One of the objectives being to enable us to 
modify or supplement the accounting system in such a 
way that the costs of providing the principal services and 
operations may be more readily and quickly determined, in 
order that reasonable rates may be established and ad
justments effected therein from time to time in accordance 
with significant cost changes. An initial survey of our
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accounting system was accordingly entrusted to M/s 
Deloittee, Plender, Robson, Morrow and Company. A 
similar preliminary study has been carried out in the Port 
of Calcutta by M/s Price, Waterhouse, Feat and 
Company, in fulfilment of an almost analogous undertak
ing given to the World Bank. The objective being more or 
less the same. Having regard to the desirability of achiev
ing uniformity in the matter of accounts of the various port 
authorities, it has been decided by Government, in con
sultation with the Comptroller and Auditor General, to 
set up a Cell in the Transport Ministry to study the re
commendations of the two firms and make a report. When 
eventually a detailed investigation of our accounting pro
cedure is carried out and a suitable system of costing 
established, we will be in a position to make a scientific 
review of our rate structure. While the complete overhaul 
of our rate structure, on a scientific basis, will take time, 
it is intended, as an initial measure, to simplify the tariffs 
by reducing the multiplicity of rates and to have an uni
form nomenclature, to the extent possible in collaboration 
with the other major ports.”

The Committee consider that there is orient need to undertake 
a comprehensive review of the port rate structure in the major port* 
having regard to the following factors:—

(1) the cost of the service
(2) value of the service
(3) what the traffic could bear.

It is essential that proper cost accounting is luaouitced so that the 
rates could be determined on scientific basis.

The Committee would also like to draw attention to the recom
mendations made in para 39 of their Sixty-seventh Report (Tliird Lok 
Sabha) on Calcutta and Haldia Ports, that a Con’ni'tee consisting of 
representatives of major por's, shipping interests. lending chambers 
of commerce and industry, Ministries of Transport and Finance be 
appointed to go into the question of—

(i) rationalisation of port charges for major ports and bringtnff 
about standardisation in the structure and nomenclature 
of port charges, aa far as possible; and

(ii) standardisation simplification of documentation so aa 
to speed up clearance from the port.

1W  Committee would like Government to implement their ra- 
(ommendaiiont at aa early date.



CHAPTER X

MANAGEMENT

A.—Organisation set up ahd functions of the Bombay Pdrt Trail 
Organisation

82. The Bombay Port Trust, which administers the affairs of the 
Port of Bombay, was set up by the Bombay Port Trust Act, 1873, 
when the Government of India decided to purchase a certain valu
able private foreshore properties and landing and shipping facilities 
ana to vest their administration in a public Trust. Subsequent to 
1873, further private foreshore properties were purchased and vested 
in the Trust, which was reconstituted by the Bombay Port Trust Act, 
1879. This Acrt, despite amendments made to it from time to time, 
has remained basically unchanged till today.

The Bombay Port Trust is administered by a full time Chairman 
appointed by the Central Government and a Board of 24 Trustees, 
10 of whom are nominated by the Central Government, 2 elected 
by the Bombay Chamber of Commerce and Industry, 4 by the Indian 
Merchants' Chamber, 1 by the Maharashtra Chamber of Commerce,
2 by the Municipal Corporation, 1 by the Millowners’ Association, 2 
by the Indian National Steamship Owners' Association, Bombay, 1 by 
the East India Cotton Association Limited, Bombay and 1 by the AU 
India Sailing Vessels Industries Association, Bombay. Of the 
Trustees nominated by Government, 2 represent the labour employed 
In the Port.

The Trustees, with the exception of the Chairman whose tenure 
of office is at the discretion of the Central Government, hold office 
for two years at a time. The Board meets fortnightly. It has two 
Standing Committees—the Finance and General Committee and the 
lVaffic and Engineering Committee. The Committee meet fort
nightly, i.e. in alternate weeks in which there are no Board Meetings. 
A Committee of the Trustees known as the Remission Committee is 
empowered to deal finally with all matters relating to remission of 
rates and charges. The Port has a Working Committee which main
ly consists of Trustees but it is assisted by a panel of advisers 
selected by i t  It meets as often as may be necessary, to Inspect 
the docks and advise the Board in regard to measures necessary tor 
maintaining a quick turn-round of shipping.

2940 (Ail) LS—8.
73
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Functions

83. The day to day administration of the Port Trust is carried on 
under the supervision and control of the Chairman. He is assisted 
by the General Manager who executes such responsibilities as are 
assigned to him by the Chairman. The work of the Port Trust is 
carried on in several departments. The Heads of Departments work 
under the supervision and control of the Chairman. They are ap» 
pointed by the Central Government after consultation with the 
Chairman. The several departments and their more important 
functions are as follows:—

(i) The Secretary's Department coordinates the work of the 
other Departments and acts as the link between the Chair* 
man and the Board on the one hand and the other Depart* 
ments on the other. It convenes the meetings of the Board 
and its standing committees, issues the minutes of the pro* 
ceedings of Board meetings and relays the Board’s deci
sions to other Departments. It handles all policy matters 
and representations received from the public and from 
trade unions. The head of the Department is the Secretary,

(ii) The Accounts Department handles all matters relating t# 
revenue, expenditure, loans, investment and establishment, 
maintains accounts and statistics and carries out the 
internal audit of the accounts maintained by other Depart
ments. The head of the Department is the Chie# 
Accountant.

(iii) The Engineering Department is in charge of all Engineer
ing works, civil, mechanical, electrical, marine and railway, 
connected with the port’s services and the Board’s assets 
comprising the docks, bunders, harbour, railway, lands, 
building and roads. The Department is also in charge of 
dredging, marine survey and salvage. The head of the 
Department is the Chief Engineer.

(hr) The Docks Department is in charge of the Docks and the 
Bunders. Its functions include the allotment of berths in 
the Docks to vessels, allocation of labour to vessels for 
handling cargo landed on the shore, taking charge of goods 
landed In the Docks, their storage and delivery to con
signees, the admission of goods into the Docks and 
arrangements for their shipment, sale of uncleared cargo 
by auction, and the maintenance of sanitation In the 
Docks. The head of the Department is the Docks 
Manager.
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(v) The Port Department Is in charge of the maintenance of 

the Harbour and the regulation of navigation. Its func
tions include maintenance of wireless communications 
with vessels due at the Port, the maintenance of a Pilot 
Vessel at the entrance to the Harbour, the supply of Pilots 
to incoming and outgoing vessels, the supply of tugs for 
towage of vessels and of fresh water to vessels in the 
stream, holding of inquiries into accidents to shipping in 
the Harbour, and the licensing of passenger boats, launch
es, prows etc., plying in the Harbour. It also maintains 
two Lighthouses in the Harbour and renders assistance 
to vessels in distress, whether within or without the 
Harbour limits. The head of the Department is the 
Deputy Conservator.

(vi) The Railway Department arranges for indenting of wagons 
from the Trunk Railways for Docks traffic meant for up- 
countjny destinations and their placement at points of 
loading, the reception of incoming traffic from the Trunk 
Railways and the proper placement of wagons at points of 
unloading and the marshalling of wagons and their forma
tion into complete trains for handing over to the Trunk 
Railways. It also deals with traffic from and to local 
stations on the B.P.T. Railway. The head of the Depart* 
ment is the Railway Manager.

(vii) The Stores Department is in charge of the purchase, Ins
pection, storage and distribution of stores required by the 
various Departments of the Administration. The head of 
the Department is the Controller of Stores.

(viii) The Estate Department is in charge of the landed estates 
of the Board, excepting the Docks and the lands imme
diately adjacent to the Bunders. Its functions include 
allotment of leases and tenancies as approved by the 
Board, prevention of encroachments and other misuses of 
tenancies and leaseholds and the collection of rents from 
lessees and tenants. The head of the Department is the 
Estate Manager.

(ix) The Legal Department furnishes advice on legal matters to 
Port Trust Departments and attends to «uits filed on be
half of or against the Port Trust. It also draws up all 
contracts and other legal documents for the various De
partments of the Administration. The head of the De
partment is the Letjal Adviser.

(x) The Medical Department is In charge of the dispensaries 
maintained by the Board at various places for the benefit 
of its employees and their families, and is responsible for
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.making arrangements lor the dispensation of medical aid 
to employees and their families, whether in the Port Trust 
dispensaries or in outside hospitals, as admissible under 
the Board's rules. The head of the Department is the 
Medical Officer.

(xi) The Labour Department is in charge of maintenance of 
cordial labour relations. It conducts welfare activities in 
the Port Trust housing colonies for labour and is also in 
charge of the Canteens maintained by the Board for its 
employees.

The total number of the Board’s employees, excluding purely 
Casual labour, is stated to be a little over 26,000.

84. An organisational chart of the Port Trust is as Appendix VI.
85. It has been represented to the Committee by a leading 

Chamber of Commerce that “the detailed load thrown on the Board 
of Trustees and in particular the Chairman is such that it becomes 
Increasingly difficult for them to concentrate on their proper func
tions of policy making. Furthermore, it can be argued that the effi
cient management of day to day affairs could be assisted by a major 
feorganisation of the management structure and the powers and res- 
jKmsibilities of the officers of the Bombay Port Trust departments 
and the General Manager.”

The Committee desired to have specific comments of the Port 
authorities and Government on the above suggestion of the non
official organisation. They also desired to know from Government 
the action taken in pursuance of the recommendations made by them 
in para 4 of their 67th Report on Calcutta and Haldia Ports to the 
effect that work load on the Chairmen of the three Major Port Trust* 
should be examined with a view to see how it could be better 
rationalised in the interest of efficiency.

The Government have furnished the following reply:
“It is primarily for each Port Trust to augment and recognise 

its executive organisation to cope with the requirements 
of work. So far as the Chairman’s load is concerned, it is 
within his competence to shed the details of executive 
control to a Deputy Chairman or Genera] Manager or 
even Additional General Manager if the need is there.

The mere formalities of the Act, such as signing certain papers 
or approving certain routine matters, can be made a 
matter of strain-free routine till the Act is amended, pro* 
vided the Chairman engages adequate personal staff to 
sort out papers and the proposals and problems have been 
dealt with properly at the General Manager or Secretary 
or other Head of Department level. The mere absence
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of formal powers of delegation does not mean that, in 
practice the Chairman should deal with every detail him- 
ielf."

The Government have also forwarded the reply received from 
the Bombay Port Trust which is reproduced in Appendix Vlt.

The Committee note that the Chairman, Bombay Port Trust 
presides over the meetings of the Board of Trustees and is the chief 
tocstive of the Port Trust. He is responsible for policy and 
fUnning, coordination between all departments of the port, general 
S u p e r v isio n  over the accounts, records and the employees of th» 
Port Trust and maintenance of liaison with other- departments e.g., 
Regional Director of Food, Customs. Railways, Defence.

The Committee find from the reply of the Bombay Port Trust 
that the General Manager being preoccupied with day-to-day labour 
natters, has not been able to afford the necessary relief to the Chair
man in bringing about inter-departmental coordination and in the 
discharge of other day-to-day routine matters of administration. The 
Committee note that there is a proposal to create a post of Additional 
General Manager who would look after the work of labour, finance 
planning and research and to utilise the General Manager for traffic 
Batters and the important work of inter-departmental coordination 
with Customs, Railway, Regional Director of Food etc. in order to 
speed up clearance of goods and to assist the Chairman in other 
matters of day-to-day administration. The Committee consider that 
keeping in view the fact that Bombay is the chief port for import of 
foodgrains and is currently en g ag ed  in the execution of huge dm >  
lopment scheme costing over Rs. 13 crores, suitable administrative 
arrangement should be made to ensure that the Chairman is afford
ed sufficient time to concentrate on matters of general importance, 
e . d e v e l o p ment of the port Rapacity, streamlining and 
reform of administration, matters of policy relating to economic 
and fiscal aspects of the port working and enhancement of labour 
productivity and welfare etc., and is afforded sufficient assistance 
in routine matters of day-to-day administration.

The Committee would also suggest that in order to facilities 
work the question of amending die Bombay Port Trust Act 1879 
with a view to permit delegation of powers by the Board of Trustees 
to the Chairman, and to designate the General Manager as Deputy 
Chairman may be considered early.

B—Powers of tbe Board of Trustees and the Chairman.
96. Of the seven Major Ports in India, the ports of Bombay. 

Calcutta and Madras ate governed by their respective Acts while the 
remaining lour Pons of Kandla, Mormugao, Cochin and Vishakha- 
patnam are governed by the Major Port Trust Act, 1«*S3. The vari
ous financial and administrative powers of the Boards of Trustees
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and the Chairman are laid down in the respective Acts of the Ports 
of Bombay, Calcutta and Madras, whereas in the Major Port Trusts 
Act 1963, provision has been made for Government to prescribe, by 
executive orders, the ceilings to such powers. So far as Bombay is 
concerned, there has been no revision of these powers since 1951.

The Committee have been informed that there are some important 
differences between the provisions of the Bombay Port Trust Act 
and those of the Major Port Trusts Act, 1963. These are broadly as 
follows:—

(i) Under Section 111 of the Major Port Trusts Act, Govern
ment have the authority to issue directives on policy 
matters to a Board of Trustees, and the decision of Gov
ernment as to whether any particular matter is one of 
policy or not is final. There is no similar provision in the 
Bombay Port Trust Act.

(ii) While in the Major Port Trusts Act, 1963, the financial 
and other powers of a Board of Trustees are left to be 
prescribed by Government by notification from time to 
time these powers are specifically prescribed in the 
Bombay Port Trust Act. The method adopted in the 
Major Port Trusts Act provides for flexibility in that Gov
ernment can increase the powers of the Board and there
by its autonomy from time to time in the light of chang
ing circumstances without having to resort to the time- 
consuming and cumbersome procedure of introducing 
fresh legislation.

(iii) The provision of the Major Port Trusts Act In regard to 
the liability of a Board of Trustees regarding the goods 
in its custody and also in regard to the acts of its em
ployees, are considered by the Port Trust to be unduly 
more onerous than those contained in the Bombay Port 
Trust Act.

(iv) The Bombay Port Trust Act does not contain any pro
vision for the delegations of powers of the Board to the 
Chairman or to any officer of the Board. The Major Port 
Trusts Act contains suitable provisions for such delegation 
of powers.

(v) In the Bombay Port Trust Act the powers of the Board 
of Trustees to undertake and provide various services are 
not clearly defined. They have to be inferred from the 
Board’s powers to levy rates and charges. In the Major 
Port Trusts Act the powers of a Board to undertake and 
provide services have been clearly spelt out. The Act 
also specifically empowers ft Board to undertake works
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on behalf of outside parties, a provision which is absent 
in the Bombay Port Trust Act.

It is stated that at the XVII Session of the Inter Port Consulta
tions of Major Port Trusts held on the 26th July, 1962 a sub-com
mittee consisting of Deputy Chairman, Calcutta Port Commissioners, 
the Secretary, Bombay Port Trust and the Secretary, Madras Port 
Trust was constituted to draw up recommendations for the amend
ment of the Bombay, Calcutta and Madras Port Acts.

87. The Committee have been informed by the Bombay Port au
thorities that “So far as the Bombay Port is concerned, the formu
lation of the requisite recommendations was held up because, in 
April 1963, the Board of Trustees of the Bombay Port set up a com
mittee of the Trustees to make recommendations regarding the 
amendments required to the Bombay Port Trust Act. The com
mittee for various reasons, was not able to meet and it was not 
reconstituted when a new Board took office on the 1st April, 1965.

The sub-committee of the Inter Port Consultations was recon
stituted in March, 1965 the General Manager, Bombay Port Trust, 
replacing the Secretary, Bombay Port Trust, who was away abroad 
for training from August, 1965. The sub-committee as reconstitu
ted met thrice and submitted its final recommendations to the Inter 
Port Consultations Committee on the 7th August, 1965.”

The recommendations submitted by the Sub-Committee have not 
s > far been considered by the heads of major ports at their Inter 
Port Consultations.

The Committee regret to note that though a  sub-committee con
sisting of senior representatives of Calcutta, Bombay and Madras 
Port Trust w a s  set up a s  early as  July, 1963 to recommend amend
ments of Bombay, Calcutta and Madras Port Acts, they took more 
than three years to submit the Report. They are unable to appre
ciate that the heads of the three Major Ports have not yet found it 
possible for the past eight months to consider these recommendations 
and forward them formally to Government for action. The Com
mittee suggest that Government should take initiative in the matter 
and convene a meeting of the Chairmen of Port Trusts concerned 
and finalise the proposals for amending the respective Acts to bring 
them in line with the requirements of these fast developing modern 
ports. In particular, the Committee would like Government to en
sure that nil the lacunae which have come to notice in the working 
of these old Acts, either for the execution of day to day work and̂  
of planned development schemes or issue of directives by Govern
ment to Port Trusts in national interest, should be rectified, by bring
ing forward comprehensive amending legislations on the subject 
at an early date.



CHAPTER XI

STAFF MATTERS 

A—Staff

89. The table below gives the strength of the officers* and staff?* 
el toe Bombay Port Trust during each of the last four years.

Tear Officers Gass C hit
III IV

*9i:-6a .................................. 263 9.540 15,640

1962-63 .................................. 9,804 16,543

W i-ti . . . 10,692 »7>3*S

O M )  . . . . . 11.265 18,031

for increases in  strength

89. It has been stated that the increase in the strength of all 
categories of employees has been due to the increase in work, in 
feneral, and for the following works in particular:—

(*) Development Projects (including Dock Expansion Scheme) 
undertaken either with the I.D.A. assistance or by the 
Fort Trust on their own.

(ii) Investigation and designs of works to be included in Hie 
Fourth Five-Year Plan.

(iii) establishment of a Statistical Cell

(iv) Speedier disposal of daims arising on the Bombay Port 
Tnurt Railway and also to achieve better turn round of 
wagons.

(v) Inmate in the number o i Industrial Disputes referred 
10 copcuiiation/*dj udicatiao as a result of the acceptance 
of the Industrial Truce Bimhitiop.

*Ofkm : Employee* in grades of pay die maximum of which exceeds Ri. $73 P*n* 
md pcobatitaary OfBcen, IixopcciiVe of Pay Scale.

A The rtnriftntkin fa oc btt»  follow* by Govern meat.

8o
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(vi) Setting up of a Wage Board for Port and Dock worker*.

(vii) Curtailing ol over-time working.

(▼iii) Providing better medical facilities to family members tf  
the employees.)

(ix) Providing of leave reserve.

(g) Re-organisation of the Stores Department and the Civil 
Drawing Office of the Engineering Department

(xi) Installation of additional wharf cranes.

(xii) Manning vessels newly acquired e.g., M.P.V. 'Venn', J\C. 
‘Shravan’

(xiii) To provide promotional opportunities in terms of the re
commendations of the Classification and Categorisation 
Committee,

(xiv) Decasulisation scheme.

(xv) Setting up of a Wage Board Cell.

The Committee consider that there should be a cell tomistipi at 
selected men ot technical, administrative and financial departments 
of the port, to carefully job-analyse the vtriov sections and ia parti* 
cular, to advise on the justification for increase in strength advanced 
by various departments. Hie Committee consider that the sane* 
fitahig authority should exercise every care to see that the port does 
not get loaded wito unnecessary staff and all avenues for economy 
are fully explored.

Service and Conduct Rules
90. The Committee have been given to understand that the service 

conditions of the employees in the Port Trust continue to be govern
ed by ad hoc rules and that in die rules and regulations framed by 
the Port Trust authorities there are several serious lacunae parti
cularly about the submission of annual returns of movable pro
perty, etc.

The Chairman of the Port Trust stated during evidence that 
“there was a Committee of Chid! Accountants of various Major 
Porta. They prepared draft rules on the lines of Government 
Servants Conduct Rules. We considered that in the last meeting 
ol the Inter-Port Consultations Committee of Chairmen of Bert
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Trusts in Delhi. We accepted the draft which will now be imple
mented........... Apart from Bombay, Calcutta and Madras, the other
major ports which are governed by the Major Port Trusts Act have 
automatically taken up the Government set of conduct rules. The 
Committee of Chief Accountants set up by us went into the conduct 
rules and they found that it was necessary to adopt certain conduct 
rules which are applicable to Class I and Class II Officers (of Govt, 
of India) for Class III and Class IV employees also in the Port 
Trusts. In the Government Servants Conduct Rules, in certain 
matters they have provided different set of rules for Class III and 
IV employees. We felt that it would be impracticable for us to do
that in the case of Port Trust employees........ So far as Bombay,
Madras and Calcutta are concerned there will be one uniform set of 
conduct rules.” Asked to state his reactions to these proposals, the 
Secretary of the Ministry of Transport stated that “Ministry has yet 
to receive the report. We will try to consolidate this and try to 
have a uniform set of rules for all the major ports and for the new 
major ports. Probably, it is better to have one uniform pattern of 
conduct rules for all the ports.”

The Committee welcome the initiative taken by the Inter-Port 
Consultations Committee to bring about uniformunity in the service 
rules of employees working in the old Major Ports of Bombay, 
Calcutta and Madras. They hope that Government would take 
necessary action to bring about uniformity in the service rules of 
employees working in the ports, as far as possible.

In view of the fact that the port employees have to come in 
intimate contact with the public, the Committee would stress that 
the conduct rules, particularly those relating to integrity, should be 
reviewed in tlie light of the recommendations made by the Santhanam 
Committee.

Recruitment

91. The procedure for recruitment of Officers and other staff in 
the Bombay Port Trust is given in Appendix VIII.

The Committee desired to know the difference, if any, in the pro* 
cedure of recruitment followed by other Major Ports. They regret 
to observe that no such information was furnished to them as it was 
stated to be not available.

Payment of Overtime Allowance

92. The break-up of the overtime payments made by the Bombay 
Port Trust to the Officers, Class III and Class IV staff during each
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of the last four years is given below:—

Category of staff
Amount of Overtime allowance 

during the year
paid

1961-62 1962-63 1963-64 1964-65

Rs. Rs. Rs. Rs.

( i)  Officers i»27,350 1,94 ,93^ 1,77,177 2,16,02a

<2) Class III Employees

(i) Indoor 10,52,456 20,18,360 19,32,175 25 ,95,529

(it) Outdoor (including Arti
sans and Crane Drivers, 
Hydraulic 5 and 6 tons and 
35 cwt. and clectric 3 and 
6 tons) . . . . 27,18,128 34,64,855 40,98,218 48^3,742

(3) Class IV employees

(1) Indoor 1,61,194 3,53,966 6,27,292 6,33,260

(it) Outdoor "including Dock 
Shore workers and inclu
sive of ‘B’ and 4C  category 
mazdoor) 23,94,066 27,06,459 33, 11,948 39.34430

T o t a l 64.53»i94 *7 ,3*i572 1,0 146,810 1,21,82,983

93. It has been stated that the Port Trust pays certain allowances 
in the nature of overtime to many of its employees. Such allow
ances are indicated below: —

(i) 5 per cent compensatory allowance to employees who are 
regularly required to work on holidays (persons who 
occasionally work on holidays are paid for such work at 
the normal overtime rate).

(ii) To employees who have to travel to Butcher Island every 
day for their work, 45 minutes overtime is allowed to 
cover the time spent in travelling.

(iii) Night allowance: To people who have to work between 
10 p.m. and 6 a.m., a night allowance is paid at the rate 
of 10 minutes per hour. [This allowance is paid at an 
hourly rate arrived at by dividing the basic pay, dearness 
allowance and compensatory (City) allowance by 240].

(iv) Diving Allowance paid to the Divers of the Engineering 
Department.

94. The increase in the over-time payments from Rs. 1*01 crores 
In 1963-64 to Rs. 122 crores has been attributed to the following 
reasons:
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(i) The bulk of the employees axe governed by the ilin ta ito  

Wages Act and the overtime has to be paid at twice the 
rate of their pay and allowances, if the employees are 
required to work beyond the limits prescribed in that 
Act

(ii) In many establishments of the Port and Engineering 
Departments, overtime is a regular feature of the wor£ 
as the work in such establishments is usually carried oa 
round the clock, two complements of staff being engaged 
for the purpose. Each complement, therefore, puts in 12 
hours’ work every day for 6 days in every week. As 
the Minimum Wages Act sets a limit of 48 hours per 
week, all work in excess of this limit has to be paid for 
at the double rate. The result is that in such establish* 
ments, the employees draw regularly overtime for 4 hourly
3 hours or 2 hours per day, depending on what recess, 
if any, is allowed to them. This overtime is of a fixed 
nature, that is, the payment is inherent in the service 
conditions of the employees concerned.

(Iii) Besides, the employees who are entitled to fixed overtime, 
there are other categories of employees to whom over
time is paid at li times the employee’s pay in the case 
of those who are on the scale of pay of which the maximum 
does not exceed Rs. 425 per month and at the single rate 
in the case of employees above this scale.

(iv) With the increase in traffic and consequently the tempo 
of activities of the Port, some rise in the. expenditure on 
staff and on overtime has become inevitable. On the 
basis of the increase in dearness allowance to 'Government 
employees, the port employees have been granted dear
ness allowance at the enhanced rates from 1st February, 
1964 and 1st October 1964, respectively. 'Hris has resulted 
in the increase of the bill on overtime in the year 1964- 
65 fay about 8 per ccqt

Measures to reduce incidence of over-time allowance
9$. Tfce Committee have been informed that the question of over

time has been discussed by the Chairman at the meetings of the 
Heads of Department and as a result thereof the foDowiaff measures 
have been taken:—

(!) The Chairman of the Port Trust has impressed on all con
cerned the need for exercising a continuous and dost 
control over the overtime working.
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(fij Monetary c*iltngs nave Been fixed on overtime wbrkfcog 

for each Department and all Departments have been asked 
fo furnish monthly returns to the Accounts Department;

(ili) Instructions have been issued to all Departments that 
proper log books should be maintained according to the 
overtime worked from day to day and the reasons for 
which it is worked.

(iv) Heads of Departments have also been asked to pay sur
prise visits from time to time to the places where over
time is worked to ensure that there is no abuse in the 
working of overtime. The results of such checks are also 
required to be reported from time to time to enable the 
Administration to take timely action.

It has been further stated that as a result of all these measures, 
the quantum of overtime work during 1965-66, has been reduced to 
•ome extent and this would ordinarily have been reflected in the 
Expenditure but for the neutralising effect of the higher rates of 
dearness allowance from 1st March, 1965 and the grant of interim 
relief of Rs. 7*80 p.m. per employee with effect from 1st February, 
1905.

The Committee are perturbed to note the rising trend in the pay
ment of overtime allowance to officers and staff of the Bombay Port 
Trust. They find that the expenditure on this account has risen 
from Rs. 84*53 lakhs in 1961-62 to Rs. 121*83 l»H« in 1964-65, thereby 
registering an increase of about 89 per cent.

Hie Committee consider that the heavy incidence of overtime 
payments in Bombay Port needs to be brought down to the absolute 
minimum. They feel that the system of overtime payments tends 
to create a vested interest and a tendency to go slow among the 
employees to earn more and more overtime. Hie Committee note 
that some measures have recently been taken by die Chairman, 
Bombay Port Trust to control overtime payments. Hie Committee 
feel that the measures would only yield results If a sustained drive 
b  maintained to ensure their Implementation and to suitably rein
force them from time to time in the light of experience to plug all 
|oop holes. Hie Committee urge that a committee of beads of fte 
departments, presided over by the Chairman of the Port Trust, majr 
Eie constituted urgently to go into the whole question of payment of 
•vertime allowance with a view to by down specific conditions anil 
nike under which overtime allowance should be payable. Hie Com
mittee may inter olio suggest the introduction of shift l y i t f  whM
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work has to be attended to regularly beyond normal working hour*. 
In order to keep a watch over the bill for overtime, the committee 
may review the position—say once in a quarter—with a view to sug
gest remedial measures in this regard.

Hie Committee are not sure whether the rules for the payment of 
overtime allowance are on a uniform basis in all Major Ports as com
plete information in this regard has not been furnished to the Com
mittee. Since such payments have repurcussions in other ports also, 
the Committee would recommend that early action should be taken 
by die Inter-Ports Consultations Committee to bring about broad 
uniformity in regard to the conditions governing the payments.

Accidents

96. The number of major* accidents and fatal accidents which oc
curred during each of the last three years are given below:—

Year No. of major 
accidcnts**

No. of fatal 
accidents

1962-63 20S

1963-64 . 188 1

1964-63 , . • 201 5

Dock Safety Measures
%

97. The Committee have been informed that a Dock Safety Com
mittee consisting of the Docks Manager, representatives of Labour 
Unions, and the Dock Labour Board and the Inspector of Dock Safety, 
Government of India, has been functioning since 1959. The Com
mittee meets once a month.

It has further been stated that the “Dock Workers (Safety, Health 
and Welfare) Scheme, 1961', formulated by the Government of India* 
Ministry of Labour and Employment, has been implemented in 1962 
(except for certain portions which have not yet been brought into 
force by Government). Various rules framed under the Scheme 
have been notified to the staff. ‘Safety first' manuals are exhibited 
at prominent places. In their inspection visits, the Officers person*

* An accident resulting in an employee's sbaence from duty for ro days or mare is treated
•  a tajor accident'.

* *T h a e  figures iaduis fatal a^dsnu.
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ally Impress upon the staff the need for being 'Safety conscious’* 
Display boards and posters depicting safe and unsafe practices in 
the Port working are exhibited at various places. Film shows on 
safety are arranged periodically to educate the labour as well as the 
supervisory personnel and to make them safety conscious. In addi
tion, the Inspector of Dock Safety, Government of India, conducts 
regular courses of two months’ duration in the prevention of acci
dents and safe working in the Port.

The Committee regret to note that the number of major accidents 
in the Bombay Port continues to be quite large in spite of the work
ing of the Dock Safety Committee and the implementation of Dock 
Workers (Safety, Health and Welfare) Scheme 1961. They would 
urge the port authorities to intensify the safety measures so as to 
reduce the incidence of accidents to the minimum.

The Committee would also like to suggest that wide publicity 
should be given to the safety measures in all the languages common
ly spoken and understood by the employees in order to make them 
wall conversant with the safety measures.

98. The number and percentage of employees of the Bombay Port 
Trust who have been provided with residential accommodation are 
given below:

B. Staff Housing

SI. Pay Group Carego No. of No. of No. of Percent- Total per- 
No. Rs. rics Employees employee* employees age centage of

noused not housed housed
employee*

I 381—575 • Class IIIA 245 65 180 26-53 1

3 101— 380 . Class IIIB »307 653 1654 28-31

3 110— 200 • Class IIIC 7904 1001 6903

4 Below n o  Class IV f 15978 1159 14719

I I -3T
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90. H ie following table gives the tv f f t  set for the construction 
<lf quarters (or port staff in the Third l  ive Year Plan and the extent 
to which it has been possible to achieve ii:

Category of Staff

i i i a  i i i b  m e  i v  T o m

Programme for construction du
ring Third Plan . . .  12

No. o f Units completed and oc
cupied so far . . .

N o. of Units nearing oompletian 
and due to be occupied shortly

100. The following are the main reasons and difficulties due to 
which the programme is stated to have fallen behind schedule:

(i) The tender for the piled foundations for 840 units for Class 
IV employees had to be advertised twice owing to certain 
discrepancies which were noticed in the tenders received 
earlier. There was also further delay due to the decision 
to carry out modifications in the units by making them 
self-contained units instead of units with common baths 
and lavatories on each floor.

(ii) The Port Trust land at Pir Pau, where a large housing 
scheme, comprising 592 units, was proposed had to be 
handed over to Messrs. India Oil Blending Corporation And 
the whole Housing Scheme had to be dropped. An alter
native site has been located and acquisition proceedings 
for the same are in progress.

(iii) 120 units for Class IV employees planned at Panton Bunder 
are likely to be affected by the proposals contained in the 
report of M|s Willber Smith it  Associates on traffic 
study. The construction of these quarters had, therefore, 
been held up, pending clearance from the Bombay Muni
cipal Corporation, who have been addressed in the matter.

(iv) In the case of 89 units planned for construction at Worli, 
the approval by the Bombay Municipal Corporation was 
very much delayed. Due to the varying requirements, the 
design had to be changed more than three times and the 
finalisation of the proposal, therefore, was considerably 
delayed. Tenders for the foundations for these quarters 
have been received and have been scrutinised and d ll

358

a*o

656

30*

2164

600

160

3190

1620

l60
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award of the contract is held up pending receipt of the 
Government sanction.

(v) 590 units planned for construction at Antop Village could 
not be proceeded with, as the site has still not been releas
ed by the Defence Ministry.

(vi) 84 units for Class IV employees, planned for construction 
at Elphinstone Estate could not be proceeded with as the 
land was notified for acquisition by Government.

101. It has been stated that due to acute paucity of land in Trus
tees Estates, considerable difficulty is being experienced in planning 
further housing schemes. The Bombay Municipal Corporation and 
the Maharashtra Housing Board were requested to offer suitable 
lands, if available, but both the authorities have replied expressing 
their inability to assist in the matter. The plot at the Sah Pan site 
at Wadala has been offered after it is filled and levelled up but this 
alone may not be adequate and it will be necessary to look for other 
areas.

The Committee have further been informed that till 1952, 2,388 
Bombay Port Trust employees out of a total of 16,000 employees 
were housed in Port trust quarters. In 1955, pursuant to a suggestion 
from Government, the Trustees decided to provide residential accom
modation to forty per cent of their Class m  and Class IV employees, 
which then totalled about 19,000 and, accordingly, a vigorous hous
ing programme was launched. By the end of March 1965, out of 
26,434 employees about 2,978 were provided with residential accom
modation. The total percentage of the employees housed works out 
to about 11'27.

It has been stated that for the Fourth Plan, provision has been 
made for constructing 2,280 units for Class III and Class IV staff 
(including the spill-over). This will bring the percentage to about 20 
on the existing basis.

The Committee feel concerned to note the heavy shortfall in the 
construction programme of houses for the port employees during the 
Hiird Plan period. They find that out of a target of 3190 units laid 
down for the Third Five Tear Plan only 1180 units ie. about 34 per 
cent would be completed. This implies that only 11*2 per cent of the 
employees would be housed by the end of the Third Plan period as 
compared to the target of 40 per cent envisaged by the Government 
•a early aa 1955. The Committee learn that the main reason for this 
shortfall It pancity of land. They consider that the Ministry of
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Transport should have taken up the matter with the State Govern- 
ment to ensure the provision of necessary land to the Port. They 

hope the matter would receive due attention of the Ministry.

C. Medical and Hospital Facilities

Existing Medical Facilities.
102. The Bombay Port Trust has five dispensaries and T.BL 

clinic. In addition to these there is a consulting room in the Ad
ministrative Offices building. The Chief Medical Officer and the 
Assistant Chief Medical Officer are present in the consulting room 
for examination, consultation and advice to officers and their fami
lies, who may approach them direct, and also to other employee* 
and their families, whose cases may be referred to them by the 
Medical Officer or the Assistant Medical Officer treating such 
persons.

Scale of Medical Facilities
103. The Committee have been informed that pending the com

pletion of the Port Trust Hospital by December 1966, the Trustee* 
have introduced interim measures for medical attendance and 
treatment of employees and members of their families. Under thi* 
arrangement, a Port Trust employee may call on a Port Trust 
medical officer to attend on him or a member of his family at hi* 
residence, if the severity of the illness prevents attendance at a 
Port Trust Dispensary. For such visits in respect of family mem
bers, nominal charges are recoverable by the Medical Officers. The 
fees of Consultants and Specialists to whom an employee or * 
member of his family is referred by a Port Trust doctor are reim
bursable in full in the case of an employee and to otherwise to the 
extent of two-thirds. Class III and IV employees may, if necessary 
and subject to the previous approval of the Chief Medical Officer/ 
Assistant Chief Medical Officer, get themselves for their family 
members admitted in a Government or Municipal Hospital, and io 
such a case, the charges are reimbursable in full when an employee 
is hospitalised and to the extent of two-thirds when a family mem
ber is hospitalised. Officers may get themselves or their family 
members admitted in a Nursing Home, subject to the previous 
approval of the Chief Medical Officer or the Agistant Chief Medical 
Officer, but reimbursement is restricted to two-thirds of the charges, 
excluding special nursing, cost of tonics and restoratives and diet 
charges. An employee, who is injured while on duty, is reimburs
ed the full cost of X-rays and Consultant’s/Specialist’s fees, subject 
to certification fey a Port Trust medical officer. If he loses •  lijnlfc



91
he is provided with an artificial limb at Port Trust cost, provided 
he is retained in service and his pay does not exceed Rs. 380 p.m.

Dental treatment (excluding cost of full set of dentures) is free 
tp employees and members of their family. Arrangements have 
been made for this treatment at the Government Dental College.

For the treatment of pulmonary tuberculosis, arrangements have 
been made fit a T.B. Sanatorium, about 158 k.m. from Bombay, 
where 25 beds are reserved for Port Trust employees. It has been 
decided recently to increase the number of reserved beds from 25 
to 65 and to extend the facility to member of the family also. The 
expenditure incurred on this treatment amounted to Rs. 52,555, dur
ing 1963-64, and to Rs. 63.882, during 1964-65. It is expected to in
crease three-fold owing to the increase in the number of beds.

The total expenditure on medical aid amounted to Rs. 6,88,442 
during the year 1963-64 and to Rs. 8,85,536 during the year 1964-65.

Comparison with Medical Facilities available in Calcutta and 
Madras Ports

104. It has been stated that the rules relating to medical treat
ment. etc. at the Port of Bombay are more or less like those at 
Calcutta, cxcept in some repects in which the Calcutta Rules are 
more liberal. The parents of an employee of the Calcutta Port 
Commissioners are included in the definition of “family", but the 
defmition of the word at Bombay excludes parents. At Calcutta, 
the fees of a private or special nurse are reimbursable whereas in 
Bombay they are not. At Bombay, diet charges at the rate of 20 
per cent of the Hospital charges are recoverable from those whose 
monthly pay exceeds Rs. 150. No 6uch charges are recoverable 
from the Calcutta Port Commissioners’ employees Calcutta has 
two hospitals (one of 100 beds for general surgery and medicine, 
and another 40 beds for T.B. and eye cases) and dispensaries. No 
information is readily available as regards the scale of medical 
facilities at the Port of Madras. It is, however, known that the 
Madras Port Trust has also its own hospital of 40 beds for general 
surgery and medicine and dispensaries. The hospitals at Calcutta 
and Madras do not have facilities for maternity.

The Committee have already suggested in their Ninety-se* ond 
report on Mormugao Port that the question of providing tnciical 
and hospital facilities to employees of the major ports should bo 
reviewed by the Inter Ports Consultations Committee and a suitable 
■eal* laid down in this behalf for guidance of all concerned.
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Port Trust Hospital

105. The Study Group which visited the port in June, 1965 have 
been informed that the Port Trust have no hospital of their own 
and that they have to refer,their patients to civil hospital in the 
city for hospitalisation.

A provision of Rs. 40 lakhs had been made in the Second Five 
Year Plan for the construction of a 200 bed hospital.

Site of the Hospital

106. It has been stated that the hospital building has been de
signed to accommodate 200 beds, but a beginning will be made 
with 100 beds only.

So far piled foundation work has been completed and super* 
structure work has been completed to the extent of 40 per cent. 
Tenders for lifts, air-conditioning, electric installation and horticul
ture are to be invited. It is expected that the hospital will be 
completed by March, 1967.

The reasons for the slow progress in the construction of the 
hospital, as furnished to the Committee, are given below:

“The Commencement of this work was delayed considerably 
owing to a variety of factors. Firstly the scheme prepar
ed by this administration was referred by the Govern
ment to the Health Ministry, who suggested some chang
es. Thereafter on 3 subsequent occasions, the capacity 
of the hospital was changed. Again at a later stage, the 
trustees decided to appoint an Architect to design this 
hospital, and the final estimates and plans were sanction
ed only in August. 1962 after which the Government's 
sanction was obtained in June, 1963- Thereafter, ten
ders were invited for the foundation work, followed by 
those for superstructure. The foundation contractor took 
considerably longer time to complete the work, which 
delayed the commencement of the superstructure, which 
would be started only late in 1964."

Ike Committee cannot help regretting that due to lack of fore* 
thought and planning the design of the hospital project necessitated 
Hs re-appraisal a number of times with the result that the project 
coaid not be proceeded with daring the Second Plan period and the 
actual work started only late in 1M4 (fourth year of the Third Plan).
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The project is now being spilled over to the Fourth Plan and is ex
pected to be completed by March, 1967.

The Committee feel that if the project had been taken np earlier, 
much of the inconvenience caused to the port employees for lack 
of suitable and adequate medical facilities and the large amounts 
which the port authorities have to re-imburse to the employees for 
providing medical facilities in other hospitals, would have been 
saved. The Committee urge that the project should be completed 
with utmost expedition so that it is at least commissioned by the 

revised stipulated date.

D. Labour Handling Costs

Labour costs
107. It has been stated that of the total expenditure of Rs. 1692 

lakhs in 1963-64. Rs. 731 lakhs, representing 43 per cent of the total 
expenditure, were spent on staff. The expenditure on overtime 
alone has been in the region of Rs. 113 lakhs.

It is added that labour is employed on such a wide variety of 
jobs that costing is extremely difficult. During 1963-64, *4.53 mil
lion tonnes of cargo were handled by Port Trust labour in the 
Docks at an aggregate cost of Rs. 168 lakhs which yields a cost of 
Rs. 3.28 per tonne. Exclusive of the expenditure on ancillary 
labour employed on marking stacking and piling, making room in 
sheds and warehousing, the cost per tonne works out to Rs- 2.39. 
The following comparative figures show the rise in the cost of cargo 
handling: —

Cost per tonne ^excluding expenditure on ancillary labour)

1961-62 Rs. 2*11
1962-63 Rs. 2*32

1963-64 Rs. 2 3 9
1964-6 5 ............................................ Rv .-55

The main reasons for the increased labour cost of handling per 
tonne of goods during 1964-65 has been stated lo be due to the 
increase in dearness allowance sanctioned from 1st February. 1964.

The Committee note that there has been a rising trend in the 

labour costs for handling per ton of cargo. They would like the 
reasons to be fully investigated and remedial measures taken.

*Thit is exclusive o f bulk oils, Bunder? cargo handled by Stevedores, Steamship compa
nies and Government Contractor*.
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Piece Rate Scheme

106. Payment at piece-rates was introduced at the Bombay Port 
lor labour employed on loading and unloading cargo to and from 
vessels in the docks and wharf crane drivers with effect from 1st 
March, 1956, as a result of an Award of the Labour Appellate Tri
bunal. This resulted in increasing the productivity of labour. While 
in 1955-56, the year previous to the introduction of the Piece-rate 
Scheme, the output of cargo handling labour was 36 per cent below 
datum, the output has increased as follows since the introduction of 
the Piece-rate Scheme:—

1956-57 . . . . . . . . .  400/0 above datum

1957-58 94°o above datum

1958-59 127% above datum

1959-60 142% above datum

1960-61 . . . . . . .  126% above datum

1961-6 2 ....................................................................... 133% above datum

1962-63 . . .  129% above datum

1963-64 . . . .  134% above datum

1964-6* . . .  . . . . .  134% above datum

It has been stated that while the increase in productivity, as & 
result of the introduction of the Piece-rate Scheme, is clearly estab
lished from the figures given above the introduction of piece-rates 
has also created some adverse effects. As a result of extremely 
fast working, there is greater damage to cargo in the process of 
handling and also greater damage to Port Trust gear than before. 
It also appears that the high earnings of cargo handling labour, par
ticularly when engaged on the handling of certain types of “easy 
cargo”, has resulted in greater absenteeism amongst this section of 
labour than before.

The Piece-rate Scheme, as orginally introduced in March, 1956. 
did not apply to the handling of certain bulk commodities, and 
payment for such work continued to be made at time rates. The 
provisions of the Scheme were subsequently extended from time 
to time, in agreement with the Unions concerned or in consequences 
dt Arbitration Award, to the handling of the following commodi
ties:—

(1) Iron and steel imports
(2) Scrap iron exports, if packed in bags or pressed into 

bundles
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<3) Bulk coal imports . . . .

(4) Bulk cement clinker imports

(5) Imports of manure or chemicals such as ammonium sul
phate in bulk.

At present, the only commodities to which the Piece-rate Scheme 
does not apply are scrap iron in a loose state and bulk salt import
ed from coastal ports. The traffic in the latter commodity is small. 
The main difficulty in applying piece-rates to the handling of these 
commodities is the determination of a suitable datum. The ques
tion is under discussion with the Union concerned.

Premium Piece Rate Schemes

109. As regards the payment of piece-rates to labour other than 
that employed on cargo handling in the docks, the Government of 
India set up a Committee in 1960 to examine the feasibility of evolv
ing a system of payment by results to the categories of Tally Clerks, 
Shed Staff, Stockers, Mobile Crane Drivers and such other workmen, 
The Committee evolved Premium Piece-rate Schemes for the fol
lowing categories of workmen and these Schemes were implement
ed with effect from 1st October, 1962: —

(1) Helping gangs of Dock Shore Mazdoors employed for 
“long carry”,

(2) Baroots (Stackers) in the docks;

(3) Mobile Crane Drivers including Operators of Tractors, 
Fork Lift Trucks and Platform Trucks when employed on 
ship work;

(4) Tally Clerks engaged at the hook for tallying import and 
export cargoes other than bulk cargoes.

(5) Sorters in the docks; and

(6) Cart/Wagon Unloaders in the docks.

The Piece-rate Extension Scheme has since been extended to 
Steam Crane Drivers and Loco Crane Drivers in consequence of an 
Arbitration Award and to Fork Lift Truck Drivers when working 
in association with shore labour other than the Baroots, in agree
ment with the Unions.
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In this connection, it may be added that the Ministry of Food 
has also evolved and applied an incentive Piece-rate Scheme for 
‘Foodgrains’ workers who handle on shore foodgrains imported in 
bulk.

The Committee feel that the piece-rate and the premium piece- 
rate schemes offer the most acceptable incentives for increasing the 
output by the employees. They would suggest that these schemes 
should be extended so as to cover as large a number of employees as 
possible, care being taken to see that the datum fixed for determining 
incentives yields adequate results and does not lead to inflation of 
wage bill, disproportionate to the out-turn.



CHAPTER XD

GENERAL

A.—Outstanding Rent Recoveries

110. It has been stated that the total amount of outstanding re
coveries towards rent for lands and structures as on the 31st March, 
1965, amounted to about Rs. 127 lakhs. The break-up of the out
standings is shown below:—

A. Due from Govt. Departments and Public Total amount of
Bodies- arrears due as on

31-3-1965

—
Defence Department. .......................................  77,39,266-43

Naval Department 16,47,647-79

Ministry of F o o d ....................................................................  6,05,767-21

Central & State P.W.D.................................................................  1,27.764' 04

R a i l w a y s ................................................. .........  . 720 16

Other Government and Local Government bodies, etc . 1,51,916-26

T o t a l .........................................................  1,02,73.081-94

B. Dut-from the Private P a rties .................................................  24,37,702 05

G r a n d  T o t a l  o f  A & B • 1,27.10,483 99

It has been stated that the main reasons for the accumulation of 
arrears towards the Government departments and local Government 
bodies a re non-payment at the revised increased rates of rent and 
irregular payments. It has been added that ‘‘correspondence, in
cluding demi-official correspondence, has been exchanged with the 
departments concerned over a number of years. Meetings at the 
highest level have also been held with the officials of the Transport 
and Defence Ministries with a view to settling the question of the 
outstandings”.

The particulars of private parties and the details of amounts of 
Rs. 50,000 or more outstandfng from them for over three years, are 
shown in Appendix IX. The Committee have been informed that 
“the Trustees had decided since 1954 that, no sooner a tenant or a

97



lessee runs into arrears for more than two months, legal action 
should be taken for ejectment and for recovery oi arrears. However, 
before suits can be filed against the defaulting parties, notices to 
quit have to be served in respect of monthly tenancies and of forfei
ture in respect of leaseholds. After suits are filed, litigation goes 
on for a number of years with the result that in the meantime the 
arrears accumulate.”

Asked whether the authorities have considered the question of 
taking security deposits from the private parties, the Port Authori
ties have stated that “it has been a long-standing practice to recover 
deposits equivalent to three months’ rent from lessees and tenants”.

The Committee find that the largest arrears of rent are due from 
Government departments, the major defaults being from Defence 
Department (over Rs. 77 lakhs) and Naval Department (over Rs. 16 
lakhs) and Food Department (over Rs. 6 lakhs). They arc surprised 
to learn that even though the matter was taken up at the ‘highest 
level’, the arrears have not been settled. They would like Govern* 
ment to constitute a high powered Committee consisting of represen
tatives of Port Trusts, Ministries of Transport, Finance and the de
partments concerned so as to clear these arrears. They would also 
like this committee to lay down agreed principles so as to ensure 
that arrears of rent do not accumulate in future. As regards the’ 
arrears from private parties, the Committee apprehend that the deci
sion of trustees taken in 1954 that legal action should be taken for 
ejectment and recovery of arrears no sooner a tenant or a lessee 
runs into arrears for more than two months has not been imple
mented in actual practice in all cases. They also find from the state
ment of outstanding dues of Rs. 50,000 and more, from private parties 
Ukat in many cases suits were instituted after delay of several years 
and that even after decrees have been obtained against the default
ing partis, these have not been executed with due expedition. The 
Committee would like the Port Authorities to ensure that legal pro
ceedings are instituted against the defaulting parties as soon as the 
rent runs into arrears for more than two months and that follow np 
action is taken to see that the defaulting parties are brought to book 
at an early date.

B. Fire-fighting Arrangements

111. The Port of Bombay have a separate Auxiliary Fire Service, 
organised generally on the pattern of the Bombay Municipal Fire 
Brigade. This service is stated to be under the overall charge of the 
Port Safety and Fire Officer. It has been stated that no review of 
these arrangements has been made in consultation with the National
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Fire Service College, Nagpur. The Port Safety and Fire Officer as 
well as his Assistant were however, sent to the U.K. for special 
training in fire-fighting and prevention, particularly of fires in the 
Docks or ships and oil fires. It is stated that the existing fire fight
ing arrangements have stood the test of time and are considered to be 
efficient.

The fire-fighting service is stated to have been equipped on the 
advice of the port consulting engineers. The major part of the 
equipment consists of imported'material and is still in good order. 
Some equipment was procured indigenously and no difficulties have 
been experienced in its use.

The Committee would suggest that the fire-fighting arrangements 
at the Bombay Port be reviewed in consultation with the National 
Fire Service College. Nagpur, with particular reference to port re
quirements after the completion of the Dock Expansion Schcme. 
They suggest that there should be a regular system of imparting re
fresher courses to the men working in fire service in the National 
Fire Service College, Nagpur.

The Committee arc glad to note that the indigenous fire-fighting 
equipment has been giving good services. They need hardly stress 
that all such equipment should be procured from within the country, 
n  far as possible.



CHAPTER XIII

CONCLUSION
112. Of the three old major ports in the country, Calcutta is a 

river port, Madras is an open sea port and Bombay is situated in a 
Creek. Bombay Port handles the largest volume of traffic in the 
country. About 3000 ships annually call at this port. Approxi
mately one third of the total imports of the country are handled 
through this port, the principal items of import being foodgrains, 
machinery, POL products semi-finished goods and chemicals. The 
principal items of export from this port consist of raw cotton, piece- 
goods and oilcakes. It has a large well developed hinterland; and 
serves as a port for import and export of a number of States namely 
Maharashtra, Gujarat, Delhi, Punjab etc.

It has been admitted by the Port Authorities that except for the 
new marine oil terminal there has been no addition to the berthing 
capacity of the Bombay Port since Alexandra Docks were construct
ed in 1914, the traffic has increased manifold. Though the Port 
Authorities thought of a Dock Development Scheme as early as 1949 
it is most regrettable that there was unconscionable delay on the 
part of Port Authorities in taking it up for implementation as they 
insisted on getting a grant for development of the port, to the extent 
of 50% from the Government, fully knowing that there was no pre
cedent for it and also in spite of the fact that the Port had enough 
'fond of its own to complete the Plan. It was unfortunate that the 
Dock Development Scheme became an issue of prestige for the 
Chairman and also Port Authorities and no headway was made till 
the appointment of a new Chairman of the Port Trust in 1959. Even 
thereafter, it took the Port Authorities three years to work out the 
details of the Dock Expansion Scheme (1962) which was finally 
approved by the Government. After approval, it has taken another 
three years to tie up arrangements for financing of the project from 
International Development Association, float global tenders and 
place firm orders.

In fact according to the latest information supplied to the Com
mittee, die work on the execution of the Dock Expansion Scheme has 
started wily in February this year i.e. at the fag end of the Third 
Plan. The Committee consider it most unfortunate that such delays 
should have hampered the development of a port which handled 
the largest imports of foodgrains and general goods on the western 
coast. The Committee feel that both the Port Trust and Government 
should have acted with greater sense of urgency so that the bulk of 
the work of Dock Expansion Scheme would have been completed 
before the end of the current Plan period. They, however, note that
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the work has been proceeding apace during the last two years and 
has gathered momentum. They would like the Port Authorities to 
ensure that the Dock Expansion Scheme is completed by the revved 
target date i.e. 1969-70.

Hie Committee would also stress the need for observing due eco
nomy in the execution of the Dock Expansion Scheme so as to on- 
sure that the handling charges at this Port continue to remain com
petitive.

The Committee note that there are a number of proposals for 
improving facilities for handling of foodgrains at Bombay Port, in
cluding the development of two berths at the satellite port Nhava- 
Sheava. The Committee would like the additional foodgrain handl
ing facilities to be so designed and erected as would be capable of 
handling other bulk cargoes with the easing of the food crisis.

The Committee would like Government to prepare a Master Plan 
for the development of ports keeping in view the projections of 
traffic in the coming years, with special reference to import of food
grains and the need for developing export facilities on competitive 
basis. The Committee would like Government to formulate the Mas
ter Plan for the development of Bombay Port in the context of an 
overall planned programme for the long term development of all the 
ports in the country so as to ensure that no infructuous capacity is 
developed in any port Such a development programme should take 
into account the long term forecasts of*—

(i) The volume of the country's present foreign trade both im
ports and exports and the proposed or expected increase 
in 2 or 3 subsequent Plan period.

(ii) Changes in the pattern of trade.
(iii) The size of future ships and the developments in the ship

building industry.
(iv) Agricultural and industrial production and consumption 

in the various regions within the country.
(v) Internal traffic arrangements, both rail and road, from and 

to the ports.

Hie Committee are concerned to note the widening gap between 
expenditure and income of the Bombay Port Trust Railway and 
would Government to appoint •  Committee of senior officers of 
Indian Railways to examine the working of the Port Railway in
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order to suggest ways and means for effecting economy and lor xi«nr 
tific layout of the yord> keeping in view the traffic requirement? 
particularly on the completion of the Dock Expansion Scheme.

The Committee are unhappy to note the rising trend in payment 
of overtime to the staff and would like Port Authorities to take sus
tained measures to ensure that it is reduced to reasonable level as 
any increase in administrative expenditures is sure to have its im
pact on the port charges. They would also like the service condi
tions and conduct rules in Bombay Port and in other major ports to 
be reviewed so as to bring about uniformity.

The Committee welcome the setting up of the Design Cell in 
Bombay Port and would like Government to take early action to 
develop Inter-Port Consultancy Service so that India can achieve 
self-reliance in this important field of designing.

The Committee are happy to note that the Port Authorities have 
been taking energetic action in recent months to cope with the heavy 
import of foodgrains. The Committee are glad to note that the 
number of shipyards lost by foodships in waiting has been reduced 
from 1072 in 1964-65 to 545 in 1965-66. The Committee note that Bom
bay will have to handle foodgrains to the extent of 3*7 lakh tonnes 
per month for sometime. They need hardly stress that every effort 
should be made to handle the import of foodgrains and general goods 
efficiently and speedily.

The Committee would like Government to pay special attention to 
the problem of development of Bombay Port as since construction of 
Alexandra Docks in 1914 there has been no increase in berthing capa
city in the port so far, despite phenomenal increase of traffic. They 
would like the Port Authorities to efficiently husband their resources 
in order to ensure that the reputation of Bombay as an efficient port 
in the country is maintained and enhanced and India's reputation in 
this regard may be protected. The Committee also like to com
mend that though there has not been any increase in the berthing 
facilities, even from the last war the Port Authorities have been 
handling fast increasing traffic for all these years with increasing 
efficiency. The Committee are sure that if the necessary facilities 
were provided, the efficiency of the Port operations would have fifone 
up to the expectation of the nation.

N ew  Delhi; ARUN CHANDRA GUHA,
March 26, 1966.
Chaitra 5. 1888 (Saka).

Chairman, 
Estimates Committee.



APPENDIX I

(Vide Para 14)

Statement showing the recommendations made by M/s 1BC0N Pvt. 
Ltd. in Reports Nos. 1 and 3 on the working of Mobile Crane 
Section of Bombay Port Trust.

Report No. 1.

Recommendations:
(i) Introducing adequate preventive maintenance with a view 

to increasing life of vehicles and reducing breakdowns. 
This would also result in substantial increase in vehicles 
availability and reduction in spare parts consumption.

(ii) Reorganising the daily maintenance work comprising 
refuelling, daily servicing and inspection prior to com
mencing shift duty, with a view to minimising the staff 
overtime and the loss of operating time of vehicles.

(iii) Securing prompt attention to breakdowns and minor re
pairs of vehicles, by stationing mobile units at five diffe
rent places (instead of the existing three places only) in 
the docks.

(iv) Determining standard staff requirement, under proposed 
methods of working, through workload assessment and 
rational allocation of duties.

Conclusions of Government:
A consolidated proposal incorporating the suggestions made by 

M/s. Ibcon in their report No. I was formulated proposing installa
tion of high pressure greasing and servicing equipment at the Mobile 
Crane Garage for achieving quick and steady periodic maintenance 
of all the cranes, tractors and forklifts. These proposals involved a 
considerable amount of civil engineering work and structural modi
fications to the existing garage to suit the revised layout suggested 
by M/s. Ibcon.

At about this time, plans for the Dock Expansion Scheme were 
being finalised and it was proposed to relocate the Mobile Crane 
garage from its existing position in Alexandra Dock at a more central 
situation between the two Docks from which place it would be more 
economical to attend to the minor repairs and breakdowns of the 
vehicles which are deployed at various places in the Docks. The 
implementation of the proposals formulated was therefore deferred 
M it would otherwise have involved a substantial infructuous ex
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penditure. It is intended to review this matter as soon as the new 
building for the Mobile Crane garage is constructed at the new 
location proposed in the Dock Expansion Scheme.
Report No. 3
Recommendations:

(i) Introducing overhauling at definite item intervals with a 
view to minimising unplanned and expensive repairs.

(ii) Reducing the number of major overhauls by introducing 
partial overhauling (i.e. overhauling only the most vulner
able parts or assemblies) midway between two successive 
major overhauls.

(iii) Reducing time-consuming manual operations in bedding 
of bearings by providing a line boring machine and by 
using semi-finished and prefinished bearings wherever 
possible.

(iv) Accomplishing a thorough and complete overhauling job 
by instituting inspection system prior to undertaking over
haul to determine the work to be done and reinspection 
prior to assembly to ensure that the work has been carried 
out satisfactorily.

(v) Reducing manual handling by providing a forklift truck 
for material handling exclusively in the garage by using 
engine stands for mounting engines under overhaul, and 
by modifying the existing gantry crane.

(vi) Eliminating duplication of effort by providing suitable test
ing equipment to check the performance of overhauled 
parts prior to assembly.

(vii) At present the department undertakes to make available 
a maximum of 135 vehicles per shift out of the total fleet 
of 179 (3 vehicles having been scrapped recently). In 
other words 44 vehicles are expected to be undergoing 
overhauling, servicing and major repairs. Under the pro
posed schedule of preventive maintenance and overhaul, 
it is anticipated that only 30 vehicles would be laid up in 
the garage.

<viii) If more than 14 additional vehicles [indicated in (vii) 
above] are required, then they could be had by providing 
spare engines, generators and motors.

(ix) Detailed layout of the garage for the activities under re
port with a view to providing better supervision, working 
conditions and work flow.
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Conclusions of Government:

This contains suggestions for purchase of labour-saving equip
ment and testing gear and re-arranging the layout of the premises 
to facilitate speedy out-turn, overhaul and major repairs to vehicle. 
Here again the implementation of these suggestions have been held 
in abeyance for lack of adequate covered accommodation which is 
expected to be provided in the new location for the Mobile Crane 
garage. These suggestions will be tried out as soon as the new  
ouilding is available.

In the two reports referred to above M/s. Ibcon have also sug
gested revised procedures in place of those existing fur carrying out 
preventive maintenance and overhaul of vehicles. They have indi
cated the norms which labour must attain and by which it will be 
possible to reduce staff and/or overtime. However, from the experi
ence gamed during the study period, it was observed by the Special 
Officer that Ibcons’ time standards were not realistic and difficult to 
attain. Those standards could have been achieved only by increas
ing the workloads of labour, which was stoutly resisted by the 
Trustees representing labour when this Report was considered by 
the Board in T.R. No. 947 of 1958. It would therefore have been 
difficult to achieve any reduction in staff or in overtime as contemp
lated in these reports. It would not have been prudent to attempt 
the implementation of the recommendations without the co-opera
tion of labour in view of the need to maintain the guaranteed quota 
of working vehicles to the maximum extent possible, without which 
cargo handling in the docks will be severely affected. Further in 
repair workshops like the Mobile Crane Section it is not possible 
to predict the quantum and nature of the incoming work. In con
sequence it is difficult to lay down precisely what time standard 
should be applicable to complete the job. The time taken on repairs 
and overhaul on one occasion may have no relevance to that spent 
on another, considering the various unpredictable factors to be con
tended with such the nature and degree of breakdown, extent of 
service machine has rendered since last overhaul, faulty operations 
when in use, availability of spares, staff absenteeism etc. It is these 
variables which render most of the norms prescribed by Ibcon, as 
also the suggestions for rationalisation related thereto which form 
the basis of financial savings contemplated in their reports, some- 
what academic and unrealistic. It is proposed to purchase the labour 
saving equipment suggested in their reports as it will greatly help 
to reduce the drudgery and increase the tempo involved in manual 
operations after the Mobile Crane garage has shifted to the proposed 
new location and adequate covered accommodation is available.
2940 (Aii) LS—7.



APPENDIX III

(Vide Para 24)

Statement showing the number of lighters and their D. W. capacity 
—Bombay Port.

Lighterage Company Total deadweight Capacity

A.B.C. . ■ 32 Barges 9000 tons

Padav Bazaar . . 90 wooden 6000 tons

B. I. 14 Barges 1200 tons

Dinshaw . 9 800 tons

D.B.C. . • 5 800 tons

Malabar 12 800 tons

Vinson • 7 600 tons

Cooper Landing 8 900 tons

R. Sharp & Sons 8 600 tons
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(Vide Para ^i)

Statement of hunches (their capitals mainiihana costs

APPENDIX IV

Nam e of the 

Launch
Capital Maintenance costs

Year Operation Mainte

nance

Repairs Total

Ks. Rs. Rs. Rs. Rs.

I. Swift 4"-569 1 9 6 1-62-

62-63
63-64
64-65

2 " ,650
22,21 I

40.006
4 4 .O54

7,?42 

7.-4 3 S 
10.464 
S.970

20,254
4**04?
28,203
35*859

55*246
77,69 2
7 8 ,6 7 1
SS,SS3

2 , Tarangini S4>7°5 19 6 1-6 2
62-63
63-64
64-65

19,492

29,632

28,959

27,517

3,54 T

1 ,864

534
2 ,24 7

S,ioi

6,954

4

475

31.0 34
38.450

29,497
30,240

3- Gull . 35-241 196 1-6 2
62-63
63-64
64-65

57,283
54,826

55*763
64*792

7,437

6,834
7,985
6,436

26,881

20,934
20,461
18,824

9 1 .60 1 
82,594 
84,209 
90,052

4. Shewa 27.755 196 1-6 2
6 2 -6 1
63-64
64-65

40.307

4 5 ,14 ^
47,460
5 2,18 4

5.179
4,034

3»6i ?

2,453

16,453
12 ,16 5

14,394
12,46 2

6 1,9 3 9
6 1,3 4 7
<>5,471
67,0 99

5. Sudha . 93.366 196 1-6 2
62-63
63-64
64-65

47,986

52,908

59,889
56,387

3,807
3 ,611
4,8 13

6 ,19 9

9,130

13 ,70 4
12,947
23*236

60,923
70,228
76,640

85.322

6 . M'jcna . 73.i 6o 19 6 1-6 2
6 2-63
6 3-64
64-65

49.969 

53.977 
6 1,3 5 0  

65,315

3*905
2,565
4,780

4.579

11,0 30
14 .7 6 5
2 2 <95 b 

16,984

64.904

71-307
89,086
86,878

7. Uj»ha 73,«6o 19 6 1-6 2
62-63
6 3 -6 4
64-65

49,881

58.3*7
59,057

68,772

3>9fo

3,939
3,026
35637

13*243

15,715
20,405
12 ,4 2 4

6 7 ,10 6
78,031
82,488

84.X33
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M ain ten a n ce  costs
lit U1 Lilt  i_iduli^lJ

cost Y e a r O p e ra tio n M a in 
ten an ce

R ep airs T o ta l

R s. R s. R s. R s. Rs.

8. S h o b h a  . 93^78 19 6 1-6 2
62-63
63-64
64-65

50,878
53)687
6 7 ,7 1 6
62,061

2,228
4,396
3,623
3 ,12 2

3 ,616
14,468
12,925
13,867

50,722
72,551
84,264
79,050

9 - M o h in i . 8 9 ,13 s 19 6 1-6 2
62-63
63-64
64-65

4 0 ,7 10
41,0 6 2
44,703

4^ 4 -Tj

5,093
7.056
9,003
7,008

13,227
24,075
18,961
2 2 .119

59.030
7 2 ,19 ?
72 ,6 t~
77>567

10. K u m i n i  . 1,3^,076 1961-62  72 ,351  3,607 15 ,104 9 1 ,0 *2
62-03 67,569 10,145 28,746 1x6 ,46c1
63-64 80,752 8,760 24,809 1,24,321
64-65 86,59c 9 ,237 I 3.>59J 1,0 9 ,4 18

1 1 .  S i u l i m 1,97.900 1961-62 74,887 7*764 12,339 94,990
62-63 79,584  9>6io I3?9S6 1,03.150
03-64 90,824 9,121 21,576 1,21,522
<>4-65 79-35°  9,543 22.448 1,11,341

Born ha v 1,87,125

13. Wjvc1v:i

J4. NanJini

13. Vi ;iLm t

41,666

’7*491

U,«23

HKM-62
(■>2-63
03-64(>4-<>5

1961-62
62-63
63-64
64-^

1961-62
62-63
63-64
64-65

1961-62 
f>2- 63 
<\V<>4 
64-t>5

5 1 >493 2,30 s 13 ,88 " 67,688
57,084 10 ,0 15 9,683 76 ,78 2
6 3,276 4 ,54° 15,005 82.^21
55 -72* 5,668 17,355 78-751

24>5M 1.-997 28,637 55,215
47-809 1,723 12,58 5 6 2 ,1 1 7
50,823 2,305 12 ,13 3 65,261
56,945 2 .6 1 - 4-645 64,207

38 .92> 3 ,9*5 1: 5 3 ,t 22
3-443 4-992 19,921 62,356
54.981 3-833 23-332 <>2,146
50,057 3 -57 1 18 ,54 9 72,177

30,2^7 2 ,5 1 s 20,834 >3*629
39,964 4 ,15 2 1 4 .” 23 5* .S ;g
47-957 2,1 17 14,06r» 64,74c
4 4 ,7 1 1 3,362 20,368 68,441

16. M ^ ra 2 2 ,15 4  1 <*61-62 34,509 2,585 19,445 5 5 *599
02-63 31,30 1 604 10,432 42,337
63-64 45,773 1,70 7 10,772 59,252

64*65 4 5 ,1 1 2 4,467 17,009 66,S&}>



APPENDIX V

(Vide Para 50)

Anti-Pilferage Measures adopted by the Bombay Port Trust 
to prevent thefts in the Docks

(1) A barbed wire fencing on the top of the Dock boundary wall 
along its entire length from the Red Gate to the Green Gate, Alex
andra Dock, has been erected to prevent trespass into the Dock area 
by undesirable elements. Parts of the Dock boundary wall have 
also been raised at crucial points and encrusted with jagged glass. 
Some of the gates in the Prince’s & Victoria Docks, which were sur
plus to requirements have been closed to traffic and barricaded.

(2) Members of the Port Trust staff who detect pilferage of car
goes or who are instrumental in apprehending the pilferers are 
given cash rewards.

(3) The staff of watchmen has been considerably strengthened. 
A system of mobile squads also exists.

(4) A Divisional squad comprising of one Sub-Inspector, one 
head constable and four constables has been recently formed and 
they move round the Docks and carry out surprise checks. There 
is now a trespass squad also for rounding up undesirable elements 
in the Docks.

(5) In addition to the watch and ward staff maintained depart- 
mentally, comprising 282 watchmen, the State Police has its consta
bulary and officers in various orders, both for watch and ward duties 
as well as for law and order duties in the Port area, including the 
Docks. The force comprises one Deputy Commissioner of Police, 
one Superintendent of Police, one Deputy Inspector, 12 Sub-Inspec
tors, 1 Jamadar, 87 Head Constables and 522 Constables. The en
tire cost of the force deputed for watch and ward duties and half 
the cost of the force deputed for law and order duties is paid by 
thiy Administration.

(6) Lock-fasts are being progressively provided at all sheds and 
ware-houses at the Docks, where these have not already been pro* 
vided for the storage of broken or valuable packages which are 
Ulrrfy to attract the attention of thieves. This enclosed space is in
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addition to the ordinary shed pinjra accommodation which is pro* 
vided in each transit shed and warehouse of the Docks.

(7) Arrangements for improved lighting in the Docks area have 
been made.

(8) Entrance to the Docks is regulated by the issue of entry 
permits which are issued only to those who have bona fide work at 
the Docks. Provision to this effect has been made in the Docks By
laws. The design of these permits is changed from time to time. 
Similarly motor lorries and other vehicles for the conveyance of 
goods can only enter the Docks, provided the owner is in possession 
of a permit, issued in this behalf, by the Docks Manager. The issue 
of such permits has also been provided in the Docks By-laws.

(9) The whole system of warehousing uncleared cargoes has been 
reorganised with a view to ensuring that congestion in the transit 
sheds would not occur. This system provides for the removal of 
uncleared cargoes to a central warehouse immediately after expiry 
of the vessel’s last free day. In the central warehouse packages 
are stacked shipwise with marks and number exposed and wide 
gaps left between each stack to prevent mixtures. Sales of un
cleared cargoes have been considerably stepped up so as to ensure 
that the central warehouse does not become glutted with uncleared 
cargoes.

(10) The gap between the floors and the bottom of the sliding 
door on the ground floor opening on the Frere Road side of the 
warehouse have been closed by adjusting the floor levels with addi
tional cement concrete layer.

(11) A line of weighted drums has been provided at some of the 
Dock road gates so as to prevent lorries or cars rushing out of these 
gates.

(12) A snap check of all vehicles plying in the Docks and trans
porting goods, is frequently carried out by the Police with a view 
to detect surreptitious removal of cargoes. Such checks are also 
undertaken by the Bombay Port Trust staff as well as by its watch
men. Similarly checks are conducted of persons found in the Docks, 
with a view to detecting persons who have gained entry to the 
Docks, without being in possession of a Dock Entry Pennit.

(13) An Anti-Pilferage Committee on which are represented the 
Embarkation Commandant, the Customs, the representatives of ship
ping Companies and of the Marine Insurance Association meets bi
monthly when it reviews the incidence of pilferage and cnnsMea
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whether the existing anti-pilferage measures are proving adequate 
for the purpose.

(14) The trees inside the boundary wall abutting Wittet Road, 
have been removed. Arrangements have been made for providing 
and fixing barbed wire on the trunks of the trees located on the 
Municipal foot-path along Wittet Road.

(15) The issue of metal tokens has been discontinued with effect 
from 1st January, 1962.

(16) Arrangements have been made for providing pedestrian 
fencing and turnstiles at Red and Yellow Gates. Alexandra Dock to 
regulate pedestrian traffic in and out of the Docks.

(17) No off duty workers are being allowed to stay in the Docks. 
Entry into Docks of persons holding Dock Entry Permits, i.̂  being 
allowed only when on duty.

(18) Lock fasts are now being manned by tally clerks who main
tain registers of cargoes received and/or removed from the Lock 
fasts for Customs examination and'or delivery.

(19) A  steel pale fencing from Green Gate. Alexandra Dock 
to Ballard Pier Wall, has been created.

(20) Armed guards with powerful search lights are being posted 
on trains moving from the Docks to the yards or vice versa, during 
nights since 23rd May. 1961.

(21) Posting of armed patrols along Harbour Wall berths, as an 
Anti-pilferage measure is under consideration,

(22) A proposal for installation of look-out towers provided with 
search lights at suitable intervals in the Railway yards so that the 
watch and ward personnel could effectively supervise the area of 
the yards is being implemented.

(23) The proposal for calling in Dock Entry photo permits from 
the Port Trust employees proceeding on leave has been implemented.

(24) A wireless van provided by the Police authorities constantly 
patrols the Port, area with a view to maintain close liaison with the 
Port Police and watch and ward personnel of this administration. 
In addition, two jeeps have been provided bv the Bombay Port Trust 
"at its cost to the Port Police to enable them to intensify their pat
rolling of the Port area.
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(25) A proposal for sealing off completely the portions of the 

transit sheds in the Docks earmarked as centres for the examination 
of goods by the Customs with a view to protecting such goods from  
thefts is being implemented.

(26) All Ship Stores when leaving a ship to be covered by a 
written pass issued bv the Master or Owner/Agent of the vessel and, 
such articles when discharged from a ship to be entered in the shed 
log.

(27) Increasing of height of the wall connecting the A & B Ware
house and B & C Warehouses Alexandra Dock with barbed wire a 
top.

(28) At Fre re Basin, the height oi the fencing which seggregates 
the adjoining Malet Bunder is being increased by providing mild 
Steel Angles (inclined at 45 ) over the R.C.C. posts and 5 rows of 
barbed wire running through. Similarly the open vent.iator at Shed 
No. 4 Frere Basin is being closed by expanded metal.

(29) The issue of temporary permits to watchmen of Shipping 
Companies was stopped. They had to be screened by the Yellow Gate 
Police Station before permanent dock entry permits were issued to 
them.

(30) The gap on the top of the chain testing house at Prince’s 
Dock which gave access to thieves was closed. Additional Police 
were posted in the West Yard Alexandra Dock to check pilferage at 
this site.

(31) Steamer Agents were requested to give advance notice to 
the Port Tr:: * of cargoes which were easily subject to theft so that 
they could be kept in the lockfast.

(32) To check the activities of female vagrants and women of 
questionable character who gain entry into the Docks on some pre
text or other and indulge in pilferage, smuggling etc.. a Woman Police 
Wing has been formed comprising of one woman Police Sub-Inspec
tor. 3 women Head Constables and 21 women Police Constables.

(33) Police patrol boats in the harbour have been alerted to keep 
a special watch on lighters transporting cargoes discharged from 
vessels in stream to Bunders to preclude attempts at pilferage by 
organised gangs operating from tiny boats.

(34) Requisite Police assistance is taken to break-up the modus 
operandi of dock thieves who concealed stolen motor vehicle parts 
in the under frames of railway carriages or in the wagons themselves 
when these were shunted out of dock. A scheme for patrolling the
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railway track, along which these thefts occurred, with armed guarda 
and local police on specific beat duties was introduced by the Police 
with encouraging results.

(35) With a view to tightening up the Security system in the 
clocks a scheme has been worked out for reorganising the Watch and 
Ward Staff and co-ordinating the activities of the Port Police and 
the Port Trust Watch and Ward Staff- A Chief Security Officer with 
41 Security force comprising Security Officers as well as Watchmen 
with jurisdiction over the entire Docks and Port Trust Bunders and 
Port Trust Railway system having unified control over the entire 
Port Area has been appointed. Linked with the scheme is the open
ing of a Presidency Magistrate's Court to try cases arising exclusively 
in the Port area.

(36) A Deputy Commissioner of Police has been specifically 
appointed for the Port.
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APPENDIX VII

(Vide para 85)

Functions of Chairman of Bombay Port Trust

Under Section 19 (2) of the Bombay Port Trust Act, the Chairman 
has to exercise supervision and control over the acts and proceedings 
of all employees of the Port Trust in matters of executive adminis
tration and in matters concerning the accounts and records of the 
Board. As far as the day-to-day administration is concerned, the 
other Trustees are not directly concerned. In order that the Chair
man should have sufficient time to concentrate on matters of general 
importance, e.g., development of the Port capacity, streamlining and 
reform of administration, matters of policies relating to economic 
and fiscal aspects of the Port working and enhancement of labour 
productivity and welfare, etc. it is necessary that he should get suffi
cient assistance in routine matters of day-to-day administration. 
With this end in view, a post of General Manager was crealod at the 
Port. Primarily, he deals with labour matters. He is also expected 
to co-ordinate the activities of the various departments of the Port 
Trust. However, the work relating to labour has continuously grown 
both in volume and complexity with the result that the Gtneral 
Manager does not have sufficient time to spare for effective inter
departmental co-ordination. There had been a persistent request 
from the Shipping interests during the past throe years for the crea
tion of a post of Additional General Manager, who, in particular, 
could devote sufficient time to matters relating to traffic and give 
on-the-spot decisions after co-ordinating with-other organisation, e.g. 
the Government Railways, Customs, Imports & Exports Trade 
Control, etc.

After careful examination of the proposal and witlj the approval 
of the Board of Trustees, the Chairman is approaching Government 
for the creation of a post of an Additional Genrral Manager.

The General Manager will be relieved of his responsibilities in 
connection with labour matters which will be handled by the Addi
tional General Manager. The General Manager will devote his 
attention to traffic matters which have of late assumed considerable 
importance particularly with the phenomenally large imports of 
foodgrains with their attendant problems of accelerated discharge 
and quick clearance and co-ordination of all interests concerned.

H8
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A Working Group has been constituted at the Port consisting of 
the General Manager, the Docks Manager, the Railway Manager, the 
Additional Mechanical Superintendent, the Chief Engineer, represen
tatives of the Shipping and Stevedoring interests, the representatives 
of the Central and Western Railways, the Regional Director of Food, 
two representatives of labour. Deputy Chairman. Dock Labour Board, 
and the Deputy Commissioner of Police, ‘Port’. The Group meets 
twice a week and will meet oftener when the grain imports, will 
gather momentum from April The overall directional command for 
the Group has been given to the General Manager. Simultaneously, 
with streamlined arrangements for the quick discharge and clearance 
of foodgrains, the General Manager will also devote special attention 
to quick handling and clearance of general cargo so that the general 
cargo interests are not sacrificed and there will be no detention 
either to the general cargo vessels or to foodgrains tankers. The 
General Manager will also be in a position to bring about inter
departmental co-ordination. The General Manager will be entrusted 
with important vigilance matters. A post of Deputy Chairman of 
the Port Trust has been proposed in the amendments to the Bombay 
Port Trust Act.

The Additional General Manager, who has been the Chief Account
ant of the Bombay Port Trust, and has had long experience of labour 
matters and conditions of service, will deal with labour matters. In 
addition, he will also supervise the Planning & Research Cell which 
has been established at this Port for economic and traffic investiga
tions. perspective planning, analysis and interpretation of statistics, 
manpower planning, cargo handling and transportation methods, 
economy measures, cost benefit studies, rating problems, etc. With 
his financial background, the Additional General Manager will also 
scrutinise proposals having financial implications from the Estate 
Department concerning the Port Trust’s landed estates.

An experienced Deputy Docks Manager has been placed in charge 
of liaison at his level with the Government Railways. Customs. Orga
nisation of the'Regional Director of Food, etc., to bring about speedy 
co-ordination in traffic matters. An Assistant Railway Manager has 
been also given the special responsibility for quick clearance of food- 
prains from the docks.

Under Section 23(2) of the Bombay Port Trust Act. certain pow
ers of the Chairman have been delegated to the Heads of Departments 
in respect of employees whose monthly maximum salary does not 
exceed Rs. 350. It has been proposed to increase the limit to Rs. 575. 
The Chief Engineer has been empowered to purchase stores upto •



limit of Rs. 20,000 and to accept tenders for works upto a limit of 
Rs. 50,000. The Mechanical Superintendent can accept tenders upto 
A limit of Rs. 10,000, and the Controller of Stores has been empowered 
to purchase stores upto Rs. 20,000. It is being examined to what 
extent these limits could be increased.

It has also been suggested to Government that, on the lines of the 
Major Port Trusts Act, the Bombay Port Trust Act may be amended 
to provide for delegation of certain powers of the Board to the 
Chairman and of the Chairman’s powers to the Deputy Chairman, the 
Heads of Departments and other Officers subject to the supervision 
and control of the Chairman.

Certain amendments to the Bombay Port Trust Act to increase the 
existing powers of the Board and the Chairman have been recom
mended to Government as in the annexed statement. It has been 
added that, in order to allow flexibility, there should be a further 
clause providing that the increased limits which have been suggest
ed may be increased further by Government by notification as may 
be necessary from time to time.
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Statement showing the amendments to the Bombay Port Trust Act 
to increase the powers of the Board and the Chairman recom
mended to Government.

(1) Section 16A—The Board’s powers to enter into contracts 
should be raised from Rs. 7 lakhs to Rs. 25 lakhs.

(2) Section 17—The Chairman’s powers to enter into contracts 
should be raised from Rs. 5,000 to Rs. 1 lakh.

(3) Section 18—The Board’s power to compound suits for breach 
of contract should be raised from Rs. 25,000 to Rs. 2 lakhs and the 
Chairman should be empowered to enter into settlements involving 
sums not exceeding Rs. 25,000 in any case.

(4) Section 21—With the exception of the posts of artisans, 
porters, labourers and muccadums, and persons employed in the 
waiting or refreshment rooms and temporary posts on a monthly 
salary not exceeding Rs. 150, the power to sanction the creation of 
posts vests at present in the Board, subject to the sanction of Gov
ernment in the case of posts on scale of pay rising upto Rs. 1,000 or 
more. We have suggested empowering the Chairman or the 
Deputy Chairman to create posts, the maximum monthly salary of 
whtA, exclusive of allowances, does not exceed Rs. 1,250, and to 
determine the allowances to be attached to such posts.
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(5) Under Section 23(1), the Chairman is empowered to appoint 
and deal with the services of employees whose maximum monthly 
salary, exclusive of allowances> is less than Rs. 1,000. We have pro
posed the raising of the limit to Rs. 2,000.

Under Section 23(2), the Chairman is empowered to delegate 
his powers of appointment, etc., under the preceding sub-section to 
the Heads of Departments in respect of employees whose monthly 
maximum salary, exclusive of allowances, does not exceed Rs. 350. 
We have suggested the raising of the limit to Rs. 575, which is the 
maximum of the scales of pay for class III employees after the 
revision of the grades consequent on the recommendations of the 
Second Pay Commission.

(6) Under Section 24, the prior sanction of the Central Gov
ernment is necessary to the appointment, etc., of an employee 
whose maximum monthly salary, exclusive of allowances, is 
Rs. 1,000 and above. We have suggested that the prior sanction of 
the Central Government may be dispensed within the case of em
ployees drawing a maximum monthly salary, exclusive of allow- 
anes, upto Rs. 2,000.

(7) Under Section 41-A, the Board is required to establish sink
ing funds in respect of loans raised by it. The sums so set apart are 
required to be invested in public securities or in such other securi
ties as the Central Government may approve. We have suggested 
that the Board be authorised to invest such sums in fixed deposits 
in any Bank appoved by the Central Government.

(8) Under Section 42-K, the Board has the power to borrow 
money by means of temporary overdrafts or otherwise by pledging 
the debentures or other securities held by them in their reserve 
funds or on the security of their fixed deposits in their banks, 
subject to such overdrafts or other loans not having a longer 
currency than six months, and not being taken without the pre
vious sanction of the Central Government if at any time in any year 
the amount of such overdrafts or other loans exceeds Rs. 10 lakhs. 
We have suggested that the period of six months be extended to 
one year, and the monetary limit of Rs. 10 lakhs be raised to Rs. 50 
lakhs. Section 49 of the Act sets out in detail how the moneys 
credited to the general accounts of the Board are to be extended. 
We have suggested that the Board be empowered to advance funds 
to Cooperative Societies of employees.

(10) Under Stttfoh 36 6* the Act, no sum exceeding Rs. 15,000 , 
*Wch Is not included in an estimates aprpoved by Government.
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may. be expended save in case of a pressing emergency. .We have 
juggested that the limit of Rs. 15,000 be raised to Rs. 2 lakhs.

(11) Under Section 56-A, no expenditure can be charged by 
the Board to Capital without the previous sanction of the Central 
Government. We have suggested that the sanction of the Govern
ment should not be required in the case of Capital expenditure not 
exceeding Rs. 5 lakhs.

(12) Under Section 56-B. the sanction of the Central Govern
ment is necessary to the wrile-off of losses exceeding Rs. 2,500 in 
any individual case or exceeding Rs. 50,000 in the aggregate in any 
one year. The Chairman has the power to write-off losses not 
exceeding Rs. 500 in any individual case and Rs. 10,000 in the 
aggregate in any one year. Wc have suggested the raising of the 
Board’s powers of write-off to Rs. 25,000 in any individual case and 
Rs. 3 lakhs in the aggregate in any one year, and the Chairman’s 
powers to Rs. 10,000 in individual cases and Rs. 1 lakh in the 
aggregate in a year.

(13) Under Section 68. the Board is empowered inter alia, to 
execute such works outside the Port limits as may be necessary for 
the protection of the works executed by the Board within the Port 
limits. We have suggested the removal of this restriction by em
powering the Board to undertake such works and provide such 
appliances within or without the limits of the Board as may deem 
expedient.

Under this Section, no new work, estimated cost of which 
exceeds Rs. 10,000, can be commenced by tl\e Board until a plan 
and estimate of such work has been approved by it, nor shall any 
new work, the estimated cost of which exceeds Rs. 2 lakhs, be 
commenced until such plan and estimate is approved by the Central 
Government. We have suggested the raising of the above mone
tary ceilings from Rs. 10.000, to Rs. 1 lakh and from Rs. 2 lakhs to 
Rs. 25 lakhs.

(14) Under Section 68-A, the Chairman can direct the execution 
of any work, the cost of which does not exceed Rs. 5.000, and may 
enter into contracts for the execution of such works. We have 
suggested the raising of these powers from Rs. 5,000 to Rs. 50,000, 
and the inclusion of the purchase of materials, stores, etc., in the 
Chairman’s powers under this Section.

(15) Under the existing Act, the Board has no power* to under
take any work on behalf of an outside party. It sometimes 
becomes necessary to undertake works of a specialised nature, e.g.,



diving; dredging, etc., for outside parties, such as the State Govern
ment the Railways or the Municipality. We have suggested the 
insertion of a new Section to empower the Board to undertake 
works on behalf of outside parties on agreed terms and conditions.

(16) Under Section 88, the Board have the power to cancel the 
allotment of any premises made to any employee of the Board. 
We have suggested that the Board be empowered also to terminate 
the lease of any property of the Board given to lessees/tenants 
for violations of the terms of leases/- tenancies.



APPENDIX VIH

(Vide Para 91)
Recruitment of Officers and Staff, Port of Bombay.

Officers:
Recruitment to the Officer cadres is almost always made at the 

stage of the juniormost post in the Officer cadre, intermediate re
cruitment being rare. In most non-technical Departments, a quota 
of 33$ per cent is reserved for the promotion of suitable Class m  
employees. In the Engineering Department, a quota of 20 per cent 
has recently been reserved in the cadre of Sub-Engineers for the 
promotion of Class III employees who hold a diploma in Civil 
Engineering and have put in at least 8 years’ service.

When direct recruitment is made to any Officer’s post, applica
tions are invariably invited by advertisement, a copy being sent to 
the Central Employment Exchange. The applications received are 
initially screened by a Committee consisting of the General Manager, 
the Head of the Department concerned and one other Head of 
Department. The composition of the Committee is sometimes 
slightly varied according to requirements, in the case of technical 
Departments. The recommendations of the Committee are submit
ted for final orders to the Chairman, who is empowered under the
B.P.T. Act to sanction appointments to posts whose maximum grade 
pay is less than Rs. 1.000'-. In the case of posts carrying a maxi
mum grade of Rs. 1,000 or over (e.g. posts of Pilots), the appoint
ment has to be sanctioned by the Board of Trustees, subject to the 
sanction of the Government of India.
Class III Posts:

Recruitment to indoor clerical cadres is made at the level of ‘B’ 
scale (i.e. Lower Division) Clerk. The Empioyment Exchange is 
periodically requested to send a list of candidates possessing the 
qualifications laid down for direct recruitment, and the candidates 
are subjected to a written test and an interview by a Committee of 
Officers (known as the “Staff Selection Committee”) appointed by 
the Chairman every year. The selected candidates are placed on a 
waiting list and are allotted to various Departments of the Port 
Trust as and when vancancies arise.

Recently, 20 per cent of the vancancies in the posts of *B’ scale 
Clerk in all the Departments have been reserved for Class IV em
ployees in the entire Port Trust who pass the S.S.C. examination.

« 4
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Hie selection of candidates for these vacancies is made by means of 
a written test conducted by the Staff Selection Committee.

Recruitment to outdoor Clerical posts is made by the respective 
Departments by a process of selection by ad hoc Departmental Com
mittees from among candidates sent by the Employment Exchange. 
A quota of 20 per cent to 50 per cent in these cadres is reserved for 
the promotion of suitable Class IV employees in the entire Port 
Trust who pass the S.S.C. examination and are found suitable by the 
respective Departmental Committees.

Posts of artisans and comparable posts are filled primarily by the 
promotion of Clans IV employees already employed in the Depart
ment and Section concerned, who pass a trade test (or equivalent 
test) conducted departmentally. In the event of no suitable Class 
IV employee being evailable in the Department or Section concern
ed, the vacancies are circulated to Class IV employees of other Sec
tions of the Department or to other Departments of the Port Trust 
and filled in the manner already described. If no suitable candidates 
are thus available, the Employment Exchange is requested to send 
candidates for consideration.

Class IV:
In the event of no retrenched employee being available, recruit

ment is made from amongst candidates sent by the Employment 
Exchange, after screening by ad hoc Departmental Committees. 
In the case of certain specialised services e.g. the marine services, 
where the Employment Exchange is usually unable to supply our 
requirements, recruitment is made from the open market alter 
selection by ad hoc Departmental Committees.

General:
All the recruits to the Port Trust services are required to be 

Indian Nationals and to pass the prescribed test for physical fitness. 
Existing employees are eligible to compete with outsiders for 
vacancies reserved for direct recruitment provided they have the 
necessary qualifications prescribed for the post
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BOMBAY PORT TRUST 
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1 M/t. R.K. Dundii (Eastern) i-9-i9j810 76,518-00 76,ji8-oo H.C. Suit No. 3 of 1959. TbeCompmy
United, ji-j-tjij hiving gone into liquidity the

premises hive beto trwfentd to 
mother pirty tod ill the inenhiK

) KhM Bihidur Sit, Miherbhibh wi-ijfl to m f  H07* 2,846'28 H.C Suit No, 1121 of 19)8, The pmy
Hiji Kiderbcbh ji-j-ijjj is liquidating the itretn byimal-

menu.

3 Bii Khuthed Khuum Qmssi> 1-2*1958 to 3,319*66 M135-78 63,183*88 A fieth suit is proposed to be filed
mill 31-3.1965 by the solicitor! u there tre Muni-

dpil irron 1I10 on moit of 
property tues,

4 ShriMounmNuiyenDeiii 1-6*1951 to 1,75,075-24 1,58,234*81 16,840-43 The property wis tittched by the
31.3-1965 Collector of Bombiy. A piopcMl

for reguluizitioii in the otme of 
the purchiser of the property hu 
been submitted for Botk’soamder*



< Shrt Sluntiltl M. Shah . 1-7-1951 to
3I*)sl9^5

6 Bal Biadtdcri f t  H tlvn . 1-8-1958 to
31-3-1965

7 Shri Rupji Kinji . . 1-4-1954 to
31*3-1965

Total

57,442-03

82,436-03

7^ 3*422*76

91,058-82



27,290*75 63,768*07 H.C. Suit No. 331 of 1959. The
Court Decree is proposed to be 
executed.

57,442’03 C.GC. Suit No. 3629 of i960.
The case has yet to cone on 
Board for hearing.

39,000 00 43,436-03 C.GC. Suit No. 2329 of 1956. Decree
obtainedj execution of the Decree 
is under consideration.

4.75>906*04 2,471516-72
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APPENDIX X
Summary of conclusions/Recommendations con

tained in the Report

Serial Reference to Summary of conclusions/
No. Para No. of Recommendations

the Report

1 2  3

I 4 The Committee feel that to handle the large
volume of traffic at Bombay Port which has 
progressively increased from 7-6 million tonnes 
in 1951-52 to over 17 million tonnes in 1964-65, 
it is necessary to mechanise the handling opera
tions increasingly, besides providing other faci
lities like additional deep berths etc. The Com
mittee regret that utilisation of provision for 
mechanisation in the First Plan period could 
have been only 67 per cent and in the Second 
Plan Plan period only 34 per cent. They are, 
however, glad to note that the provision made 
in this behalf during the Third Plan is expected 
to be almost fully utilised. The Committee 
would like to draw attention of Government to 
the suggestion made by them in their Sixty- 
seventh Report on Calcutta and Haldia Ports to 
the effect that an expert committee may be con
stituted to go into the problems of mechanisa
tion of ports not only with a view to suggest 
improvements in technology and practices but 
also to standardise the equipment as much as 
possible and suggest measures for its indigenous 
manufacture.

a 5 The Committee are glad to note that the Rail
ways have introduced recently a pilot scheme 
for running container service between Ahmeda- 
bad and Bombay The Committee need hardly 
stress that there should be coordination between 
the Railways and the port authorities so that 
the container servifce as increasingly put Into 
use for export of goods as thi* facilitates quick 
and safe handling of goods.
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I I  3

The Committee hope that in the light of ex
perience gained in the operation of container 
service scheme in Bombay, it would be exten
ded to other areas and ports. The Committee 
would reiterate the earlier recommendations 
made by them in their Sixty-seventh Report on 
Calcutta and Haldia Ports to the effect that re
search should be undertaken to devise “the 
most suitable and forward looking methods of 
handling general cargo so as to take full ad
vantage of modem technology and practices fol
lowed in ports of advanced countries” . .. .“There 
should be close coordination between the port 
authorities/Ministry of Transport and Railways 
concerned/Ministry of Railways in the matter 
of devising best means for transferring goods 
from ships into the wagons and vice versa.'

j The Committee are distressed to note that the
contract for 56 cranes which was placed on M/s 
Jessop & Co. in December, 1957 and was to be 
executed in 31 years i.e.. by June 1961, has 
actually been completed in 8 years i.e.. by 
December 1965, with the result that the delay 
has not only impeded the installation of the 
cranes as scheduled but has also resulted in in
creasing the cost of the cranes from Rs. 168 
lakhs to about Rs. 193 lakhs i.e., by 15 per cent. 
The Committee feel that the abnormal delay 
of 44 years in the delivery of cranes cannot be 
wholly attributed to causes beyond the control 
of the manufacturers. They feel that had there 
been a penalty clause in the contract, the deli
very of the cranes would not have been delayed 
for so long.

In order to avoid such unhappy situations 
which affect adversely the operational efficiency 
of the port, the Committee cannot too strongly 
suggest that all contracts should invariably 
provide for a suitable penalty clause for delays 
in future.

7 The Committee urge that firm orders for these
cranes should be placed on indigenous manufac
turers without delav so as to enable them to plan 
their manufacturing programme in advance.
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i 2 s r.

5 9 The Committee regret the frequent break*
downs of cranes which apart from causing extra 
repair expenditure affect adversely the turn- 
round of ships- It needs no emphasis that effi
cient working of the cranes is of paramount im
portance for port operations. The Committee 
recommend that effective measures should be 
taken by port authorities to maintain the cranes 
in working order by introducing preventive 
maintenance, attending to breakdowns promptly 
etc.

The Committee are concerned to note that 
delays have also been caused in shifting cranes. 
They would urge the port administration to 
make adequate and timely arrangements for 
shifting of cranes to avoid delays on this 
account.

4  11 The Committee would like an expert survey
to be made of the condition of hydraulic cranes 
having regard to their efficiency of performance 
and the cost of maintenance. The Committee 
would suggest that in the light of the finding* of 
of the expert survey a phased programme for re
placement of hydraulic cranes by modem cranes 
may be drawn up. In the meantime, the Com
mittee cannot too strongly stress the importance 
of efficient maintenance of the hydraulic cranes 
so that the incidence of breakdowns is reduced 
to the minimum.

7 !3 The Committee note that a sub-committee of
Chief Engineers’ of Major Ports which was con
stituted to consider the standardisation of machi
nery, equipment and plant used at different 
ports has brought out a number of booklets 
containing standard specifications for forklifts, 
mobile cranes, towing tractors and trailer. They 
would like the Ministry of Transport to take 
initiate in the matter and draw up a programme 
for standardization and mechanisation of handl
ing equipment at the ports so that an effective
beginning can be made ij) this direction at least 
in the Fourth Plan Standardisation should be
done in consultation with the Ministry of In
dustry having regard to the availability of 
manufacturing capacity within the country. The
Committee need hardly add that standardise-
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8 14 tion would make for manufacture of equipment
in sizeable numbers which should help in re
ducing the cost of production as also of repairs 
and maintenance.

The Committee are unable to appreciate the 
appointment of a firm of efficiency experts to 
undertake an expert study of the working of the 
Mobile Crane Section of the Bombay Port Trust 
at a fee of Rs. 50,000 when none of the recom
mendations made by them could be implement
ed in actual practice.

The Committee consider that port authorities 
should devote special attention to the work of 
maintenance of mechanical handling plant and 
should conftitute a cell of technical men within 
their own organisation who are fully conversant 
with the working conditions. The cell should 
undertake a systematic study of the performance 
of the mobile cranes and other handling equip
ment and devise measures to effect economy and 
improve efficiency.

The Committee are unhappy to find that the
9 16 port authorities took one year to finalise the

specifications for the dredger and another year 
to call for and open the tenders and 18 months 
more to accept the tender and place firm order 
for manufacture. The net result has been that 
no part of the Second Plan provision for dredger 
was utilised and the dredging fleet continue to 
suffer for want of adequate strength.

to 17 The Committee are unhappy that it has not
been possible for the Port to utilise provision 
in the Third Five Year Plan for replacement of 
two dredgers, F.C.G. “Flamingo" and G.D. 
“Priestman”, which are both more than 40 years 
old and on which heavy maintenance expendi
ture is being incurred, has not been utilised. 
The Committee deprecate the leisurely manner 
in which the port authorities have proceeded 
with the question of replacing these dredgers by 
suction/grab dredgers. The Committee would 
stress that the Port Authorities should without 
further delay carefully assess the performance 
of the existing fleet of dredgers the re
quirements and draw up a firm propramme for
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replacing the old dredgers and for augmenting 
the fleet so as not only to catch up with arrears 
of dredging but also to cope with adequately the 
future requirements, which are bound to in
crease, with the implementation of the Dock 
Development Scheme.

The Committee would like to invite attention 
of Government to suggestion made by the Com
mittee on Transport Policy and Coordination in 
para 7 of Chapter 9 of their report that by 
mobilising indigenous manufacturing capacity, 
most of the equipment required by the ports 
can be made available within the country in a 
comparatively short period- The Committee 
would like Government to develop, in an inte
grated manner, manufacturing capacity for dred
gers within the country, as early as possible.

The Committee find that the Secretary, Min
istry of Transport in a communication dated the 
18th June, 1958 to the Chairman Bombay Port 
Trust on the Second Plan schemes for the port 
had unequivocally stated that, “coming to the 
scheme for the dredging of the main harbour 
channel, fortunately there are no two opinions 
on the need for the scheme. It is a question of 
only waiting for the technical data to become 
available for a proper estimate to be made. I 
have no doubt that the World Bank will consider 
this project well qualified to receive loan assis
tance from them.” The Committee, therefore, 
cannot help concluding that the main reason for 
not utilising at all the Plan provision for capital 
dredging in the Second Plan period was gross 
delay in the completion of studies to estimate the 
extent of dredging required and in deciding the 
disposal of spoil.

Even in the Third Plan only Rs. 2 86 crores 
out of a provision of Rs. 4 crores would be spent 
for dredging. This shortfall is all the more re
prehensible considering that capital dredging of 
the main harbour channel which was originally 
scheduled to be undertaken in the Second Plan 
would not be completed even by the end of the 
Third Plan.

The Committee also depricate the lack of ad
vanced planning on the part of the port authori
ties in as much as they have taken three years to
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recruit and train Dredging Masters for D.S.D. 
Vikram.

The Committee find from the Annual Report 
of the Port for 1964-65 that four dredgers out of 
nine are working double shift. The Committee 
would like the port authorities to examine at an 
early date the question of working a double shift 
on other dredgers particularly Vikram which is 
the latest addition to the dredger fleet. The Com
mittee would like to emphasise that the port 
authorities should take up earnestly the work 
of Phase III of capital dredging of the harbour 
channel and complete it preferably during the 
financial year (1966-67) but in no case later than 
December, 1967 so that the entry of bigger ships 
into the dock area is not impeded.

13 20 The Committee note that there has been a
marked tendency for increase in the dredging 
cost. For example, the cost of dredging per unit 
of 100 cubic feet by D.S.D. Vikram in Prince’s 
and Victoria Docks Channel has risen from 
Rs. 1’67 in 1962-63 to Rs. 4-16 in 1964-65. Simi
larly the cost of dredging 100 cubic feet by 
“Chelura” in Alexandra Dock Entrance Channel 
has increased from Rs. 15:36 in 1962-63 to 
Rs. 19* 11 in 1964-65.

It is also significant that while the charges 
paid to the contractor for dredging the main 
channel by the port authorities were Rs. 2'25 
per cubic yard, the departmental cost is expect
ed to be Rs. 2- 50 per cubic yard. This brings out 
clearly the vast scope that exists for effect
ing economy in operations by improving effi
ciency and reducing overheads. The Committee 
would like the port authorities to carefully ana
lyse the reasons for high operational cost and 
take suitable remedial measures to bring it down.

*4 21 The Committee find that the cost of mainten
ance of D.S.D. Vikram which was acquired only 
in 1962 has gone up from Rs. 27.701 in 1962-63 
to Rs. 1,38,111 in 1964-65. Similarly there has 
been steep increase in the cost of maintenance of 
and repair of G. D. Moorhen which has increased 
from 92.981 in 1961-62 to Rs. 1,90,229 in 1964-65 
and of H.G.D. Chelura from Rs. 2,73,092 in 1961- 
62 to Rs. 3,69,346 in 1964-65.



The Committee are surprised at such steep 
rise in maintenance and repair expenditure on 
dredgers and are not convinced by the reasons 
advanced by the port authorities in this behalf- 
They would suggest that reasons for increase in 
maintenance expenditure on each of the dredgers 
should be carefully examined with the help of 
technical experts and that suitable measures 
devised to reduce the repair bill.

The Committee find it difficult to appreciate 
how the crew of dredgers apart from the repair 
mechanics, can prove of such technical assistance 
in the execution of repairs as to justify their 
being engaged even over their normal working 
hours, resulting in payment of overtime to them 
as a regular measure during the lay-up periods. 
The Committee would like the matter to be fully 
investigated with a view to stop payments of 
any unnecessary overtime allowance.

The Committee are perturbed to find that 
during 1964-65, the D.S.D. ‘Vikram’, which was 
acquired in November. 1962, was inoperative for 
more than four months and that four other 
dredgers S.D. “Widgeon’; S.D. ‘Moorhen’, 
M.H.G.D. ‘Vikas’, FGC. ‘Flamingo’ were similarly 
inoperative for more than four months. The 
Committee cannot help concluding that there Is 
something basically wrong in the working, main
tenance and the repairs of the dredgers. They 
feel that there should be a proper enquiry into 
the matter and would like the port authorities 
to take effective measures to rectify the prevail
ing state of affairs.

The Committee would like Port Authorities 
to urgently go into the question of providing 
adequate crane and customs facilities for dis
charging and clearance of cargoes through lighters 
at Frere Basin and at the Bunders.

They would like the Port Authorities to go 
into the question of making available a suitable 
Bunder for execution of repairs to lighters so as 
to facilitate their maintenance in good wopfctal 
conditions.

The Committee consider that in view of #»* 
heavy cost being incurred on repairs of tugs (Uld
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the number of days for which they remained ino
p e r a t iv e ,  due priority should be accorded for the 
acquisition of additional tugs to meet the require
ments and to replace the old worn out tugs. In 
this connection the Committee would like to in
vite attention to para 69 of their Report on Mor- 
mugao Port where they have urged that as far 
as possible, the requirements of tugs should be 
met from indigenous sources and that Govern
ment should help in the manufacture of tugs at 
economic cost by giving necessary facilities.

The Committee suggest that a review of the 
repairing facilities in Bombay Port for tugs and 
other maritime vessels may be made at an early 
date, keeping in view the existing and the anti
cipated requirements when 9 additional tugs are 
acquired so that necessary facilities can be deve
loped on planned basis.

The Committee are concerned to note from the 
statement in the Appendix, the rising cost of ope
rations, maintenance and repairs on the launches. 
In particular, they note that the cost of annual 
repairs on the following launches has been on 
the high side and that in the case of two launches 
it has even exceeded in some years their original 
capital cost: —

LAUNCH CAPITAL ANNUAL REPAIRS 
COST COST

1. Swift
2. Gull
3. Shewa
4. Vigilant
5. Mora
6. Wavelet

Rs.
47,569
35,241
27,755
14,823
22,154
41,666

Rs.
48,043 (1962-63) 
26,881 (1961-62) 
16,453 (1961-62) 
20,834 (1961-62) 
19,445 (1961-62) 
28,637 (1961-62)

The Committee urge that the working of the 
launches may be reviewed with reference to 
their operational efficiency, their annual main-
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tenance and repair charges as also their present 
replacement costs so that a phased programme 
may be prepared for their early replacement.

The Committee would also like the Govern
ment/Port Authorities to carefully go into thQ 
reasons for the inordinately high cost of repairs 
of launches and to examine whether these high 
costs were justified, whether there is even now 
scope for reducing the repairs cost by reducing 
the workshop and the materials cost for repairs.

2 The Committee recommend that high priority
33 should be given to the question of acquisition of

new launches to meet the existing requirements 
anrf anticipated requirements in the Fourth Plan. 
In particular, they would stress the need for the 
acquisition of passenger-cum-water boats so as to 
eliminate the hiring of launches to carry work
men on which an expenditure of over Rs. one 
lakh is being incurred annually and to augment 
water-carrying capacity of boats to supply water 
to ships.

22 36 The Committee regret to note that Government
have not been able to provide sufficient dry dock
ing facilities at the major ports of Bombay and 
Calcutta thereby denying the much needed re
pair facility to the Ships calling at the Indian 
ports resulting not only in the loss of foreign ex
change earning but also expenditure of foreign 
exchange on repairs to Indian ships at foreign 
ports.

23 37 The Committee are unhappy to note that al
though there is pressing demand for increasing 
dry docking facilities the Hughes Dry Dock re
mained vacant for 58 days. 36 days and 47 days 
during the years 1962-63. 1963-64 and 1964-65 res
pectively on account of maintenance and repairs 
works being carried on.

It is all the more surprising that this dry dock 
also remained idle for as many as 27, 47 and 41 
days during the years 1962-63, 1963-64 and 1964- 
65. respectively for lack of demand. Considering 
the performance of the other dock viz. Mere- 
wether Dry Dock, the working of this dock would 
appear to be very unsatisfactory. The Commit-
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tee would like Government to investigate the 
reasons for the Hughes Dry Dock remaining 
vacant every year for abnormally long periods on 
account of maintenance and repairs, and lack of 
demand, and to take suitable remedial measures, 
such as proper maintenance, wide publicity of 
facilities available etc., to ensure that it is utilised
to the maximum extent possible.

39 The Committee are surprised at the argument
advanced to justify the lack of coordination bet
ween the Mazagon Dock and the Bombay Port 
Trust—both Government concerns. They feel— 
as the Mazagon Dock is a ship repairing company 
with some dry docks and the Bombay Port Trust 
without being a ship repairing concern possess 
dry docks, there is all the greater necessity of 
coordination in the utilisation of ship repairing 
facilities available in the two units.

In view of the paucity of dry docking facilities 
within the country to meet growing demand and 
the heavy expenditure involved in providing 
additional dry docks, it is of paramount import
ance that the available facilities are put to the 
maximum use. This becomes apparent when it 
is noted that the Hughes Dry Dock of the Bom
bay Port remained vacant for long periods on ac
count of lack of demand. The Committee recom
mend that immediate steps should be taken by 
Government to bring about the much needed 
coordination in the dry docking programme bet
ween the two organisations.

25 40 The Committee note that decision on the pro
vision of a dry dock in Bombay will be taken on 
the completion of the Master Plan for the deve
lopment of Bombay Port. In this connection the 
Committee would suggest that Government 
should examine the question of suitably lengthen- 
mg the Hughes Dry Dock in order to accommo
date larger vessels.

26 42 ^ he Committee would like Government to pay
urgent attention to the problem of absence of 
berths for execution of repairs as also inadequacy 
of raw materials which have been hampering the 
full utilisation of the existing ship repairing capa
city within the country. In this connection the
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Committee would like to draw attention to their 
recommendations on ship repairing industry con
tained in paragraphs numbers 67 to 70 of their 
Sixty-seventh Report on ‘Calcutta and Haldia 
Ports’. The Committee are confident that if 
adequate facilities are made available to the long 
established ship repairing industry, it would go a 
long way in saving foreign exchange being in
curred on repairs to India’s ships abroad. In fact 
it should be made possible for Indian ship repair 
yards to earn valuable foreign exchange by 
undertaking repairs to foreign ships.

27 45 The Committee feel that whenever there is oc
casion to withdraw the Port Police Force it 
should be done with the knowledge of the Chair
man Port Trust so that adequate alternative ar
rangements may be made for the security of the 
port area during the period of their absence.

46 The Committee note that a scheme for re-or-
ganising and integrating the Port Security Force 
on the lines of the Railway Protection Force is 
under consideration. They hope that Govern
ment would take an early decision in the matter 
in order to provide complete control of the port 
administration over their security staff to pro
mote functional efficiency in protecting properties 
of the port.

29 50 The Committee are perturbed to find that both
the incidence of cases of theft and the value of 
goods pilferred have increased considerably 
during the last three years. It is possible to 
argue that the value of goods recovered has also 
comparatively gone up and that the net value of 
untraced pilferred goods has not increased too 
steeply. The Committee, however, cannot over
look the fact that the shipping agents, trade, in
surance companies etc., have categorically stated 
that the pilferage in the port is extensive and 
that it is carried out on an “organised basis”. The 
Committee note that comprehensive anti-pilfer
age measures have been taken just recently by 
port authorities to reduce the incidence of thefts. 
In particular, the Committee would like the Port 
Authorities to prevent entry of unauthorised per
sons in the dock area, remove uncleared cargoes, 
particularly precious cargoes, from open area.
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provide lock-fasts in all sheds and warehouses 
and in general intensify patrolling. The Com
mittee would also like special measures to be
taken to reduce the incidence of pilferage on the 
Port Railways by intensifying check of railway 
wagons, patrolling of railway track, provision of 
suitable lookout towers fitted with searchlights 
etc.

30 51 The Committee would like the Port authori
ties to make every effort to speed up disposal of
cases. In particular, the Committee would sug
gest that Port or Government employees found 
guilty of pilferage should be sternly dealt with 
so as to act as a deterrent to others.

31 52 The Committee commend the scheme for giv
ing rewards to staff for detecting pilferage cases 
but they feel that the scheme should be given 
wider publicity amongst the staff and adequate 
rewards should be given so as to enlist whole
hearted cooperation of the employees in check
ing pilferage.

32 55 As the rail transport position has considerably
eased in recent months the Commit.ee would 
like the Railways to meet in full the demand
oi the Port Trus: so that goods can be cleared 
from the Port expeditiously.

33 56 The Committee would like the Railway Board
to take an ea r ly  decision on the question of ac
cording due priority for movement of sea-borne 
cargo oy rail from Bombay Port to inland des
tinations.

34 ^  Tiie Committee apprehend that the reduction
in stall' which was made in 1952 on the recom
mendations of a senior officer of Central Rail
way have hccr more than neutralised with the 
efllux of tune.

The Committee also consider that there is 
urgent need for planning the layout of the port 
railway yards so as to ensure efficient movement 
of traffic- on completion of Dock Expansion 
Scheme.

The Committee would, therefore, recommend 
that Government should constitute an expert 
committee consisting of senior officers drawn

2940 (a il) L .S.— 10.



from the Indian Railways to thoroughly exa
mine the working of the Port Railway and 
suggest concrete measure to effect economy. 
They would also like the expert committee to 
draw up in detail plans for the development of 
rail facilities in the port areas keeping in view 
the anticipated requiren.?n:; on completion of 
the Dock Expansion Scheme and the develop
ments envisaged in the Master Plan.

The Committee note that a proposal has been 
made by the Bombay Port Trust to increase the 
Port Trust Railway charges which is awaiting 
the sanction of the Railway Board. The Com
mittee hope that an early decision in the matter 
will be taken by Government.

The Committee would suggest that the ques
tion of introducing gradually diesel locomotives 
on the Port Trust Railways with a view to im
prove their efficiency may be examined. They 
would like that suitable provision for manufac
turing these diesel locomotives may be made in 
due course in the Diesel Locomotive Works, 
Varanasi, where capacity is being developed to 
manufacture diesel locomotives for Indian Rail
ways.

The Committee are concerned to know the 
delay in the supply of requisite quantity of steel 
to the Port Trust Railway to carry out urgent 
conversion work of wagons- They see no rea
son why with the easing of the position regard
ing the supply of steel it should not be possible 
for Government to arrange to meet in full the 
requirements of Port Trust for wagon conver
sion.

The Committee would like to the track rene
wal programme to be reviewed by the expert 
Railway Committee, suggested by them keeping 
in view the anticipated density of rail traffic on 
completion of the Dock Development Scheme.

The Committee are constrained to note the 
high incidence of derailment in the Bombay 
Port Trust Railway. They cannot too strongly 
stress the need for proper maintenance of the 
railway track and the rolling stock within the 
port area. They suggest that the incidence of



derailments may, be reviewed at least once 
every quarter so that remedial measures can be 
taken.

The Committee are distressed to find the pro
tracted correspondence and negotiations which 
have bc:.n going on unsuccessfully between the 
Por. Trust and the Railways to fix terminal 
charges. The Committee would like the matter 
to be lettled expeditiously and would suggest 
that if necessary a high level Committee consist
ing of representatives of the Railways, Port 
Trust and the Ministries of Transport and Fin- 
•' .ice may be constituted to lay down agreed 
principles for determining the terminal charges.

The Committee would like the Port Authori
ties to thoroughly examine the lay-out of the 
roads within the port area having regard to the 
existing and anticipated flow of traffic on the 
completion of the Dock Development Scheme so 
that action can be taken on planned basis to im
prove the roads. The Port Authurities may 
take the assistance of Traffic Police to demarcate 
the roads in such a manner as to speed up move
ment of vehicles. The Committee would also 
stress that ribbon stacking of cargo on the roads 
should he strictly prohibited.

As regards the type of roads best suited to the 
requirements of the port, the Committee suggest 
that the help of the Central Road Research Insti
tute may be taken.

The Committee would like the Port Authori
ties to consider the question of making provi
sion of pneumatic rubber tyres compulsory for 
all vehicles which are coming to the port area 
so as to speed up movement and reduce the wear 
and tear of the roads.

The Committee would stress the need for 
close co-ordination between the Port Authori
ties a n d  the State G o v e r n m e n ts  so as to ensure 
that the approach road and other connected 
roads, over which bulk of the traffic from and 
to the port flows, are maintained in good condi
tion. rn particular they would suggest that 
there should be close coordination in planning
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for the future requirements keeping in view the 
anticipated increase in traffic on the completion 
of the Dock Development Scheme.

44 70 The Committee would like the Port Authorities
to consider the question of providing facilities 
whereby the export goods from the hinterland 
could be directly received at the dock for ship
ment to overseas destinations on the lines of 
facilities provided for booking of imported cargo 
from Bombay Port to inland destinations.

45 74 The Committee note that water supply in
Bombay Port for ships has not been adequate 
and that the position becomes difficult parti
cularly in summer months. The Committee 
feel that priority should be given to the provi
sion of additional underground tanks so as to 
overcome the erratic nature of water supply, 
particularly in summer.

46 74 As regards the de-salination scheme, the Com
mittee note that the Port Authorities are not 
pursuing it. because of financial considerations. 
The Committee feel that as scarcity of fresh  
water is bound to be felt with increasing seve
rity in years to come in Bombay and other 
major ports. Government should ask the Council 
of Scientific and Industrial Research to intensify 
their research efforts and evolve rn economic 
scheme for de-salination of sea water, so that 
it could be tried on a pilot basis in one port and 
then extend it to other ports.

47 75 The Committee are unhappy to note that
sometimes ships have to go to other ports f >r 
water supply. They have already recommended 
earlier about construction of additional water 
storage tanks. They would suggest that the ques
tion of acquiring additional Anchor-Hov-cum- 
Salvage and waterboat and passenger-rum-water 
launches should be finalised at an early date so 
as to ease the position of water supply to ships.

The Committee find that the Karmahom con-
48 78 ference have proposed a surcharge of 7 a per

cent on freight rates for cargoes from find to 
India. The Committee feel that as the freight
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rates are already weighted against Indian ex
ports, Government should take concerted mea
sures to check further increase in freight rates 
which are sure to militate against Indian ex
ports. In this connection, the Committee note 
that Government have set up a Committee 
under Shri Ramaswami Mudaliar to examine the 
extent to which freight rates have already 
affected the expansion of Indian exports. They 
hope the report of that Committee w ill be avail
able soon and prompt action w ill be taken.

49 8i The Committee consider that there is urgent
need to undertake a comprehensive review of 
the port rate structure in the major ports hav
ing regard to the following factors: —

(1) the cost of the service;

(2) value of the service;

(3) what the traffic could bear.

It is essential that proper cost accounting is 
introduced so that the rates could be determined 
on scientific basis.

The Committee would also like to draw atten
tion to the recommendations made in para 39 of 
their Sixty-seventh Report (Third Lok Sabhn) on 
Calcutta and Haldin Ports that a Committee con
sisting of representatives of major ports, ship
ping interests, leading chambers of commerce 
and industry, Ministries of Transport and Fin
ance be appointed to go into the question of—

(i) rationalisation of port charges for 
maior ports and bringing about stand
ardisation in the structure and nomen
clature of port charges as far as possi
ble; and

(ii) standardisation and simplification of 
documentation so as to speed up clear
ance from the port.

The Committee would like Government to im
plement their recommendations at an early dat?.



The Committee note that the Chairman, Bom
bay j^ort irust presides over the meetings of the 
Board of Trustees and is the chief executive of 
ihe Port Trust. He is responsible for policy and 
planning, coordination between all departments 
of the port, general supervision over the ac
counts, records and the employees of the' Port 
Trust and maintenance of liaison with other de
partments e.g., Regional Director of Food, Cus
toms, Railways, Defence.

5° °5 The Committee find from the reply of the
Bombay Port Trust that the General Manager 
being preoccupied with day-to-day labour mat
ters, has not been able to afford the necessary 
relief to the Chairman in bringing about inter
departmental coordination and in the discharge 
of other day-to-day routine matters of adminis
tration. The Committee note that there is a 
proposal to create a post of Additional General 
Manager who would look after the work of 
labour, finance planning and research and to uti
lize the General Manager for traffic matters and 
the important work of inter-departmental co
ordination with Customs, Railway. Regional 
Director of Food, etc., in order to speed up clear
ance of goods and to assist the Chairman in 
other matters of day-to-day administration. The 
Committee consider that keeping in view the 
fact that Bombay is the chief pon for import of 
foodgrains and is currently engaged in the exe
cution of huge development scheme costing 
over Rs. 13 crores, suitable administrative 
arrangements should be made to ensure that Ihe 
Chairman is afforded sufficient time to concen
trate on matters of general importance e.g.. deve
lopment of the port capacity, streamlining and 
reform of administration, matters of policy relat
ing to economic and fiscal aspects of the port 
working and enhancement of labour productivity 
and welfare etc., and is afforded sufficient assist
ance in routine matters of day-to-day administra
tion.

The Committee would also sugegst that in order 
to facilitate work the question of amending the 
Bombay Part Trust Act, 1879 with a view to per
mit delegation of powers by the Board of Trus
tees to the Chairman, and to deisgnate the Gene- 
rat Manager as Deputy Chairman may be con
sidered early.
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The Committee regret to note that though a 
sub-committee consisting of senior representa
tives of Calcutta, Bombay and Madras Port 
Trusts was set up as early as July, 1963 to re
commend amendments of Bombay, Calcutta and 
Madras Port Acts, they took more than three 
years to submit the Report. They are unable to 
appreciate that the heads of the three Major Ports 
have not yet found it possible for the past eight 
months to consider these recommendations and 
forward them formally to Government for action. 
The Committee suggest that Government should 
trke initiative in the matter and convene a meet
ing of the Chairmen of Port Trusts concerned 
and finalise the proposals for amending the res
pective Acts to bring the^. in line with the re
quirements of these fast developing modem 
ports. In particular, the Committee would like 
Government to ensure that all the lacunae which 
have come to notice in the working of these old 
Acts, either for the execution of day to day work 
and of planned development schemes or issue ot" 
directives by Government to Port Trusts in 
national interest, should be rectified, bv bringing 
forward comprehensive amending legislations on 
the subject at an earlv date.

The Committee consider that there should be 
a cell consisting of selected men of technical ad
ministrative and financial departments of ? the 
p r\, to carefullv job-analvse the various sec
tion.' and in particular, to advise on the justifica
tion for increase in strength advanced bv various 
departments. The Committee cons;der that the 
sanctioning authority should exercise every care 
to see that the port does n>t net loaded with 
unnecessary staff and all avenues for economy are 
fully explored.

\ Committee welcome the initiative taken
h r i l  i ntr P° r/  Consultations Committee to 
bring about uniformity in the service rules of 
employees working in the old Major Ports of 
Bombay, Calcutta and Madras. They hoi2  that

W?uld tak* necessary action tVbrin* about uniformity m the service rules of emplo
yees working in the ports, as far as possible

In view of the fact that the port employees
the'e2 i5S £  intimate contact with the public tne Committee would stress that the conHiir* 
rales, particularly tho* relating to i „ ^ i “y.
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should be reviewed in the light of the recom
mendations made by the Santhanam Committee.

55 91 The Committee desired to know the difference,
if any, in the procedure of recruitment followed 
by other Major Ports. They regret to observe 
that,no such information was furnished to them  
as it was stated to be not available.

56 95 The Committee are perturbed to note the ris
ing trend in the payment of overtime allowance 
to officers and staff of the Bombay Port Trust. 
They find that the expenditure on this account 
h as" risen from Rs. 64.53 lakhs in 1961-62 to 
Rs. 121.83 lakhs in 1964-65, thereby registering an 
increase of about 89 per cent.

The Committee consider that the heavy inci
dence of overtime payments in Bombay Port 
needs to be brought down to the absolute mini
mum. They feel that tfte system of overtime 
payments tends to create a vested interest and 
a tendency to go slow among the employees to 
earn more and more overtime. The Committee 
note that some measures have recently been 
taken by the Chairman, Bombay Port Trust to 
control overtime payments. The Committee feel 
that the measures would only yield results if a 
sustained drive is maintained to ensure their 
implementation and to suitably reinforce them 
from time to time in the light of experience to 
plug all loopholes. The Committee urge that a 
committee of heads of the departments, presided 
over by the Chairman of the Port Trust, may be 
constituted urgently to go into the whole ques
tion of payment of overtime allowance with a 
view to lay down specific conditions and rules 
under which overtime allowance should be pay
able. The Commitee may inter alia suggest the 
introduction of shift system where work has to 
be attended to regularly beyond normal working 
hours. In order to keep a watch over the bill 
for overtime, the committee may review the posi
tion—say once in a quarter—with a view  to sug
gest remedial measures in this regard.

The Committee are not sure whether the rules 
for the payment of overtime allowance ‘ are on 
a uniform basis in all Major Ports as complete 
^formation in this regard has not been furnish
ed. Since such payments have repurcussions in 
other ports also, the Committee would recom
mend th~t e^rlv action should be taken by the
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Inter-Ports consultations Committee to bring 
about broad uniformity in regard to the condi
tions governing the payments-

57 97 The Committee regret to note that the num
ber of major accidents in the Bombay Port con
tinues 10 be quite large inspite of the working 
of the Dock Safety Committee and the imple
mentation of Dock Workers (Safety, Health and 
Welfare) Scheme 1961. They would urge the 
port authorities to intensify the safety measures 
so as to reduce the incidence of accidents to the 
minimum.

The Committee would also like to suggest that 
wide publicity should be given to the safety 
measures in ail the languages commonly spoken 
and underwood by the employees in order to 
make them well conversant with the safety 
measures.

58 101 The Committee feel concerned to note the
heavy shortfall in the construction programme
of houses for the port employees during the 
Third Plan period. They find that out of a tar
ge; of 3190 units laid down for the Third Five 
Year Plan only 1180 units i.e. about 34 per cent 
would be completed. This implies that only 11.2 
per cent of C o employees would be housed by 
the end of the Third Plan period as compared 
to the targe; of 40 per cent envisaged by the 
Government as early as 1955. The Committee 
learn that the main reason for this shortfall is 
paucity of land. They consider that the Minis
try of Transport should have taken up the mat
ter with the State Government to ensure ihe  
provision of necessary land to the Port. They 
also hope the matter would receive due atten
tion of the Ministry.

59 104 The Committee have already suggested in
their Ninety-second report on Mormugao Port 
that the question of providing medical and hospi
tal facilities to employees of the major ports 
should be reviewed by the Inter-Ports Consulta
tions Committee and a suitable scale laid down 
in this behalf for guidance of all concerned.

60 ic 6 The Committee cannot help regretting that due
to lack of forethought and planning the design 
of the hospital project necessitated its re
appraisal a number of times with the result that 
the project could not be proceeded with during



3

148

6l 107

62 109

63 1X0

the Second Plan period and the actual work start
ed only late in 1964 (fourth year of the Third 
Plan). The project is now being spilled over to 
the Fourth Plan and is expected to be completed 
by March, 1967.

The Committee feel that if the project had been 
taken up earlier, much of the inconvenience 
caused to the port employees for lack of suitable 
and adequate medical facilities and the large 
amounts which the port authorities have to re
imburse to the employees for providing medical 
facilities in other hospitals, would have been 
saved- The Committee urge that the project 
should be completed with utmost expedition so 
that it is at least commissioned by the revised 
stipulated date.

The Committee note that there has been a ris
ing trend in the labour costs for handling per ton 
of cargo. They would like the reasons to be fully 
investigated and remedial measures taken.

The Committee feel that the piece-rate and 
the premium piece-rate schemes offer the most 
acceptable incentives for increasing the output 
by the employees. They would suggest that these 
schemes should be extended so as to cover ns 
large a number of employees as possible, care 
being taken to see that the datum fixed for deter
mining incentives yields adequate results and 
does not lead to inflation of wage bill, dispropor
tionate to the out-turn.

The Committee find that the largest arrears of 
rent are due from Government depar m-’nts, the 
major defaults being from Defence D partment 
(over Rs. 77 lakhs) and Naval Department (? ver 
Rs. 16 lakhs) and Food Department (over Rs. 6 
lakhs). They are surprised to learn that fven 
though the matter was taken up at the ‘highest 
level’, the arrears have not been settled. They 
would like Government to constitute a high pow
ered Committee consisting of r^prrse ’.tatives of 
Port Trusts, Ministries of Transport, Finance and 
the department concerned, so as to clear these 
arrears. They would also like this Committee to 
lay down agreed principles so as to ’nsure that 
arrears of rent do not accumulate in future. As 
regard the arrears from private parties, the Com
mittee apprehended that the decision of 'rus'ees 
taken in 1954 that legal action should be taken for 
ejectment and recovery of arrears no sooner a
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tenant or a lessee runs into arrears for more than 
two months has not been implemented in actual 
practice in all cases. They also find from the 
statement of outstanding dues of Rs. 50,000 ana 
more from private parties that in many cases suits 
were instituted after delay of several years and 
that even aft?r decrees have been obtained against 
the defaulting parties, these have not been 
executed with due expedition. The Committee 
would like the port authorities to ensure that 
legal proceedings are instituted against the de
faulting panics as soon as the rent rims into 
arrears for mnre than two months and that fol
low up action is taken to see that the defaulting 
parties are brought to book at an early date.

The Committee would suggest that the fire 
fighting arrangements at the Bombay Port be re
viewed in consultation with the National Fire 
Service College, Nagpur, with particular reference 
to port requirements after the completion of the 
Dock Expansion Scheme. They suggest that 
there should be a regular system of imparting 
refresher courses to the men working in fire ser
vice in the National Fire Service College Nagpur.

The Committee are glad to note that the indi
genous fire fighting equipment has been giving 
good services. They need hardly stress that all 
such equipment should be procured from within 
the country, as far as possible.

Of the three old major ports in the country, 
Calcutta is a river port, Madras is an open sea 
port and Bombay is situated in a creek. Bombay 
Port handles the largest volume of traffic in the 
country. About 3000 ships annually call at this 
port. Approximately one third of the total im
ports of the country are handled through this port, 
the principal items of import being foodgrains. 
machinery, PL. Products, semi-finished goods and 
chomicals. The principal itoms of export from 
this port consist of raw cotton, piece goods, and 
oil cakes. It has a large well developed hinter
land; and servos as a port for import and export 
of a number of States namely Maharashtra, Guja
rat, Delhi, Punjab etc.

Tt has been admitted by the Port authorities 
that except for the new marine oil terminal there 
ha*? been no addition to the berthing capacity 
of the Bombav Port since Alexandara Docks 
were constructed in 1914, the traffic has increased 

Though the Port authorities thought of 
a Dock Development Scheme as early as 1949 it is

3
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most regrettable that there was unconscionable 
delay on the part of Port authorities in taking it 
up for implementation as they insisted on getting 
a grant for development of the port, to the extent 
of 50 per cent from the Government, fully know
ing that there was no precedent for it and also 
inspite of the fact that the Port had enough lund 
of its own to complete the Plan. It was unfor
tunate that the Dock Development Scheme be
came an issue of prestige for the Chairman and 
also Port authorities and no headway wa* made 
till the appointment of a new Chairman of the 
Port Trust in 1959. Even thereafter, it look the 
Port authorities three years to work out the 
details of the Dock Expansion Scheme (1962) 
which was finally approved by the Government. 
After approval, it has taken another three >ears 
to tie up arrangements for financing of the pro
ject from International Development Association, 
float global tenders and place firm orders.

In fact according to the latest information sup
plied to the Committee, the work on the execu
tion of the Dock Expansion Scheme has started 
only in February this year i.e. at the fag end of 
the Third Plan. The Committee consider it most 
unfortunate that such delays should have hamper
ed the development of a port which handled the 
largest imports of foodgrains and general goods 
on the western coast. The Committee feel that 
both the Port Trust and Government should 
have rcted with greater sense of urgency so that 
the bulk of the work of I)ock Expansion Scheme 
would have been completed before the end of 
the current Plan period. They, however, note 
that the work has been proceeding apace during 
the last two years and has gathered momentum. 
They would like the Port Authorities to ensure 
that the Dock Expansion Scheme is completed 
by the revised target date i.e., 1969-70.

The Committee would also stress the need for 
observing due economy in the execution cf the 
Dock Expansion Scheme so as to ensure that the 
handling charges at this Port continue to remain 
competitive.

The Committee note that there are a number 
of proposals for imnroving facilities for handling 
of foodgrains at Bombay Port, including the 
development of two berths at th? satellite port:
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Nhava-Sheva. The Committee would like the 
additional foodgrain handling facilities to be so 
designed and erected as would be capable of 
handling other bulk cargoes with the easing of 
the food crisis.

The Committee would like Government to pre
pare a Master Plan for the development of ports 
keeping in view the projections of traffic in the 
coming years, with special reference to import of 
foodgrains and the need for developing export 
facilities on competitive basis. The Committee 
would like Government to formulate the Master 
Plan for the development of Bombay Port in the 
context of an overall planned programme for the 
long term development of all the ports in the 
country so as to ensure that no infructuous capa
city is developed in any port. Such a develop
ment programme should take into account the 
long term forecasts of:—

(i) The volume of the country's present 
foreign trade both imports and exports 
and the proposed or expected increase in
2 or 3 subsequent Plan periods.

(ii) Changes in the pattern of trade;
(iii) The size of future ships and the develop

ments in the ship-building industry;
(iv) Agricultural and industrial production 

and consumption in the various regions 
within the country;

(v) Interna! traffic arrangements, both rail 
and r ad, from and to the ports.

The Committee are concerned to note the 
widening y.ip between expendiutre and income of 
the Bombay P. r; Trust Railway and would like 
Government to appoint a Committee of senior 
officers of Indian Railways to examine the work- 
ins oi the Port Railway in ordi r to suggest ways 
and means for effecting economy and for scientific 
layout of the yard, keeping in view the traffic 
requirements particularly on the completion of 
the Dock Expansion Scheme.

The Committee are unhappy to note the rising 
trend in pavment of overtime to the staff and 
would likp-Port authorities to take sustained mea
sures to ensure that it is reduced to reasonbale
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level as any increase in administrative expendi
tures is sure to have its impact on the port charg
es. They would also like the service conditions 
and conduct rules in Bombay Port and in other 
major ports to be reviewed so as to bring about 
uniformity.

The Committee welcome the setting up of the 
Design Cell in Bombay Port and would like Gov
ernment to take early action to develop inter- 
Port Consultancy Service so that India can 
achieve self-reliance in this important field of 
designing.

The Committee are happy to note that the Port 
authorities have been taking energetic action in 
recent months to cope with the heavy import of 
foodgrains. The Committee are glad to note that 
the number of shipdays lost by foodships in wait
ing has been reduced from 1072 in 1964-65 to 545 
in 1965-66. The Committee note that Bombay 
will have to handle foodgrains to the extent of 
3*7 lakh tonnes per month for sometime. They 
need Tiardly stress that every effort should be 
made to handle the import of foodgrains and 
general goods efficiently and speedily.

The Committee would like Government to pay 
special attention to the problem of development 
of Bombay Port as sincev construction of A lex
andra Docks in 1914 there has been no increase 
in berthing capacity in the port so far, despite 
phenomenal increase of traffic. They would like 
the Port authorities to efficiently husband their 
resources in order to ensure that the reputation 
of Bombay as an efficient port in the country is 
maintained and enhanced and India’s reputation 
in this regard may be protected. The Com
mittee also like to commend that though there 
has not been anv increase in the berthing facili
ties, even from the last war the Port Authorities 
have been handling fast increasing traffic for all 
these years with increasing efficiency. The Com
mittee are sure that if the necessary facilities 
were provided, the efficiency of the port opera
tions would have gone up to the expectation of 
the nation
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S. N ‘>. as per
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S.No. Recommendations
(Appendix X ;

1 2 3

1 7 Standardisation of machinery, equipment and
p 'ant used at different ports should be done in 
consultation with the Ministry of Industry hav
ing regard to the availability of manufacturirg 
capacity withm the country. Standardisation 
should make for manufacture of equipment in 
sizeable numbers which should help in reducing 
the cost of production as also of repairs and 
maintenance.

2 8 Port Authorities should devote special atten
tion to the work of maintenance of mechanical 
handling plant and should constitute a cell of 
technical men within their own organisation 
who are fully conversant with the working con
ditions. The cell should undertake a systematic 
study of the performance of the mobile crane* 
and other handling equipment and devise mea
sures to effect economy and improve efficiency.

‘53
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13 Port Authorities should carefully analyse the
reasons for high operational cost of dredging 
the main channel and take suitable remedial 
measures to bring it down.

*4 The reasons for increase in maintenance ex
penditure on each of the dredgers should be 
carefully examined with the help of technical 
experts and suitable measures devised to re
duce the repair bill.

*5 It is difficult to appreciate how the crew . of
dredgers apart from the repair mechanics, can 
prove of suh technical assistance in the execu
tion of repairs as to justify their being engaged 
even over their normal working hours, resulting 
in payment of overtime to them as a regular 
measure during the lay-up periods. Government 
should fully investigate the matter with a view  
to stop payments of any unnecessary overtime 
allowance.

19 As far as possible, the requirements of tug 
should be met from indigenous sources and 
Government should help in the manufacture of 
tugs nt economic cost by giving necessary faci
lities.

Government/Port Authorities should carefully
20 go into the reasons for the inordinately high 

cost nf repairs of launches and examine whe
ther these high costs were justified, whether 
there is even now scope for reducing the repairs 
cost by reduc:ng the workshop and the mate
rials cost of repairs.

8 21 High priority should be given to the question 
of acquisition of new launches, particularly pas- 
senger-cum-water boats so as to eliminate the 
hiring of launches to carry workmen on which 
an expenditure of over Rs. one lakh is being in
curred annually.

26 Adequate facilities should be made available
to the long establ;shed ship repairing industry 
as it would go a long way in saving foreign ex
change being incurred on repairs to India’s ships 
abroad. It should be made possi. ’e for Indian 
ship repair yards to earn valuable foreign ex
change by undertaking repairs to foreign ships.
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to 34 Government should constitute an expert com
mittee consisting of senior officers drawn from 
the Indian Railways to thorough examine the 
working of the Port Railway and suggest con
crete! measures to effect economy.

i* 4* Port Authorities should consider the question
of making provision of pneumatic rubber tyres 
compulsory for all vehicles which are coming to 
the port area so as to speed up movement and 
reduce the wear and tear of the roads.

X2 46 As scarcity of fresh water is bound to be felt
with increasing severity in years to come in 
Bombay and other major ports, Government 
should ask the Council of Scientific and Indus
trial Research to intensify their research efforts 
and evolve an economic scheme for desalination 
of sea water.

13 48 As the freight rates are already weighted
against Indian exports, Government should take 
concerted measures to check further increase 
in freight rates which are sure to militate 
against Indian exports.

*4 5s There should be a cell consisting of selected
men of technical, administrative and financial 
departments of the port, to carefully job-analyse 
the various sections and in particular, to advise 
on the justification for increase in the strength 
advanced by various departments. The sanc
tioning authority should exercise every care to 
see that the port does not get loaded with un
necessary staff and all avenues for economy are 
fully explored.

1* 5 A committee of heads of departments presid
ed over by the Chairman of the Port Trust 
should be constituted urgently to go into the 
whole question of payment of overtime allow
ance with a view to lay down specific conditions 
and rules under which overtime allowance 
should be payable. Shift system where work 
has to be attended to regularly beyond working 
hours should be introduced. In order to keep a 
watch over the bill for overtime, the committee 
should review the position—say once in a quar
ter—with- a view to suggest remedial measures 
in this regard.




